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LOK SABHA DEBATES 

(Part I—Question* arid Answers)

47

LOK SABHA

Thursday, 21st  March,  1957.

The Lok Sabha met at Eleven  of 
the Clock

[Mr.  Speaker in the  Chair]

ORAL ANSWERS TO QUESTIONS 

Bllaspnr

*30. Shri  Anandchand:  Will  the
Minister of Home Affairs be pleased 

to state:

(a) whether there is any proposal 
to reduce Bilaspur District in Hima
chal Pradesh to the status of a sub
division in the immediate future; and

(b) if so, the reasons therefor?

The Minister in the  Ministry  of 
Home Affairs (Shri Datar): (a) There
is no such proposal at the moment.

fb) Does not arise.

Shri Anandchand: In view of the
fact that the Government of India are 
at the moment reviewing the whole 
administrative set-up in  the  Union 
Territory of Himachal Pradesh, may 
I know whether the question  about 
the reduction of the districts in  the 
present set-up will be considered in 
that review?

Shri Datar: At present this ques
tion is not under consideration.
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Pakistan Nationals in India

*31. Shri Krishnacharya Joshi: Will 
the Minister of Home  Affairs  be
pleased to refer to the reply given to 
Unstarred Question No.  195 on  the 
21st November, 1956 and state:

(a) whether the movements of visi
tors  from  Pakistan  are  effectively 
controlled  in the interest of security 
of India;

(b) the total number of Pakistanis 
who overstayed during 1956; and

(c) the action taken against them?

The  Minister in the  Ministry  of 

Home Affairs  (Shri Datar):  (a)  to
(c).  Legislation  has  recently been 
undertaken to exercise effective 'con
trol over the movements of Pakistani 
nationals where it is necessary in the 
interest of security of the country to 
take action against those who have 
overstayed  the  period  of authorised 
residence. Information as to the exact 
number of persons falling in the latter 
category will be known only after the 
new law has been in force for some 
time.

Shri Krishnacharya Joshi: May I
know how many unauthorised Pakis
tanis have come to India, and  how 
many have come with visas?

Shri Datar: This  information is
being collected and will be accurately
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found after the new Act has  been 
brought into force.

Shri Kriahnacharya Jmhl:  Is it a

fact that some of them have been e1- 
lowed to stay here permanently and, 
if so, under what circumstances?

Shri Datar:  No person  has  been
allowed  to  stay  here  permanently. 
There are certain permits for staying 
here for one year.  Formerly it was 
for a longer period; now it is confined 
to one year, and the requests  have 
been renewed every year.

Shri B. S. Murthy:  May I  know
how many authorised persons,  after 
entry into India, are suspected to have 
been trying to work as  agents  of 
Pakistan?

Shri Datar:  It is very difficult to
say with regard to this at this time.

Shri D. C. Sharma:  When the dis
turbances took place in U.P., certain 
Pakistanis were alleged to have taken 
part in them.  May I know if  that 

thing had  been enquired  into  and, 
if so, what happened to the result of 
that enquiry?

Mr. Speaker:  How does it arise?

Shri Datar:  May I know the distur
bances to which the hon. Member is 
referring?

Shri D. C. Sharma: About the Re
ligious Leaders agitation.

Mr. Speaker:  There is a' publica
tion.

Shri Datar:  I would like to know
from the hon. Member as to the year 
of the  disturbances  referred  to by 
him.

Mr. Speaker:  Anyhow, it does not
arise out of this question.

Shri Basappa:  May I know whether 
some uf the Pakistani nationals have 
been allowed to acquire Indian citi
zenship rights and, if so, under what 
circumstances?

Shri Datar:  That is  an  entirely
different question.  Here the question

is whether certain regulations should 
be put into force for preventing  th» 
entry  of  persons  without  proper 
authorisation permits. .

Shri Joachim Alva:  Is it a  very
clear line of distinction between bona 
fide visitors and mala fide visitors; or, 
is it matter of laxity in the case of 
mala fide visitors and of rigidity  in 
the case of bona fide visitors?

Shri Datar:  Whenever any person
is permitted or offered a visa, he is 
supposed to be  bona fide  until  th« 
contrary is proved.  And whenever it 
is proved, proper action is taken.

Finds in the Himalayan Districts

*32. Shrlmati Kamlenda Matl Shah:

Will the Minister of Natural Resources 
and Scientific Research be pleased to 

state:

(a) whether any  report has  been 
submitted by the foreign  Geologists 
who have recently been exploring in 
the Himalayan Districts about  their 
various finds; and

(b) if so, its nature?

The Minister of Nafû al  Resource* 
(Shri K. D. Malaviya):  (a) and (b).
No exploration in the Himalayan Dis
tricts has been carried out  recently 
by foreign Geologists, 
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University  Grants  Commission

*34. Shrl C. R. Iyyunnl:  Will  the
'Minister of Education be pleased  to 
state whether any discrimination ex
ists between the colleges directly run 
by the Universities of  Madras  and 
Travaneore  and those  affiliated  to 
them in regard to  the pay-scales  of 
their teachers, as recommended by the 
University Grants Commission?

The Deputy Minister of  Education 
(Dr. K. L. Shrimall): The University 
Grants Commission is not at present 
•dealing with the affiliated  Colleges. 
The question of discrimination, there
fore, does not arise.

Shrl C. It. Iyyunni:  May  I  know
whether the case of affiliated colleges 
will be taken into consideration?

Dr. K. L.. Shrimali: Yes, the Univer
sity Grants Commission is  consider
ing the question.

Shrl A. M. Thomas: What  sort  of 
aid has the University Grants Com
mission promised to give in the matter 
of these colleges which  are  directly 
run by the University?

Dr. K. L. Sbrlmali: As I said,  the

University Grants Commission is deal
ing at present only with the Univer
sities, in the absence of any modifica
tion of  the regulations.  Regulations 
tave not been made with regard  to 
affiliated  colleges  which  may  come 
under the purview of the University 
Grants Commission at a  later stage. 
At present the University Grants Com

mission is only dealing with the Uni
versities.

Shrl A. M. Thomas: I want to know 
what sort of aid has been promised to 
the Universities.

Dr. K. L. Shrimali: The University 
Grants Commission  has decided to 

improve the salary scale of University 
teachers who are in the direct employ
ment of the Universities as follows:

Professors  Rs. 850—1,250

Readers  Rs. 500-25-800

Lecturers  Rs. 250—500.

And the  Commission has  decided 
that the additional  expenditure  will 
be  shared between  the  University 
Grants Commission  and  the  State 
Governments in the ratio of 80:20.

Shri B. S. Murthy: Arising  out  of 
the answer given by the Deputy Min
ister, may I know whether the ques
tion of the pay scales of  teachers  in 
the affiliated colleges formed a part of 
the enquiry by the University Grants 
Commission?

Dr. K. L. Shrimali: I can only repeat 
what  1 have already  said,  namely, 
that the University Grants  Commis
sion, according to the Act, deals only 
with the Universities and the  ques
tion of  affiliated colleges  does  not 
come within its purview at  the pre
sent moment.

Shri B. D. Pande: I want to know 
from which date  these revised  pay 
scales mentioned by the hon. Minister 
will come into operation.

Dr. K. L. Shrimali: I am afraid  I
cannot give the date.  We  have  al
ready written to the Universities.  If 
the hon.  Member tables a  separate
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question, I w ill be able to ghw the 
date.

S h ri C . R . Iy y o n n i: M a y  I k n o w  
w h eth er  th e  p o licy  o f  d ea lin g  o n ly  
w ith  th e  institutions u n d er  th e  U n i
v ersity  w il l  n o t  crea te  d issatisfaction  
in  th e  m inds o f  th e  teachers w h o  are  
e m p loy ed  b y  th e  affiliated  co lleg es?

O r. K . Shrtm ali: I  h a v e  fu ll
sy m p a th y  w ith  th e  affiliated  college*, 
an d  as soon  as m ore  fu n d s  a re  a v a il
ab le , that qu estion  w il l  b e  tak en  up .

D r. R am a R a o : S in ce  th e  m a jo r ity
o f  o u r  U niversities a re  affiliating U n i
versities, an d  s in ce  m ost o f  th e  C o l
le g e  L ectu rers  an d  P ro fe sso rs  are  ou t 
o f  this aid , w il l  G ov ern m en t r e co n 
s id er  th e  qu estion  o f  g iv in g  a id  to  the 
a ffiliated co lleg es  a lso?

D r. K . L . S h rlm all: T h e  U n iv ersity  
G ran ts C om m ission  has a lrea d y  a p 
p o in ted  a C om m ittee  to  g o  in to  this 
qu estion ; and the C om m ittee  does c o n 
sid er that the rev is ion  o f  the salaries 
o f  the P rofessors  and  T each ers in  th e  
affiliated  co lleges  is o f  ba sic  im p ort
an ce. A s  I h a ve  said. G ov ern m en t 
a re  a lread y  con sid erin g  th at qu estion . 
I  can  o n ly  say  at th is stage th at 
th is qu estion  w ill  b e  k ep t in  v iew , 
b ecau se  the G ov ern m en t attaches the 
greatest im porta n ce  to  im p rov in g  the 
q u a lity  o f  the teach in g  pro fession .

Sh ri M . K . M oltra : T h e  u n iversity  
deals m a in ly  w ith  p ost-g ra d u a te  class
es and  the affiliated co lleges  d ea l w ith  
u n d er-g ra d u a tes . . . .

M r. S p eaker: A re  w e  argu in g  out 
th is m atter. T h e  hon . M in ister has 
a lread y  stated that as the ru les stand  
at present these co lleges  d o  n ot com e  
w ith in  the C om m ission ’s ju risd iction . 
T h e y  are try in g  to  fin d  w ay s and  
m eans to  in clu d e  them  also. W h y  
sh ou ld  th ere  tre an argum ent about 
th is  m atter?

S h ri M . K . M oltra : I am  sim ply  stat
in g  the fa c t

M r. S p eak er: T hat is a ll r ig h t  bu t
w e  are n o t  con sid erin g  th is n ow .

N ew  Coal bearing Areas

*55. Shri Blshw a Nath R oy: W ill
th e  M in ister o f  N atural Resources MJtS 
Scientific Research b e  p leased  t o  state 
w h eth er  it  is a  fa c t  that a new coal 
b ea rin g  area  has been  d iscov ered  re
cen tly  in  R ajasthan ?

The M inister o f Natural Resource*
(S h ri K . D . M a la v ly a ): N o , S ir. B u t  
the R ajasthan  G ov ern m en t h a v e  r e 
p orted  the find o f  a n ew  lig n ite  
(B ro w n  c o a l) b ea rin g  area  near th e  
p resen t P alan a m ines as a resu lt o f  
p rosp ectin g  operations.

Sh ri B lsh w a N ath R o y : M ay  I k n o w  
w h eth er  the C entral G ov ern m en t w il l  
un dertake a su rvey  o f  that area  soon T

Sh ri K . D . M a lav ly a : T h e  G e o lo g i
ca l S u rv ey  D ep artm en t o f  th e  G o v e rn 
m en t o f  Ind ia  has n ot u n dertaken  a  
su rv ey  o f  that area becau se  th e  R a ja s 
than G ov ern m en t itse lf has carried  
out investigations there. A s  a  resu lt  
o f  those investigations, certa in  sp eci
fic p rop osa ls  fo r  m in in g  h a v e  b e e n  
put fo rw a rd  b y  that G ov ern m en t 
w h ich  h ave been  ex a m in ed  b y  th e  
P lan n in g  C om m ission .

Sh ri P. C. B ose : M ay  I k n ow  th e  
qu an tity  o f  coa l estim ated  to  b e  
a v a ila b le  in that area an d  also- 
w h eth er  it  is p ossib le  to  h ave it e c o 
n om ica lly  w o rk e d ?

Sh ri K . D . M a la v ly a : T h e  rep ort  o f  
the R ajasthan  G ov ern m en t says th at 
there  are  reserves  o f  lig n ite  am ou n t
ing  to  ab ou t 20 m illion  tons. T hat i »  
their estim ate.

Steel Plants

D r. Satyaw adl:
Shri T . B . V ittal R ao:

W ill the M in ister  o f  I r o n  and Start 
be  p leased  to  state:

(a )  the p rogress  m ad e  in  th e  instal
la tion  o f  each  o f  th e  th ree  Steel 
P lants so fa r ;

(b )  th e  n u m b er  o f  E n g in eers en
gaged  so  fa r  f o r  tra in in g  in  th e  steal
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ind ustry  a t  h om e and ab roa d  resp ec
t iv e ly ; and
* ( c )  th e  staff so fa r  a p p oin ted  fo r  

e a c h  p ro je ct?
The M inister of Finance, Iron and 

S teel (Shri T . T . Krtsbnam acharl):
<a) to  ( c ) .  A  statem ent is la id  on  the 
T a b le  o f  the  L o k  Sabha. [S ee  A p 
p e n d ix  1, a n n ex u re  N o. 6 ] .

D r. Ram a Rao: T h e  statem ent
sp eaks o f  a b y -p ro d u ct  p lant b e in g  
con stru cted . A m  I to  un derstan d  that 
It in clu d es a ll b y -p rod u cts , to  b e  
u tilised  in  the fer t iliser  fa cto ry  at 
R ou rk e la?

Shrl T . T . Krishnam achari: N o, Sir. 
T h e  b y -p ro d u ct  p lant m en tion ed  is in  
reg a rd  to  coa l d eriv a tiv es  an d  su l
phate  o f  am m onia. T h e  qu estion  o f  
fe rtiliser  fa cto ry  is trea ted  separately.

Shri Ka.m ath: W hat is the  p ro p o r 
tion  o f  the fo re ig n  elem en t to  the 
Indian  com p on en t am ong the tech n ica l 
and  oth er staff em p loyed  at B hilai, 
D u rgap u r an d  R ou rk e la?  I f  the bon . 
M in ister is not in  a p osition  to  g iv e  
us the figures toda y , cou ld  he te ll us 
w h eth er  the p rop ortion  o f  fo re ig n  e le 
m ent to  the Indian is h ig h er  in  B hilai 
than in  D u rgap u r and  R ou rk e la  and 
i f  so, the reasons th ereo f?

Shrl T . T . Krishnam achari: I r e 
qu ire  notice.

Shri Ja n gde : M ay  I k n ow  w h eth er 
the G overn m en t is setting up  tra ining 
centres at these p laces fo r  tra in ing 
tech n ica l person n el o f  the low e r  ca te 
g ory ?

Shri T . T. Krishnam achari: Y es, Sir. 
T h ere  is a schem e fo r  tra in ing  a p 
pren tices in  these three p laces.

Shri A . M . T h om as: T he or ig in a l
a llo tm en t fo r  these three p ro jects  
stood  at Rs. 350 crores. M ay  I en 
q u ire  w h eth er  th e  hon . M in ister is in 
a position  to te ll the H ou se the rev is 
ed  estim ate?

Shri T . T . 1fH«hnamai.liar|. A t  the
present m om en t, it w ill b e  p u re ly  a 
m atter o f  con jectu re . W e m ust g o  a 
little  fu rth er  ahead  b e fo re  w e  can

w ith  an y  p recision  ind icate  th e  in 
crease in  costs.

Sh ri K in a t h :  H as the M in ister ’s
atten tion  been  d ra w n  to  a rep ort in  
tlje N agpur T im es  in  D ecem b er  last 
year. I gave  n otice  o f  a  qu estion  last 
session w h ich  y ou  d isa llow ed ; that 
w as the en d  o f  th e  session a ccord in g  
to  w h ich  the sen ior H om e M inister, 
P and it Pant, is rep orted  to  h a v e  said 
that he w o u ld  en q u ire  into certa in  
m atters w h ich  w ere  im ped in g  the p ro 
gress o f  the w o rk  at B hila i and  im 
pairin g  the e fficien cy  o f  the p ro je c t  at 
B h ila i?

Shri T . T. Krishnam achari: T h e hon. 
M em b er  m ay  address that qu estion  to 
th e  hon . M inister w h o  is rep orted  to 
have m ade that statem ent.

D r. R am a R a o : W e  are to ld  that 
there  w ill be  a  fertiliser  fa cto ry  u tilis
in g  the exhaust gases fr o m  th e  gas 
fu rn an ce— fo r  instance, n itrogen  etc. 
Is it a part o f  the schem e o r  at w h at 
stage is it?

Shri T . T . Kriwhnamarhari: In  on e
sense, it is part o f  the schem e b e 
cause it is a qu estion  o f  u sing  a parti
cu lar p rod u ct w h ich  arises becau se w e  
a re  using a specia l process. B ut that 
m a y  b e  a phased  p rogram m e. T he 
sch em e m ay  com e  into op era tion  on e  
yea r  a fter  the m ain p lant com es into 
opera tion

Shri Kam ath: Has the S ov ie t  G o v 
ern m en t appointed  a n y  en gin eer in 
p la ce  o f  the late C h ie f E ngineer 
T ov a r ich  K raten k o  a fte r  his tragic 
death?

Shri T . T. Krishnam achari: I u n der
stand an appointm en t has been  m ade.

N agarju n akon d a  E xcavation ?

*37. D r. R am a R a o : W ill the M in 
ister o f  E ducation  b e  p leased  to  state:

(a )  w h eth er  a substantial portion  
o f  the  an cien t rem ains in  N agarjuna
k on d a  area w ill  b e  ex ca va ted  b e fo re  
su bm ersion  at th e  present rate and 
sca le  o f  th e  ex cav ation  w ork s ; and

(b )  w h at steps G overn m en t are  
taking to rem ov e  all o r  m ost o f the
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ancient and historical remains from  
tliat area?

The Deputy M inister of Edaeattm  
(D r. K . L . ShH m ali): (a ) Y es, Sir.

(b )  E xcavation s are in fu ll sw in^ 
and antiquities unearthed w ill be  
preserved  on th e  h ill- to p  nearby. 
S om e m onum ents w ill be  transplanted, 
a  fe w  m onum ents w ill b e  recon stru ct
ed  on the h ill top, and scale m odels o f  
others w ill b e  prepared.

Dr. Rama Kao: Has the G ov ern 
m ent p u blish ed  any report o f  ths 
excavation  that has been done so fa r?

D r. K . L . Shrimali-. Yes, Sir. I f  
the hon . M em ber refers to the Indian  
A rch a eo log ica l R ev iew  in 1954-55 and 
1955-56, h e  w ill find a detailed  
account o f  the excavation s carried  on 
here.

Dr. Rama Rao: Is the G overnm ent
aw are that the excavation s show  
m uch  greater extent o f  the rem ains 
than orig in a l expectations and  w h e
ther there is an op in ion  that the p re 
sent speed is not sufficient to  com p lete  
the w ork  b e fore  w ater com es in?

Dr. K . L . Shrim ali: T he G overn 
m ent is fu lly  satisfied that the p re 
sent progress is satisfactory. B e fore  
the end o f  1959 or A p ril 1960, b e fore  
the p ro ject com es into being, all the 
necessary excavations w ou ld  have 
been done. P rop er  care  w ill be  taken.

Shri R am achandra R ed d i: M ay I
kn ow  w hether any am ount o f  m oney 
has been allotted  and spent fo r  con 
structing a bu ild in g fo r  housing all 
these ancient rem ains and m on u 
m ents?

Dr. K . L , Shrim ali: I shall need
notice  fo r  this question.

S hri R am achandra R ed d i: M ay 1
ask w hether they have m ade enquiries 
from  the Irrigation D epartm ent w h e
ther the first phase o f  the construc
tion  o f the dam  w ill not cov er  the 
p ortion  w h ich  is under archaeolog ica l 
investigation?

D r. K . L . Shrim ali: A s I said the
phased  program m e o f  the excavation

w ork  has been  prepared . It has bean  
ensured that it  w ill  b e  com p leted  b y  
the end o f  1959, instead o f  1960. B y  
that tim e, I  ex p ect  the p ro je c t  w i l l  
com e in to  operation.

Shri ft. S . M urthy: M ay I know
w hether the D eputy M inister is a w a re  
that th ere  is a p opu lar dem and  that 
G overnm ent should  spend a cro re  or 
tw o  and see that a b ig  w a ll is con
structed around som e o f  these ancient 
m onum ents so that the dam  w ater 
w ill not affect the rem ains?

Dr. K . L . Shrim ali: I shall ex a m in e  
that question.

Nagarjunasagar A ir-strip

*39. Shri K rishnacharya Jos h i: W ilt  
the M inister o f  C iv il A v ia tion  be '
p leased to  state:

(a ) w h eth er G overnm ent h a ve  d e
cided  to construct an A ir -s tr ip  n ea r  
N agarjunasagar; and

(b )  i f  so, w hen the construction  w ill 
start?

The M inister of Legal Affairs and 
Civil Aviation (Shri Pataskar): (a)
T here is n o  proposal to construct an 
a ir-strip  near N agarjunasagar.

(b )  D oes not arise.
Shri Joach im  A lv a : W hat is the

aim  o f the "G overn m en t in  the m atter 
o f construction  o f  a ir-strips? Is i t  
the G overn m en t’s aim  to  p rov id e  an  
a ir-strip  in every  d istrict w h ere  th ere  
are no fa cilities fo r  air landing?

Shri Pataskar: T he present p o licy
o f  the G overnm ent is ord in arily  to- 
undertake construction  o f  n ew  aero
drom es on ly  at such p laces in  th e  
coun try  as are  considered  im portant 
from  an a ll-In d ia  c iv il aviation  p o in t  
o f  v iew , w h ere  the air traffic is suffici
ent to  ju stify  the expen d iture in v o lv 
ed in the construction  and m ainten
ance o f  aerodrom es.

Shri Joachim A lv a : M ay I know
w h eth er the G overnm ent has any 
p riority  list in  the m atter o f  bufldSnC 

air-strip*?
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Shri f a t u k u : N o such list ha*
been prepared.

Cancellation of Bank Licences

*40. S h ri C . R . Iy y o n n i: W ill th e
M inister o f  F inan ce be  p leased  to  
state h ow  m any banks in  the erst
w h ile  T ra v a n core -C och in  S tate have 
been  re fu sed  licen ces  in  1956-57 so  fa r  
to  f-ontinue th e ir  activities?

T h e  M inister fo r  R even u e and 
D efen ce  E xpen d itu re (S h ri A . C. 
G u h a ) : S o  fa r  28 banks have been
refu sed  licences in the fo rm er  T ravan
co re -C och in  State, out o f  w h ich  23 
banks h a ve  been  refused  licences in 
1056-57.

Shri C . R . Iyun ni: M ay  I k n ow
w h eth er  the econ om y  o f  the State w ill  
b e  a ffected  b y  the refusal o f  licences, 
in  v iew  o f  the fa ct  that m any p eop le  
w h o h ave been  m aking use o f  these 
banks fo r  the p u rpose  o f  taking loans 
and so on are  n ow  d en ied  that righ t?

S hri A . C . G u h a : T he R eserve
B an k  took  p articu lar care  b e fo re  
re fu s in g  licences, and I can try  to  
a llay  the fears o f  the hon. M em ber by  
saying that the total cap ita l and 
reserves o f  a ll these 28 banks w ere  
o n ly  Rs. 12 lakhs, deposits on ly  Rs. 16 
lakhs and  advances on ly  Rs. 18 lakhs. 
T hese banks w ere  in a v e ry  m orib u n d  
con d ition  and alm ost in  th e  p rocess o f  
se lf liqu idation . T h ey  w ere  h a rd ly  
d o in g  ba n k in g  business; w h atev er  
assets th ey  m igh t h a ve  had  w ere  
pra ctica lly  lo ck ed  in som e fixed  
investm ents and there  w ere  h a rd ly  
any liqu id  assets ava ila b le  w ith  them .
S o  there w as n o  o th er  a lternative  bu t 
to  re fu se  licences to  them . I h op e  the 
hon. M em b er also k n ow s that the 
recen t E nquiry  C om m ission  on  the 
T ra v a n core -C och in  banka has also 
recom m en d ed  that w eed in g  out o f  
unsound banks w ill go to  strengthen 
th e  banking  institutions in  T ra v an 
core -C och in .

Shri A . M . T hom as: M ay I  en qu ire
w h eth er  it  is a  fa ct  that m any o f  these 
banks h a v e  been  refu sed  licences b e 
cause o f  the attitude o f  th e  R eserv e

B an k tow ards advances against lan ded  
p rop erty ?

Sh ri A . C . G u h a : I th ink  the hon.
M em b er know s that the R eserve  B an k  
sh ow ed  an utm ost libera l attitude to  
th e  T ra v a n core -C och in  banks. T h ere  
m ay  b e  a certain  p o licy  about the 
a dvances against lan ded  securities, b u t 
b e fo re  refu sin g  licences it w as also 
con sid ered  that those p laces w h ere  
these banks w ere  w ork in g  h a v e  been  
m ostly  co v ered  b y  other banking  
institutions.

Iron  O re

*41. Sh ri B lsh w a N ath R o y : W ill
the M inister o f  N atural R esou rces  and 
Scientific R esearch  be p leased  to state 
w h eth er the output o f  iron  ore  in  the 
cou n try  increased in 1956 as com p ared  
to 1955?

T he .M inister o f  N atural R esou rces 
(S h ri K . D . M a la v ly a ): Y es, Sir.
T he p rod u ction  o f  iron  o re  increased  
from  4,652,940 tons in  1955 to  4,809,309 
tons in 1956.

Sh ri B ishw a N ath R o y : M a y  I  k n ow  
w h eth er this in creased  qu an tity  o f  
iron ore  has been  utilised  in  India?

Sh ri K . D. M alav lya : N ea rly  on e-
fou rth  o f  the iron  ore  is  exported .

Shri S . V . R am asw a m y: In v iew  o f
the increasin g  d em and  fo r  iron  o re  
from  abroad, m ay I k n ow  w hat steps 
are be in g  taken to in crease  the output 
o f  iron  ore?

Shri K . D. M alav lya : T he p rod u c
tion  o f  iron  ore  is increasin g  and the 
M inistry  is in  a p osition  to  say  that 
w e  can increase o u r  prod u ction  m uch  
m ore  rap id ly  than w h at w e  are  d oing  
at present, bu t becau se o f  transport 
difficulties it  is n o  use perhaps to  take 
steps to  p rod u ce  m ore  than w hat 
cou ld  b e  lifted .

Shri S. V . R am asw am y: M ay I
k n ow  w h eth er the exploitation  o f  iron  
ore  is  lim ited  o n ly  to  those areas 
w h ere  g eo log ica l su rveys w ere  con 
ducted  p rev iou sly , or  a re  any attem pt*
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b e in g  m ad e to  co n d u ct  fresh  g e o lo g ica l 
su rveys to  fin d  out be tter  sou rces o f  
iron  ore?

S h ri K . D . M a U v iy a : W e  h a v e  a
com p reh en s ive  p rog ra m m e o f  ca rry in g  
on  in vestigation  o f  iron  ore  in a lm ost 
a ll parts o f  th e  cou n try .

S h ri Joa ch im  A iv a : M ay  I k n o w
w h a t steps th e  G ov ern m en t is tak in g  
to  c lassify  th e  v ariou s typ es o f  iron  
o r e  an d  to  com p a re  those typ es w ith  
th e  b est in  the w orld , ju st in  the m an 
n e r  that th e  m anganese o re  in  m y  
con stitu en cy  o f  N orth  K an ara  is 
k n ow n  as the best in  the w o r ld ?

S h ri K . D . M a la v ly a : C lassification
o f  iron  o r e  o f  d iffe ren t v arieties  a v a il
a b le  in  ou r cou n try  has b een  an d  is 
b e in g  d on e  v e r y  scientifica lly .

S h ri S . V . R am asw a m y : In  v ie w  o f  
the' in creasin g  dem and  fo r  iro n  o re  
fro m  abroad , m ay  I k n ow  w h eth er  
that section  o f  the  G eo log ica l S u rv ey  
w h ich  deals w ith  iron  o re  has been  
stren gth ened  o f  late?

Shri K . D . M a lav ly a : Y es. T he
tech n ica l strength  and equ ipm en t that 
a re  requ ired  fo r  ex p a n d in g  ou r in v es
tigation s h ave been  look ed  a fte r  ca re 
fu lly .

Scholarsh ip s fo r  S ch ed u led  Castes 
an d  o th er  B a ck w a rd  Classes

*42. D r. S a tyaw ad i: W ill the M in 
ister o f  E ducation  be  p leased  to  lay  
on the T a b le  a statem ent sh ow in g :

(a )  the n u m b er o f  students b e lo n g 
in g  to the S ch ed u led  Castes and  other 
B a ck w a rd  Classes selected  fo r  study  
a b roa d  S ta te -w ise  in 1956-57; and

( b )  the nu m ber o f  students o f  these 
classes w h o  h a v e  been  selected  un der 
th e  P u b lic  S ch oo l M erit Scholarsh ip  
S ch em e in 1956-57?

T h e D eputy  M in ister o f  E ducation  
(D r . K . L . S h r im a li): (a )  and  (b ) .
A  statem ent is la id  on T a b le  o f  the 
L o k  Sabha. [S e c  A p p en d ix  I, a n n ex - 
u re  N o. 7.]

«To : W W  ^  3
fa-yjTPT wnrry a»Pt arcrar f^rnfr f  i 
w r  ^  SN? t  f>P ww #  t

*T° W ® W o  MV*TT5ft : !T$f,
^  eft |

$  i ^  «r?5fr w-pft 1
for ?ffn  ^  spjhtt P ro  srw  f  i 

jfrnr softer f* m  sn #  f  * flr  
I

Shri T h im m a la h : M a y  I k n o w  the
to ta l n u m b er  o f  students sen t ab roa d  
up till now , an d  h o w  m any o f  them  
h a v e  been  p rov id ed  w ith  su itab le  jo b s  
a fter  com p le tin g  their studies ab roa d?

D r. K . Li. S h rim ali: T h e  to ta l
n u m b er  fo r  1956-57 is g iv en  in  the 
statem ent. I f  the hon . M em b er w an ts 
to  k n ow  the tota l n u m b er  fo r  the p re 
v iou s  y ears  h e  w ill h a v e  to  g iv e  m e  
notice . A s v g a r d s  em ploym en t, tJhis 
is b ey on d  the scop e  o f  the schem e. 
M ost o f  the students w h o  retu rn  a fter  
studies ab roa d  d o  get su itab le  e m p lo y 
m ent, bu t to say ex a c tly  w h a t the 
nature o f  em p loy m en t is  and  h o w  
m an y p eop le  h a v e  been  em p loy ed  the 
hon . M em b er w ill h a v e  to  g iv e  m e 
n otice . In an y  case this is a d ifferen t 
question .

Shri D . C . Sharxna: M ay  I k n o w  i f  
th ere  is an y  re laxation  o f  age lim it 
and qu alifications w h en  students b e 
lon g in g  to  these classes are se lected ?

D r. K . L . S h rim ali: I  w ill  p la ce
the ru les on  th e  T a b le  o f  the H ou se  
but, n orm a lly  the se lection  is  m ad e  b y  
the P u b lic  S erv ice  C om m ission .

Shri B . S. M u rth y : M a y  I k n o w
w h eth er  an y  o f  the  students a fte r  
fo re ig n  sch olarsh ips an d  a lso  fo r e ig n  
fo re ig n  scholarsh ips and  a lso  fo r e ig n  
em p loy m en t?
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D r. K . L  ShrfaosU: T h e  h on . U em - 
4>er la n o w  g ettin g  b e y o n d  th e  sco p e  o f  
th e  qu estion ; h e  w il l  h a v e  to  g iv e  m e 
n otice .

S h ri G ad llln gan a  G o w d : M a y  I
k n o w  w h eth er  it  is  a fa c t  that th ere  
w as en orm ou s d e la y  in  the grant o f  
sch o la rsh ip s  d in in g  the cu rren t y ea r  
w h ic h  resu lted  in  th e  ex p u lsion  o f  
som e  o f  the  students fro m  hoste ls  and, 
i f  so, m a y  I k n o w  w h a t m easures th e  
G ov e rn m e n t  a re  tak in g  to  see  that the 
sch ola rsh ips  are g ran ted  in  tim e?

D r. K . L . S h rlm ali: T his qu estion
relates o n ly  to  tw o  scholarsh ips , one 
w ith  reg a rd  to  fo re ig n  scholarsh ip  
a n d  th e  oth er w ith  reg a rd  to  p u b lic  
sch o o l scholarsh ip . I  am  a fra id  the 
h on . M em b er  is re fe rr in g  to  variou s 
o th e r  scholarsh ips to  w h ich  th is qu es
tion  d oes  n ot  relate.

S h ri T h im m a la h : A lth o u g h  the
am ou n t fo r  the a w a rd  o f  scholarsh ips 
is  b e in g  ra ised  e v e ry  y ea r  th e  n u m b er  
o f  fo re ig n  scholarsh ips is  n o t  ra ised  in  
p rop ortion  to  the am oun t san ction ed  
b y  the G overn m en t. M ay  I k n o w  
■why it is so?

D r. K . L . S h rlm ali: In the op in ion
o f  the G ov ern m en t the n u m b er  o f  
sch ola rsh ips  that a re  b e in g  g iv en  is 
su fficient. I f  m ore  fu n d s a re  a v a il
a b le  this qu estion  m ay  b e  con sid ered .

*r*t ^  SRTPT *Y f^TT *FT»T %  : 

(«P) ^  S S .X W .'S  H

aqfiRpff vrm »TOT t  ;

(*r) 0'ir»iT< fc r R  ^  fair 
3rrW=r ?

'Jg-VT* W P I  3  («ft XRITT) :
< * )  <TfbrR

(*r) arr^ «̂rr T frvR
<f v  far* x. srro

:5n fR  t f t r  *pfNr «ptth

v  f^rrr x. fjR T  wnB *?r j f  <n?rfr

flFTW <T*TT4 ^ , <ia^, srŶ T iftr<ai<« 
v  f^rcr w  ’ C’it fe jT  ^rrar |
3 fr^ n P t3rP R r^ rr»T f^ T r|  I'T'ssft'fisra

rT«rr *PFPT #  sW  ^
5TK 3fTT £  ftmntT f^TT ^ r^ 't  ? « n «

H TT PiMl T̂RTT ^  I

•ft WlijH : W I T O  ^
fjp wt»T ^^1 ?Nr <1*4 <T ^  5 ^

5TT *PT ^  ?

ITSTT : vffrr WT? ^  I

*ft fV W V r i : ^ ff  M lfofdW
#  grr pfriff t  Rnrnr w t  Tr*<ff
#  *rtnf t rn m r  ^ tt arren | ?

«ft vrmr : ^  t̂,
T M lt #  « f t i  ^ f f  #5TT TOT f  I

S h ri K am ath : W hat, S ir, is the
n u m b er  and, i f  these figures are  n o t  
ava ilab le , w h at, S ir, is the p rop ortion , 
a p p rox im a te ly  i f  n o t  a ccu rate ly , o f  
d isp la ced  p erson s fr o m  E ast P akistan 
w h o  h a v e  been  settled  in  the A n d a 
m ans, in  W est B en g a l and  in  th e  rest 
o f  th e  Indian U n ion  sep arate ly? T h e  
figures m ay  b e  g iv en  sep arately  f o r  
these three.

Sh ri D atar: S o  fa r  as th e  fa m ilies
fr o m  East P akistan  are  con cern ed ,
1,282 fa m ilies  h a v e  been  settled  o n  the 
A nd am an  Islands. S o  fa r  as others 
are  con cern ed , 114 fa m ilies  from  the 
fo r m e r  T ra v a n core -C och in  S tate (n o w  
K era la  S ta te ) and  n in e  fa m ilies  from  
oth er  States h a v e  been  settled .

S h ri B . S . M n rth y : M a y  I k n ow
w h eth er  the M in ister is in  a p osition  
to  state th e  results o f  the a eria l sur
v e y  m ad e  in  A n d h ra  an d  O rissa fo r  
settlin g  the d isp la ced  persons fro m  
E ast Pakistan, in  som e o f  the region s 
o f  these States?
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Shri D atar: H u s question has been  
co n s id e re d  so  fa r  as the A ndam an and 
N icob a r  Islands are con cern ed . In  
th ose islands a certa in  schem e is h a- 
in g  p u t in to  opera tion , and accord in g  
to  it, so m an y  fa m ilies  h a v e  been  
settled  there  already.

S h ri K m nath• O n a p o in t o f  order. 
T he hon. M in ister  e ith er m isheard  or  
m isun derstood  m y  question . T h e  ans
w e r  that h e  has g iven  relates to th e  
n u m b e r 'o f  persons w h o  h a v e  been  
settled  in the A ndam an s fr o m  variou s 
States o f  India. W hat I w an ted  to 
k n o w  w as the n u m b er  o f  persons from  
E ast P akistan  that h a v e  been  settled  
in  the A ndam ans, W est B en gal and in 
o th er  States o f  the In d ian  U nion  sepa
rately .

Shri D atar: I am  n ot aw are o f  the
figures regardin g  the n u m b er  o f  p eo 
p le  w h o  h a ve  com e  in to  W est B engal 
fro m  East Pakistan. B ut the figures 
I  gave  re late  to  the re fu g ees fro m  East 
P akistan  w h o  h a ve  been  settled  in  the 
A nd am an Islands.

Corruption Cases In K erala

*44. S h ri C . R . Iy y u n n i: W ill the
M in ister o f  Home A ffa irs b e  p leased  
t o  state:

(a )  the n u m b er o f  cases o f  co rru p 
t ion  en q u ired  into, ev id en ce  co lle cted  
a n d  ch a rg ed  as a resu lt o f  th e  a p 
p oin tm en t o f  a S p ecia l O fficer from  
B om b a y  s id e  in  th e  K era la  S tate fo r  
this p u rp ose ; and

(b )  the n u m b er o f  cases that en d ed  
in  con v iction ?

The M inister In the M inistry of 
Hom e A ffairs (Shri D atar): (a ) 24
cases h a ve  so  fa r  been  reg istered  and  
ou t o f  these in  8 cases p roceed in gs 
h a ve  been  instituted  in  courts.

(b )  One. a

Shri C . R . Iyyunni: M ay I k n ow  the 
reason  fo r  br in g in g  in  su ch  b ig  
officers fro m  B om bay?

Shri D atar: H e w as an officer  from  
D elh i; n o t  fro m  B om bay.

Shri A . M . TIo t m i :  Is he still onnti-
auing in service?

Shri D a ta r :'Y e s; he is still there'•o- 
far as I am  aware.

Bom b Explosion in D elhi

*45. D r. Satyaw adl: W ill the M inis
ter o f  Home A ffairs be pleased to  
state:

(a )  the n u m ber o f  persons arrested. 
in  con n ection  w ith  the Junta M a sjid  
b om b  in cid en t;

(b )  the stage  at w h ich  th e  en q u iry  
is at present;

( c )  th e  ex p en d itu re  in cu rred  so  fa r  
u p on  this en q u iry ; and

(d )  the ex p en d itu re  in cu rred  so  fa r  
upon  the secu rity  arrangem ents in  
Jum a M asjid  area?

The M inister in the M inistry o f  
Home Affairs (Shri D atar): (a) Seven.

(b )  T h e  enqu iries are  still con tin u 
ing.

( c )  N o  ex p en d itu re  has been  in cu r 
red  e x c lu s iv e ly  on  th is in q u iry  s in ce  
n o  add itiona l staff has been  en ga ged  
fo r  this purpose.

(d )  W h ile  n o  ad d ition a l e x p en d itu re  
has been  in cu rred  o n  the staff, th e  
ex p en d itu re  on  the lighting  a rran ge
m ents m ad e  in  that area  s in ce  S ep tem 
b er  1, 1956 is n ot ex p ected  to  e x ce e d  
Rs. 13,000.

*To WOWrfV : 4  XPT SRkTT f
3 f t ^ T l f t i f ,  ?Tf[ 

SITOTT TT tft T ft  |  *TT *T*ft
?P'5'Tt TT jTT ^ ?

t  I

Shri RaiThm Ram an: M ay I know
w h eth er, in  v ie w  o f  th e  successive 
bom b  ex p los ion s  in  that area, the 
G ov ern m en t h a v e  taken an y  steps 
w ith  regard  to the D e lh i police 
arrangem ents to  en su re  that such 
incidents d o  n ot  re cu r?

Shri D a ta /: The Governm ent have 
taken all the necessary safeguards to
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see to  i t  that they  d o  n ot  recu r. I m ay 
p o in t  ou t to  th e  hon . M em b er that 
ex cep t  in  tw o  cases th e  exp los ion s 
w e r e  o n ly  a t  cra ckers.

Shrl Rariha Ram an: M ay I k n ow
--whether, in v ie w  o f  the security  
arrangem ents in  that area, sh op 
k eep ers  and  residents o f  that area 
find that their business an d  their 
routine w o r k  a re  h a m p ered  becau se 
o f  the  la rg e  nu m ber o f  p o lice  con 
stables there, an d  w h eth er th e  G o v 
ernm ent w il l  take that in to  con sid era 
tion  an d  do som eth ing  to  re liev e  the 
con d ition ?

Shrl D atar: G overn m en t have to
m ak e secu rity  arrangem ents and  G o v 
ernm ent w o u ld  see to  it  that as fa r  as 
possib le  th ose  w h o  ca rry  on  ord in ary  
avocations are  not affected.

Shrl Joachim A lv a : M ay I k n ow
w h eth er  th e  G ov ern m en t are  aw are 
that it takes n ea rly  six  m onths fo r  
the p o lice  o f  a particu lar area  to 
grapp le  w ith  th e  m a jo r  crim e, to  study 
the loca l characters and  to roun d  
them  up  and  punish  them  and brin g  
them  to  book , w h eth er the G ov ern 
m ent h a ve  d ra w n  up  a su itab le p ro 
gram m e and w h eth er  p eop le  from  
B om b ay  or  M adras h ave been  d ra ft 
ed ?

The Prime M inister and M inister of 
External Affairs and Defence (Shrl 
Jawaharlal N ehru): Som etim es even
a fter  36 m onths th ey  fa il to  grapple 
w ith  it.

w hr : mr ir w fe  wtpt 
^  n? 3Jtft uTf I  n w n
V  'TTCT 3fr JTT*T#---- 3T*T t>
■g?T ^  H (T?5F̂ Tq-ft f t #
V  VTTW 3 T ^  V ^•rfPT
g f  t  *f|r w  arrt ^

<p- f^ T T  fB(nrr sit T?r f  ?

Shrl Da tar: T h e G ov ern m en t are
try in g  th e ir  best to  exp ed ite  the 
investigations, b u t som etim es there  
are  delays.

State B an t of India

*33. Shrl B . K . Das (on behalf o f 
Shri S. C. Sam anta): W ill the M inis
ter o f  Finance b e  p leased  to  la y  a 
statem ent on  the T ab le  sh ow in g  the 
nam as o f  the p laces w h ere  bran ch es 
o f  the S tate B ank o f  India h a v e  been  
opened  since J u ly  1956?

The M inister for Revenue and 
Defence Expenditure (Shri A . C . 
G uha): A  statem ent sh ow in g  the-
nam es o f  the p laces w h ere  bran ch es 
o f  the S tate B an k  o f  Ind ia  h a ve  been  
op ened  from  the 1st Ju ly , 1956 to  the 
28th F ebruary , 1957 is la id  on  the 
T ab le  o f  the H ouse. [S ee  A p p en d ix  I,, 
an n exu re  N o. 8.]

Shri B . . K . D as: I find that w h ile
th ere  h ave been  as m an y as 12 
bran ch es op en ed  in  B om b ay  and  e ig h t 
branches in M adras, there  are  v e ry  
few  branches in oth er States. M ay 
I k n ow  the reason fo r  this?

Shri A . C. G u ha: T h e  m ain  reason, 
is, the d ifficu lty  in  g ettin g  p rop er  
accom m od ation  fo r  op en in g  branches. 
T he S tate B an k  has been  con d u ctin g  
som e d iscussions w ith  the d ifferen t 
State G overn m en ts so that th ey  m a y  
help  in  fin din g th e  a ccom m od ation  
w h ere  strong room s necessary  fo r  a 
bank, can  also b e  put up.

Shri B . K . D as: Is there  a n y  target 
fo r  1956-57 an d  m a y  I  k n o w  w h eth er 
that target has been  fu lfilled?

Shri A . C. Guha: A s yet, I can  say 
that 183 bran ch es h a ve  been  a p p rov 
ed  b y  the R eserve  B ank an d  th e  C en 
tra l G overn m en t out o f  w h ich  38 h ave 
been  op en ed  so far, in  add ition  to  
36 branches from  the o ld  list. T h e  
rem aining, I think, w ill  b e  opened  
as q u ick ly  as possib le. I can on ly  
g ive  this assurance that the opening 
o f  branches in recen t tim es has been  
som ew h at m ore  qu ick  than before . 
N ow , seven  branches, I  think, a re  
be in g  op en ed  ev ery  m onth.

Shri B . K . Das: M ay I k n ow  w h eth er 
the branches w h ich  are  contem plated  
to  b e  opened  w ill  b e  opened  as soon 
as the p rob lem  o f  accom m odation  is. 
so lv ed ?
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Shri A . C . Guha: I' th ink  th ere  is 
n o  o th er  d ifficulty. T hat is  a t  least 

t h e  m ain difficu lty . O f course, th e  
p ro b le m  o f  p ersonnel w ill  also b e  
-considered b u t th at is n ot th e  m ain  
d ifficu lty . T h e  m ain  d ifficu lty  is that 
o f  accom m odation . ‘

Shri H eda: In  v ie w  o f  th e  fa ct  that 
th e  R u ra l C red it  P rogram m e is v e ry  
h u g e  in  the S econ d  F iv e  Y e a r  F lan  
an d  also that th e  greater em phasis on  
A gricu ltura l p rod u ction  is laid , are 
•Governm ent th ink in g  o f  rev is in g  th e ir  
'targets o f  expansion  o f  branches in  
the near fu tu re?

The M inister of Finance and Iron 
and Steel (Shri T . X . Krlnhnama- 
c h a r i ) :  T h e  w h o le  qu estion is u n der 
rev iew . It is qu ite  p oss ib le  that ou r 
targets m ay be  raised  in  reg ard  to  the 
n u m b er o f  bran ch es that w e  are  op en 
in g  fo r  the S tate Bank, but, as m y  
hon . co lleag u e  m entioned , th ere  are  
certa in  difficulties w h ich  a re  o f  a 
'technical character and  h a v e  to  b e  
■overcome. T he gen era l p o licy  o f  
G ov ern m en t is to ex p a n d  bran ch  
b a n k in g  so as to  serv e  th e  p eop le  o f  
th e  lo ca lity  and a lso  to  serv e  as insti
tutions w h ich  w ill, so  to  say, m op  up 
savin gs in  the hands o f  the people . 
R e : C o n v e r s i o n  o f  U n s t a r r e d  Q u e s 

t i o n s  i n t o  S t a r r e d  Q u e s t i o n s  
Shri Kam ath: I  rise to  a  p o in t o f  

o rd er  and in  the pu blic  interest. I 
w ou ld  inv ite  y o u r  attention to  ru les
51 and 63 o f  the R ules o f  P roced u re  
and C onduct o f  Business. I w ou ld  
request you  to read  ru le  63 and in 
th e  exercise  o f  the p ow ers con ferred  
b y  this and the other rules, I request 
that you  w ill b e  p leased  to  d irect that 
certain  questions includ ed  in  the list 
o f  unstarred questions m a y  a lso  b e  
answ ered.

1 w ou ld  invite y ou r  close  attention 
to  ru le  51 first, and then  to  ru le  63. 
R ules 51 says:

“ Unless the Speaker otherw ise 
•directs,” — o f  course, the Speaker has 
n o t  otherw ise d irected  so  fa r—

“ T he first h ou r o f ev ery  sitting 
shall b e  available fo r  th e  asking 
and  answ ering o f  questions” .
T h en  ru le  63 em pow ers y o u  to  con - 

-wert starred questions into unstarred

questions, and  I p resum e that th e  in 
verse au th ority  m u st be assum ed by  
y ou , tor con v ertin g  unstarred ques
tions in to  starred  questions. In a n y  
event, u n d er  ru le  401 w h ich , in  y o u r  
m e llo w  w isd om  an d  y o u r  ju d ic iou s  
d iscretion  y o u  h a ve  in v o k e d  tw ice  or 
th rice  d uring  th e  last y ea r  o r  tw o , I  
requ est that y o u  w ill b e  pleased to  
in v o k e  that ru le  and  d irect  that tw o  
o r  th ree  questions w h ich  a re  in  th e  
p u b lic  interest an d  w h ich  a re  n o w  in  
the un starred  list m a y  b e  an sw ered  b y  
th e  M inisters con cerned .

M r. S p eak er: O ffhand I am  not
a b le  to  g iv e  an y  ru lin g  regard in g  the 
qu estion  raised  b y  M r. K am ath , n a m e
ly , w h eth er  an y  particu lar un starred  
questions can  b e  restarred  an d  so 
on. I f  an y hon. M em b er fe e ls  that 
an unstarred  qu estion  sh ou ld  b e  
treated  as a starred  qu estion  and  i f  
h e  g ives m e  sufficient n o tice  in  a d 
van ce, I shall lo ok  in to  it  an d  com e  
p rep ared  to th e  H ou se an d  then  in 
fo rm  h im  that I am  g o in g  to  a llo w  \ 
that qu estion  to  b e  put, su b ject to  th e  
a v a ila b ility  o f  tim e. S o  fa r  as tod a y  
is con cern ed , I w as taken  b y  surprise.

Shri K am ath : M ay  I seek  a c la r i
fication  on  y o u r  ru lin g? M ay I ask 
w h eth er  this p articu la r in form ation  
o r  intim ation  has to  b e  g iv en  to  y ou  
b y  the M em ber con cern ed  o r  a n y  
M em ber o f  th e  H ouse, requestin g  
earlier  b e fo re  th e  Q u estion  H ou r  that 
a p articu lar un starred  qu estion  m a y  
b e  trea ted  as a starred  question?

M r. S p eaker: M any oth er  qu estion s 
m ay a lso  arise. I  w o u ld  u rg e  u p on  
the hon. M em b er to  th in k  d eep ly , p u t 
w h at a ll h e  w ants to  say  o n  p ap er  
and  send it  on  to  m e; I  w ill  then  
consider it.

Shri K am ath : I h a v e  th ou gh t ab ou t 
it and said a ll that I w an ted  to  say. ( 
A n d  that is on  record .

M r. S p eaker: I h a v e  an sw ered  w h at 
a ll has com e  to  m y  m ind . I f  an y  fu r 
th er doubts arise  f o r  clarification , 
th ey  m ay  b e  p u t o n  p ap er an d  sent
to  m e.
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W HITTEN  AN SW ERS TO QUESTIONS 

Leave Baku

*38. Shri T . B . V ittel R ao: W ill
f b «  M inister o f  F inance be  p leased  to 
state:

(a) w h eth er a decision  has been  
taken regarding the liberalisation o f  
leave rules applicable to  C entral G ov 
ernm ent em ployees;

(b ) i f  so, w h en  the rev ised  leave 
rules w ill b e  m ade e ffective ; and

(c )  i f  not, the reasons fo r  the delay?

The M inister of Revenue and Civil 
Expenditure (Shri M . C. Shah): (a)
to  (c) .  G overnm ent h ave n ow  decided  
to  liberalise the leave rules applicable 
t o  Class IV  em ployees o f  the Central 
G overnm ent. W ith effect from  the 1st 
A p ril 1957, they w ill earn leave on 
the sam e basis as other G overnm ent 
em ployees.

v f  gggrw i ? *ftr-
tw t ziw «nrn=T ^  i*rr fa? :

( v )  ^rr jt?
it * fw  flr sm : jtjtt ^  spT f^ntR 

; wtr

( ^ )  ST ^  W  ?

nftrtwT ( i w  («ft mrrftT
rtrrft) : (<p) 3fr i

(m) ^  *  ? ,oo.ooo
nrfatmf ^  ’srftrsr'r
f?JT 3T1H »PT f^efU  f  I

Expenditure on Second General 
Elections

9. Shri Krishnacharya Joshi: W ill
the M inister o f  L aw  b e  p leased to  
irtater

(a) whether Government have re
ceived so far any report from the

Election Commission regarding the* 
expenditure on the Second General
E lections in India; and

(b )  i f  so, the total am ount »pe>nt?
T h ) M inister of Law and M inority 

Affairs (Shri B isw as): (a) No, Sir.

(b )  D oes n ot arise.

Official Langnage Commission Report

7. Shri Krishnacharya Joshi: W ill
the M inister o f  Home Affairs be
pleased to re fer  to  the rep ly  g iven  to  
Unstarred Question N o. 989 on  th e  
17th D ecem ber, 1956, and state:

(a ) w hether the report o f  the L an
guage C om m ission has been  exam in ed ;

(b )  i f  so, w h ich  o f its decisions are 
going to be  im plem ented; and

(c )  w hen the R ep ort w ill b e  p u b 
lished?

The M inister in the M inistry o f 
Home Affairs (Shri D atar): (a) and
(b ) . The hon. M em ber’s attention is 
invited to clauses (4 ) to  (6 ) o f  A rtic le  
344 o f the Constitution w h ere in  the 
p roced u re  rela tin g  to  th e  exam ination  
o f  the report o f  the C om m issioti as 
w ell as the im plem entation o f  the 
recom m endations o f  the C om m ission 
has been laid  dow n. T he Parliam en
tary C om m ittee, w h ich  has to  exam ine 
the report in accordance w ith  clause 
(5 ) re ferred  to  above has n ot yet 
been  constituted.

(c )  T he m atter is under considera
tion.

Defence Science Organisation

8. Shri Krishnacharya Joshi: W ill
the M inister o f  Defence b e  pleased to  
lay  a statem ent on  the T able sh ow ing :

(a )  the m ain researches carried  on 
b y  the D efen ce Science Organisation 
since A ugust 1956 so fa r ; and

(b )  h ow  m any persons are engaged  
in the research w ork?

The Minister of Defence Organisa
tion (Shri T yagi): < (a ) A  statement 
sh ow ing broad ly  the m ain activities



73 W rit*** A n ttoert 11 M ARCH 1987 W ritten A n n oert 74
an d  the ty p e  o f  w o rk  d on e  in  the 
v a r iou s  establish m en ts o f  the D efen ce  
S c ie n ce  O rgan isation  w as la id  on  the 

' T a b le  o f  the H ou se on  27th A ugu st 
1956 in  rep ly  to  S ta rred  Q uestion  
N o. 1459. A n oth er  statem ent sh ow ing  
th e  m ain  item s o f  unclassified  w o rk  
d on e  since A ugu st 1956 is n o w  la id  

-o n  the T able . [S ee  A p p en d ix  I, an
n ex u re  N o. 9.3

(b )  86 Scientific  officers.

Institute o f  A rm am ent Studies, K irk ee

9. Sh ri K rish n ach arya  Josh i: W ill
the M inister o f  D efen ce  be  p leased  to 
state:

(a )  the m ain w ork  done b y  the 
Institute o f  A rm am en t Studies, K irk ee  
d u rin g  1956-57 so fa r ; and

(b )  h ow  m any officers w ere  tra ined  
d u rin g  the sam e p eriod ?

T he M inister o f  D efen ce  O rgan isa
t ion  (S h ri T y a g i) : (a )  T he Institute
has been  responsib le fo r  tra in ing  
T ech n ica l S ta ff O fficers fo r  the 
S erv ices  and fo r  carry in g  out research  

- on  the perform an ce  o f  w eapons.

(b )  F ifteen A rm y  Officers com p leted  
tra in ing in M ay, 1956. S ix  A ir  F orce  
and seven  A rm y  O fficers are still 
rece iv in g  training.

Sm u ggled  G old

10. Shri K rishnacharya Josh i: W ill
the M inister o f F inance b e  p leased  to 
state:

(a ) the total quantity o f  sm uggled  
.gold seized during 1956-57; and

(b )  the total value o f  the sam e?

T he M inister o f  F inance and Iron  
and Steel (S h ri T . T. K rish n am ach ari):

(a ) The total qu antity  o f  sm uggled  
go ld  seized by  the Custom s authorities 
d u rin g  the period  1st A p ril 1956 to 
28th F ebruary 1957 w as 1,04,140 tolas 
approx im ately .

(b )  T he tota l value o f the go ld  
se ized  w as Rs. 1,02,15,592 ap p rox i
m a te !;

Currency Note*

11. Shrl Ham aduuidra Reddi: W ill
the M in ister  o f  Finance b e  p leased  to
state:

(a )  the va lu e  o f  cu rren cy  n otes 
issued d uring  1956-87 so  fa t ; and

(b )  the v a lu e  o f  cu rren cy  n otes
issued d u rin g  the corresp on d in g
p eriod  in 1955-58?

The M inister of Finance and Iron  
and Steel (Shrl T . T . K rishnam achari):
(a )  T he v a lu e  o f  C u rren cy  n otes 
issued durin g  the p eriod  30th M arch , 
1956 to  1st M arch , 1957 am ounts to 
Rs. 48,13,76,000.

(b )  T h e  va lu e  o f  notes issued du rin g  
the p eriod  1st A p ril, 1955 to 2nd M arch , 
1956 am ounts to  R s. 1,26,54,53,000.

P er  C apita  Income and Tax

12. Shri S. C. Sam anta: W ill the
M inister o f  F inan ce be  p leased  to
state:

(a )  the p er  capita  in com e in India  
durin g  1955-50;

(b )  the per capita  tax  in  Ind ia  in  
1955-56;

( c )  the p ercen tage o f  ta x  in  this 
year  in com parison  w ith  the in com e ; 
and

(d )  how  it com pares w ith  those in  
U.K., U .S.A., U .S.S.R. arid C hina?

T he M inister o f  F inan ce and Iron  
and S teel (S h ri T . T . K rish n a m a ch a ri):
(a ) The estim ate o f  nation al in com e  
fo r  1955-56 is n ot yet ava ilab le . F o r
1954-55, p er cap ita  in com e in In d ia  
w ork ed  out at Rs. 262'1 Cat cu rren t 
p r ic e s ) ;

(b )  On the basis o f  ‘rev ised  esti
m ates’ o f  tax  receip ts at the C en tre  
and in the States fo r  1955-56, per 
capita  taxation  in  that y e a r  w ork s  
out at about Rs. 19 .7 ;

( c )  T his can b e  ca lcu la ted  o n ly  
a fter  the estim ate o f  nation al InoanM  
fo r  1955-56 has becom e  a va ila b le ;

(d )  In form ation  is n ot ava ila b le .
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Indian N avy

IS. Shri K rish au h w y* Jochi: W ill 
the M inister o f  Defence be pleased to 
state:

(a ) w h at steps G ov ern m en t p rop ose  
to  ta k e  f o r  th e  m odern isation  o f  th e  
N a vy ; an d

(b )  the tota l n u m b er o f  n ew  ships 
p rop osed  to  b e  acq u ired  du rin g  1957?

The M inister o f Defence Organisa
tion (Shri T y o g i) :  (a ) A11 n ecessary
steps are  be in g  taken to  e ffe ct  m od er 
n isation o f  the N avy, w h ich  is a con ti
n u ou s process  in v o lv in g —

(i )  acqu isition  o f  n ew  ships;

( i i )  p rov is ion  o f  better d ock y a rd  
fa cilities ;

( i i i )  ind igenou s m an u factu re  o f  
N aval stores and equ ipm en t; 
and

(iv )  im p rov ed  tra in ing  fa cilities  in 
India.

(b )  It w ill n ot b e  in the p u b lic  
in terest to  revea l the n u m b er o f  n ew  
sh ips to  b e  acqu ired  du rin g  1957.

C O R R E C T IO N  O F  A N S W E R  T O
U N S T A R R E D  Q U E ST IO N  N O . 79

T h e Deputy M inister of Education 
(D r. K . L,. Sh rlm ali): In re p ly  to
un starred  qu estion  N o. 79 asked  by 
Sarvashri V . P. N ayar and  P u n n oose 
in the L o k  Sabha on  16th N ov em b er, 
1956, it w as stated that in form ation  so 
fa r  re ce iv ed  ind icated  that w h ile  n o  
donations w ere  co lle cted  b y  p riv a te  
co lleges  in  the fo rm e r  T ra v a n core - 
C ochin  State from  students at the tim e 
o f  adm ission fo r  the years 1952-53 to
1955-56, on e  co lle g e  re ce iv ed  a sum  o f  
Rs. 3,000 as d onation  fro m  48 students 
w h o  w ere  g iven  adm ission to B .Sc. 
Z o o lo g y  M ain  (C h em istry  S u b sid ia ry ) 
d u rin g  the y ear  1956-57. T his rep ly  
had  been  given  on  the basis o f  the 
in form ation  su pp lied  b y  the K era la  
G overnm ent. T h e  latter has n o w  in 
form ed  us that no donations w e re  
co lle cted  b y  p riv a te  co lleges  in  the 
fo rm er  T ra v an core -C och in  S tate fro m  
students at th e  tim e o f  adm ission  fo r  
the years 1952-53 to  1955-56 e x ce p t  by  
on e  co lleg e  w h ich  re ce iv ed  a su m  o f  
about Rs. 3,000 as d on ation  fro m  
48 students w h o  w e re  g iv en  adm ission  
to  B .Sc. Z o o lo g y  M ain  (C h em istry  
S u b sid ia ry ) du rin g  the y ea r  1954-55.
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LOK SABHA 

Thursday, 21st March^ 1957

The td k  Sdbha met at Eleoen of 
the Clock.

[M r . S pe a k e r  in  the Chair}

■ QUESTIONS AND ANSWERS

(See Part D

11-40 hi^.
PAPERS LAID ON THE TABLE

In d u st r ia l  1>is p u t e s  (C e n tr a l ) R ul es

The Deputy Minister of Lalioiir 
(Shri AWd Ali): I beg to lay on the 
Table, under sub-section (4) of Sec
tion 38 of the Industrial Disputes Act, 
1947, a copy of the Industrial Disputes 
(Central) Rules, 1957, published in the 
Notification No. 770, dated the 10th 
March, 1957. [Placed in Library. See 
No. S-39/57.]

S t a t e m e n t  SHOWING a ctio n  ta k en  w  
G o v e r n m en t  o n  a s s u r a n c e s ; p r o 

m is e s  AND u n d e rta k in g s  ETC.

The Minister of Parliamentary 
Affairs (Shri S a^a Narayan Sinha):I
beg to lay on the Table th« following 
statements showing the action taken 
by the Government on various assur
ances, promises and undertaldngs 
given by Ministers during the variwis 
sessicHis shown against each: —

▼'

Supplemratary Statement No.
I Fourteenth Session, 1956 of Lok 
Sabha. [See Appendix I, annexure 
No. 10].

(2) Supplementary Stidiment No. 
V in. Thirteenth Sessicm, 1956 of Lok 
Sabha. [See Appoidix t  annezure 
No. l lh  ^
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<3) Supplementary Statement No. 
XIV. Twelfth Session, 1956 of LoK 
Sabha. [See Appendix I, anneocure
No. 12]. ' . : .

<4) Supplementaiy Statement No. 
XVL EleymQi Session,  ̂ ;i®55 ^  j^ k  
Sabha. [See Appendix t, annexure
No. 13].

(̂ 5) Supplementary Statement No» 
XIX. Tenth Session, 1955 ©f Lok 
Sabha. [See Appendix i, annexure 
No. 14].

(6) Supplementary Statement No. 
XXV, Ninth  ̂ JS^ion, 1955 of Lok
Sabha. [See Ai^peA^x I, annexure
No. 15].
N o t if ic a t io n s  under M in e s  a n t  

M in er a ls  (R eg u la tio n  and  D bv#:- 
ijo p m e n t ) A ct .

The Minister of Natural Resources 
<Shri K. 0. Malaviya): I beg to lay
tMi the Table, under section 10 of the 
Mimes and Minerals (Regulation and 
Development) Act, 1948, a copy of 
each of the following Notifications: —

i l )  Notification No. MII-152(68)/ 
54, dated the 10th January, 
1957.

(2) Notification No. 176 (5)/56- 
MIV, dated the 14th January, 
1957.  ̂ j

<3) Notification No; tal-159(15)/ 
56-1, dated the 28th February, 
1957.

<4) Notification No. M n-159(15J/ 
56-2, dated the 28th February, 
1957.

[Placed in Library. See No. S-46/57].

A g b ix m e n t  be t w e e n  t h e  G overn
m e n t s  o f  I n d ia  and  CtYLON

The Minister of Beveim^ aiil 
Expenditiire (Shil M. C. Shah); I 
to lay on the Table a copy of ilie



[Shri M. C. S h ^ l  
agreemoit for relief from or the 
avoidance of double taxation of in
come between the Govemmeit of 
India and the Government of Ceylon 
published in the Notification No.
S.R.O. 456 dated the 6th February,
1057.
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Comamtteee

[Placed in Library. See No. S-47/57].

N onncA T ioN S under Co m pa n ies  A ct

Slirl M. C. Shah: 1 beg to lay on the 
Table a copy of S.R.®. No. i>134, dated 
the 2l8t December, 1956, under sub
section (3) of Section 641 of the Com
panies Act, 1956. [Placed in Library. 
See No. S/57].

A m e n d m e n t s  to  C o m p a n ie s  (C en tkal  
G o v e r n m e n t ) G e n er a l  R u l es  
AND F o r m s .

Shri M. C. Shah: I beg to lay on the 
Table, under sub-section (3) of Sec
tion 642 of the Companies Act, 195ti, 
8 copy of each of the following Nuli- 
flcalions making certain amendments 
to the Companies (Central Govern
ment’s) General Rules and Forms, 
1956: —

( 1) Notification No. S.R.O. 237, 
datiKl the 12th January, 1957.

(2) Notification No. S.R.O. 3135, 
dated the 12th January, 1957.

[Placed in Library. See No. S-49/57].

H yderabad S tate  B a n k  (C o m p e n s a 
t io n ) R u les

The Minlsier of Revenue and De- 
fence Expenditure (Shri A. C. Guha):
I beg to lay on the Table, under sub- 
sectiOTi (3) of Section 41 of the State 
Bank of Hyderabad Act, 1956, a copy 
of the Hyderabad Stale Bank (Com- 
pensatibn) Rules. 1956. published in 
the Notification No. S,R.O. 2274, dated 
the 4th .October, 1956.

[Pteced in Library. See No. S-37/57], 
A m e n d m e n t  to  .E m p l o y e e s '  P rov i-  

dent  F u n d s  S c h e m e

.Skri A W  All: I beg to lay on the 
Table, under sub-secti<») (2) of Sec
tion 7 fit Ihe Employees* Providfint

Funds Act, 1952, a copy of the Noti
fication No. S.R.O. 217, dated the I9th 
January, 1957, making certain further 
ameadment to the Employees Provi
dent Funds Scheme, 1952. [Placed in. 
Library. See No. S-50/571.

N o t tfic a t io n  u n der  E m p l o y e e s  P ro
vident  F u n d s  A ct

Shri Abid All: I beg to lay on the- 
Table a copy of the Notification No. 
S.R.O. 218, dated the 19th January,, 
1957, imder sub-section (2) cl Sectiom 
4 of the Employees Provident Funds 
Act, 1952.

I also beg to lay on the Table a  
copy of S.R.O. No. 529, dated the 16th 
February, 1957. [Placed in Library, 
See No. S-50/571.

M in u t e s  o f  R u l es  C o m m it t e e

Sardar Hukam Sin^h (Kapurthala- 
Bhatinda): I beg to lay on the Table 
a Lopy of the Minutes of the sitting 
of the Rules Committee held on the 
19th March, 1957, [Placed in Library^ 
See N a S-51/57].

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

S ix t y - e ig h t h  R eport

Sardar Hukam SingK (Kapurthala-
Bhatinda): I beg to present the Sixty- 
eighth Report of the Committee on. 
Private M e m b tT s ’ Bills and Resolu
tions.

•CORRECTION OF ANSWER TO 
UNSTARRED QUESTION NO. 79

BUSINESS ADVISORY COMMITTEE 
F orty-EIGHTH R eport

The Minister of l^irllaiiientary 
Affairs (Shri Satya NaiayaiL SiBha)r
I beg to move:

“That this House agrees with 
the For^'-eighth Report of the 
Business Advisory Committee pre-

*See Part I Debates* dated 21rt 
March, 1957, col.
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sented to the House on the 19th 
March, 1957 ”

Mr. Speaker: Motion moved.

‘That this House agrees with 
the Forty-eighth Report of the 
Business Advisory Conunittee pre
sented to the House on the 19th 
March, 1967.”

Shri S. V. Ramaswamy (Salem): In 
view of the ‘At Home’ at the Rashtra- 
pati Bhavan at 5 p .m ., may I submit 
that the House may sit only up to 
4-30?

Mr. Speaker: It H not an 
ment to this Report.

amend-

Shri Kamath (Hoshangabad):.May
I know whether a firm and final 
decision has been taken to bring this 
lame duck session to a close on Thurs
day, the 28th March, so that Mem
bers may be in a position to draw up 
their future programmes.

Shri Satya Narayan Sinha: Yes.

Mr. Speaker: Yes; the session will 
conclude on the 28th. The question 
is:

“That this' House agrees with 
the Forty-eighth Report of the 
Business Advisory Committee pre
sented to the House on the 19th 
March. 1957.”

The motion was adopted.

MOTION ON THE ADDRESS BY 
THE PRESIDENT—concZd.

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri V. B. 
Gandhi and seconded by Shrimati 
Tarkeshwari Sinha on the 20th 
March, 1957:

“That the Members of Lok 
Sabha assembled in this Session 
are deeply grateful to the Presi
dent for the Address which he 
has been pleased to deliver to 
both the Houses of Parliament 
assembled together on the 18th 
March, 1957.”

The Prime Minister and Blltaiister «l 
External Affairs and D^ence (Shri 
Jawaharlal Nehru): Mr. Speaker, Sir,
the President’s Address which this 
House has been discussing deals with 
a period of about one year. But, per
haps, in a sense, we are discussing 
this address that is before us as 
covering even a longer period, i.e. the 
period of the life of this present Par
liament, this being the last occasion 
when this Parliament will consider 
such an address, so that, a longer 
perspective is opened out to us, and 
perhaps even a longer period than 
five years, i.e. the period* since we 
became independent.

It is right that hon. Members should 
scrutinise, criticise or condemn if they 
like, any particular aspect of our 
domestic or international policy or 
any event happening now or anything. 
But, at the same time, perhaps it is 
more important that we should have 
an over-all view of this period to see 
how the main forces at work have 
been functioning shaping this coun
try’s destiny, whether in the political 
field, the economic or the social. It 
has been the high purpose and des
tiny of this House to lay the founda
tion and to start this new chapter in 
India’s history to build democracy on 
a firm basis, to work and to labour 
for the advancement of the Indian 
people towards what we call socialism, 
anyhow to increase their standards of 
living in the near future as much a.*? 
we can and step by step go towarji^ 
the ideal we have placed before us. 
So, I would appeal on tliis occasiotT 
lor this larger view to be taken, not 
because I want the smaller view to 
be put aside, but still even a small 
part of a picture is imderstood more 
if we have this broad and perspective 
view of the larger picture.

It is not my intention to go through 
the history of the last 10 y ^ rs  or 
five years at this stage of the debate. 
Merely I wish to draw the a tt^ tiw i 
of the House to tiiis larger view.. We
are apt often to lose ourselves; in the
trees We forget the wood. In doini^
so, again, and in ouf
policy demestic or ez te r^ ^ '^ ^ is  p&^

the Address by the
President



« 7 Motion on 21 MARCH 1957 thB AddTM  Hr 22S
Frestdem

ISkri Jawaharlid Ndiru]
haps profitable to lock round the 
world and see what has happoicd 
elsewhere, how the world’has shaped 
itself during this trem^dous period 

history since the Iwt war ended, 
what h ^  happened not only in the 
world at large, but in individual coun
tries, what has happened in Asia, 
which, since the war, has shown a 
U'emendous vitality and a tremendous 
ferment, what has happened in our 
neighbouring countries or the other 
countries of Asia. Because, then per
haps, we will have a better yard 
nwasure to see what we have achieved 
or we have failed to achieve.

It is easy, and perhaps right, for aU 
of us to be impatient, to want to go 
faster, to be impatient of the many 
evils that surro’jnd us, to be impatient 
of the inertia, to be impatient of in
efficiency and all that. It is right that 
we should be impatient all the time. 
We should never be complacent And 
yet, to balance that impatience, one 
^ould see this larger picture and bee 
what has happened in other countries 
round about. Because, by and large 
similar problems are faced by other 
countries; not entirely; each country 
has its own problems, its roots and its 
objectives. But, the world becomes 
more and more knit together and ha^ 
to face the same problems and the 
same diseases overwhelming the 
world.

I put this thought before hon. Mem
bers ©f this House because, speaking 
with all modesty, and looking at this 
broad picture, I do feel that the 
achievements of this Parliament dur
ing the last five years, and the pre
ceding Parliament too, that is, during 
the last ten years, the achievements 
of India and the people of India have 
been not only very considerable, but 
rather striking. I do not, for an in
stant forget the lack of achievement 
during this period. But, I think it 
would not be r i ^ t  for us to lay 
iitess on the lack of achievemoit or 
to lay stress wOy m  the achievesaeat 
Oat must 8̂  bo& skies of the pic

ture. Looking at both sides of the 
picture I think it may be said with 
justice that we have advanced on the 
political plane, on the economic plane 
and on the social plane. Because, I 
do believe that a country today can
not really go far unless it advances 
on all these fronts together.

Most of us here, w he^er on the 
other side of the House or on-ihis side 
of the House, were aigaged for long 
years in the struggle for India’s Iree-" 
dom. We were engaged in the Indian 
revolution and it was, as the world 
recognises, a major revolutiwi even 
though it was a peaceful one. Evwi 
though it took another shape and 
its methods were different, we were 
aigaged in a revolution. A certain 
political aspect of it having been con
cluded, we did not, I am glad to say, 
imagine that the work of the revolu
tion had ended. We always thought, 
of the revolution extending to th^ 
economic and the social sphere. May
be our approaches were different; may 
be our line of thinking <^d not agree. 
Broadly speaking, we did all agree 
and I believe we did carry on this old 
political revolution to the economic 
and social field. Most of us, not aU, 
were conditioned by these past events 
as the country was conditioned. When 
we pledged ourselves to our present 
tasks, however lacking in worth we 
might be, we had this basis of a re
volutionary or semi-revolutionary > 
background in the country. I am say
ing this merely to point out something 
that the people seem to forget—peo- , 
pie not so much in India perhaps but 
people outside,—that we in this coun
try are still the children of revolutioi^. 
We have been conditioned by it large
ly. We may forget it; we may become 
weak and falter or slip. That is 
another matter. There is some differ
ence between a country which has 
gained its freedom by some revolu
tionary process, peaceful or not, and 
a country which has by chance, you 
might say, attained a certain objec
tive, because the revolutionary pro
cess c<mditions the pe<^l^ their'cha
racter, t ^  ability to to go
ahead, their capacity for ^orifice and
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all th a t It is true that after every 
outburst of revolution, one has ‘so 
often seen that very revolution some
times eating up the people who made 
the revolution, sometimes going back 
upon it, action and reaction. Any
how, these are major conditioning 
factors. We have gone through that. 
When other countries judge us let 
them remember this that we ar^ 
children of the Indian revolution and 
not merely persons who, by some 
automatic occurrence, gained freedom 
and who can be dealt with in a casual 
way as other countries sometimes are 
dealt with, because they gained their 
IiViependence if I may say. so, rather 
accidentally and as a result of India’s 
struggle for Independence.

There is this major difference which 
governs not only the past, but the pre- 

\sent and the future for which we 
work. Because, we want changes. We 
work hard for them. Our attention, 
by and large, is concentrated oa the 
economic and social changes that we 
want, on the growth and building up 
of *a new India. Everything else is 
secondary to us. Everything else 
really comes in in so far as it affects 
the primary purpose of ours. We can
not cut ourselves off from the innu
merable foreign developments because 
toey have a most intimate connection 
with what we do. We cannot be iso- 

 ̂ lated. Nevertheless, our main object 
is to carry on this process of building 
India socially and economically as 
rapidly and as quickly as possible, 
knowing full well that this requires 
hard work, labour, sacrifice and time. 
It cannot be done by a stroke of the 
wand.

It would be interestirig to look at 
other countries with whom we are 
friends and to whom we wish well. 
We started building democracy. We 
aimed at socialism, We aimed at high
er standards. We aimed at a welfare 
State. How far have we succeeded in 
preserving the democratic structure 
and yet gone on ahead fairly fast, not 
so fast as some hon. Members think 
was desirable, nevertheless as fast as 
any country that I' know d ,  in the 
circumstances? Look at even the 
countries that claim to be democratic.

How many of them have even the 
trappings of donocracy, leave' out ■ 
the inner content of it. They are 
not many in the world. Certainly not 
many in Asia; they are very lijnited 
in number. Our neighbour with whom 
we have tried to be friends in spite 
of it, Pakistan, finds it very difficult 
to carry on with any democratic pro
cess.
12 hrs.

Only this morning’s news is that 
the whole Constitution of West Pakis
tan has been suspended by the Presi
dent It has been suspended under 
Section 193 and there is not Constitu
tion functioning in the who]: West
Pakistan. It is the rule under Section 
193. Now, r  sympathise; I am not 
criticising it. I sympathise with the 
people of Pakistan and the Govern
ment of West Pakistan. I am merely 
pointing out the difficulties they have 
experienced in maintaining even the 
trappings of democracy. 1 am not 
going into the inner content which is 
a much more difficult thing to have.

TAro years ago, or was it three years 
ago, there was a great election in 
East Pakistan with a very big majo
rity of one party and then within two 
or three months of the election, the 
Constitution was suspended. That may 
have been justified or not it is not for 
me to say. I am merely pointing out 
how difficult it has been for this 
neighbour country of ours to function 
in a dtmocratic way, even in a most 
elementary sense. Indeed, it is stated 
there that they want what is called a 
controlled democracy, whatever that 
might be, something different from 
normal democracy. Look at other 
countries roimd about good coun
tries, good people, struggling 
against fissiparous and disnq)tive 
tendencies, struggling inside l^e 
country; various groups wasting 
their energies in fighting eadi 
and some countries receiving, a good 
deal of foreign aid—military and (^her 
^ b u t in spite of that aid I
say finding roots ^dem oaracjr ̂  in 
free govenunent talk 1̂
free world. H o w n t^ c o u a ^ e te f ^  
presume to belong to tbe
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have the trappings of democracy or 
freedom in them? We all see this, and 
if you look at India, in spite of all 
these failings, I do submit that the 
democratic process has worked—not 
worked perfectly, because there is no 
perfection in this world, but worked 
nt'Vf^rtheless with remarkable success, 
and at the same time the progress on 
economic and social lines has been 
very considerable. I am not for the 
moment going into the amount of 
progress that we have achieved. The 
House knows and the House can have 
different opinions, but I do submit 
that any comparision made, that any 
consideration of India, should, not only 
bear India in mind, but these major 
forces at work in the world and how 
they have functioned in various coun- 
triei which have had to face more or 
less similar problems. That comparison 
is, I feel a revealing one in so far as 
our achievements both in democracy 
and in economic and social achieve
ments are concerned. I add ‘social’ 
specially because it is no easy matter 
for a country like India to advance far 
in the social field by the democratic 
p roceS  The laws that this Parliament 
appn!S$^ of in regard to Hindu Law 
Reform were I think among the more 
remarkable things that this House has 
done, remarkable in the sense that a 
subject like that touches people in
timately. It brings out all the inertia 
of a people who have lived long in 
an inert stage, socially speaking in 
an inert condition. It is difficult to get 
over that inertia.

People talk here about o p i^ i-  
ticm and the like. The real oi^osition 
in India is not the opposition of hon. 
Ifembers sittiag opposite; that, of 
courst, is there, but it is the opposition 
of all kinds of disruptive tendencies, 
ftssipftrous tendencies, inertia reaction, 
w h ^  in a great country like this is 
there, which we have to fight—all of 
MB, So that» I would beg this House 
to hive this broad lecture of these 
last ten years, to see what we have 
idiicnred and alao what we have failed 
to achieve, because we must learn, we 
JBuit alw an ba wtpared to learn b j

our own experience, errors of omis
sion or commission.

Now, in this picture foreign affairs 
plays a considerable part, though 
not the most important part. It was 
understood that it would be better to 
deal with the foreign affairs aspect 
during a later debate. I shall not say 
much about it, but some hon. Mem
bers referred to it at some length 
and I should like, therefore to say a 
few words and to correct a few mis
apprehensions which have arisen.

One of the major points for consi
deration and for discussion has been 
the question of Kashmir. I do not 
wish to say much. We have said 
enough about it and so far as the Gov
ernment is concerned, it has stated its 
policy with clarity.

An Hon. Member—1 think Shrimati 
Renu Chakravartty—referred in this 
connection to Lord Mountbatten, and 
I think her words were something to 
the effect that he had delayed or that 
he had come in the way of sending 
our forces to Kashmir when this 
trouble arose. May I inform her and 
this House that that is not a true 
statement? I speak, naturally, with 
personal experience of those difficult 
days.

Lord Mountbatten, as I have said 
elsewhere, far from delaying,— ĥe 
didn't—functioned completely as a 
constitutional Governor-General. In 
matters of defence and other m a ttm  
we often sought his advice because be 
was a very experienced man. In fact,
I may say something which is not per
haps wholly relevant. In the days of 
Partition trouble here, that is imme
diately after the Partition, when we 
had to face, and Pakistan had to face 
on the other side a fantastic situati(m 
and a horrible situation, Lord Mount- 
batten's experi^ce was very hdpful 
to us. We had formed a Cwmnittee, 
a kind of Superior Staff, which met 
every morning—s<»ne Ministers of the 
Cabinet, some of the heads 
ments, some of the Heads of tixe 
Anny, the Police and it met 
every mamin<r as if  it waa conductin*
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a kind of military operation all over 
India, with maps and charts and 

^veiything—what the situation was— 
Ihe internal situation, Pakistan situa
tion, with regard to that problem— 
huge convoys coming, of hundreds of 
thousands on foot, etc. It was an 
amazing situation. We could not deal 

with it in the normal way of Govern
ment and so we dealt with it in a way 
a  war is conducted—with a rapidity 
of decisions and action—and we found 
that Lord Mountbatten with, his ex
perience was of extraordinary help 
during those very, very difficult days 

‘.and things went through which may 
liave taken weeks and months. Every 
morning we met for two or three 
liours and every person had to report 
after twenty-four hours that the thing 
liad been done. Somebody was made 
jesponsible. So, it is quite incorrect to 
!say that Lord Mountbatten delayed. 
In  fact, there was no delay. It was 
quite extraordinary, in fact it is 
Miuite a feal *which our Air Force 
which was in a very incipient stage 
then could be legitimately proud. I 
think 48 hours elapsed since our 
knowledge of the first trouble in 
Xashmir, the first invasion of Kashmir. 
"We were much upset by it, we did 
not know what to do. We tried to 
:get some information. We sent some 
people there and they came back. 
Ultimately on the evening of the 
second day we had to come to a 
xiecision as to what to do. We sat in 
-our Defence Committee for several 
hours because it was a very difTicult 

decision, difficult from many points 
of view including the practical point 
of view because it is extremely diffi
cult for us to reach there, and at 

«  P.M. that day—I forget the exact 
date, whether it is the 24th, 25th or 
'26th October iDut round about that in 
1947—we came to the decision that 
’we must take every risk to save 
Kashmir from falling into the hands 
of those raiders who had killed and 
massacred and looted and committed 
rapine. We decided at 6 p .m . as 1 said. 
Before that we had no intimation of 
ihis. An entirely and absolutely false 
charge is made on the Pakistan side 
tha t this kind of thing had been long 
SJrepared. "We had not enough aircraft,

we had to stop our civil air line 
planes coming that evening com
mandeer them, and in the mommg 
we just managed to raise about 250 
or 260 men to send by these civil air
line planes, and these people reached 
the air field of Srinagar, the kutcha air 
field, when the raiders were witiiin 
seven or eight miles of it. It may be 
if they had reached three or foicr 
hours later, the air field would have 
been in the possession of the raiders. 
So, it was a remarkable feat. Having 
decided late in the evening, at S 
O’clock in the morning these people 
went off. There was no question o£ 
delay. The moment we came to a 
decision there was no delay, and the 
decision was taken as rapidly afl 
possible, as far as I remember within 
48 hours of our first knowledge of 
any trouble in Kashmir, that is in
vasion. I shall not say anything 
about Kashmir.
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We have made it clear that the 
basic issues in regard to Kashmir arc 
accession and aggression and every
thing has to be considered on that 
basis. These are the basic facts, 
nevertheless it is a very important 
thing what happens to Kashmir, apart 
from law, apart from Constitution 
important as they are, because we are 
concerned not only with Jammu and 
Kashmir State as a part of India, as a 
constituent unit-State of India, but 
apart from that we are concerned 
with the welfare of the people of 
Kashmir, of that State. Any impar
tial observer, any observer partial or 
impartial I say, who goes and looks 
at the State and sees how the people 
are there and has a look, if he has a 
chance, at the people on the other 
side of the cease-fire line, will real^e 
the enormous difference between tiie 
two. I have been convinced that any 
upset of this would bring, apart froia 
other major consequences, ruin to the 
people of Kashmir. That beeomes a 
major factor too. It would briz^ 
many other major oonseqoittices too, 
but we see what h|ts h a p ^ e ^  ^  
people on the other flrrr ryliwi
fire line  ̂ we see wligl k  te
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regard to the^:(ij^tioniiig of Govern' 
ment etc^ in th i  yrhole of Pakistan. 
Governments come and go rapidly, the 
tonocra tk  process goes and aU that

T h ^  there is talic of our having in 
lUshmir done som^iihing against the 
decision of the Security Council‘May 
I d ^ l  first with the criticism made 
very often that we were wrong in 
taking this matter to the Security 
Council? Whether we were right or 
wrong I do not think it does much 
good referring to it again and again 
ten years afterwards. If that is the 
Mle M-gum^t, it does not help us in 
the present stage. But I do not think 
we were wrong because the alterna
tive mt that time for us -wa# war with 
Pakistan. Well, deliberately we did 
not want war with Pakistan if we 
could avoid it and we did this. Apart 
from that, it is not a question of our 
going or not going. Others can go 
there too. So long as we belong to 
the United Nations we have to 
function as n mcm^»er of the UniU.-d 
Nations. So long as we believe in the 
processes of the Charter of the United 
Nations, we have to funcs^on 'that 
way. We cinnot j;ay that when it 
affects us we shall ignore the United 
Nations and when it affects somebody 
else we will btUeve in the United 
Nations. Surely that is not a 
mate position or consistent position to 
take up.

And we went there. Why did we go 
there? We did not ask . the United 
Nations to decide oh accession etc. 
That was a fact that had been done, 
we did not want anybody’s authority 
to tell us accession is there or no t We 
w ^ t  there to ask the Security 
Cotmcil to call upon Pakistan to 
withdraw, to take away its forces 
from ln(^an Union te rrito^. That 
was main object

Now we a rt told, sometimes we are 
^dtieised that we have done some
thing. we have igm»;ed the resolutions 

Securtty CouncU, tl» t we have 
vi<^ted tho&.--l must c<mfess that 

Uie de^>efit study I do not

knew w l^ t this means, and I  hav& 
asked people to tell me, and n o lx ^  
has been able to point it cftit^-inore 
particularly the last resolution of, I 
think, the 24th January which was 
passed apparently imder some mis
apprehension, though why any one 
should misapprehend the situation I 
dp not know—it was adequately 
explained to them by our representa
tive. Th^re was some misapprehen
sion that something was going to  
happen on the 26th January. Nothme 
was going to happen except the 
dissolution of the Constituent 
Assembly of the Jammu and Kashmir 
State.

Much is made about what is called 
the annexation oft Jammu., and 
Kashmir State. I do not know wbat 
the word “annexation” means. Any
how. if it means accession, Jammu* 
and Kashmir State had acceded to us 

years earlier. You cannot annex: 
somethings that is already with you. 
But there is another important aspect 
of it. Nobody talks, I would not say 
nobody, but the people who accuse 
us seem to ignore completely the 
fact that nearly half of Jammu and 
Kashmir State territory has been 
practically annexed by Pakistan 
Whatever rights or wrongs there may 
be in regard to India being there,— 
we think we are completely right— 
nobody has even remotely suggested 
that Pakistan has the slightest right 
to be there, under what right it is 
there. It is-patent it has no right, 
yet for nine years it has been occu
pying that territory.

So, our position in ragard to these 
matters is quite clear, but it being 
clear, in regard to the wider approach 
to various problems, world problems, 
we have always put forward the 
peaceful approach, the approach! *of 
peaceful settleooent We cannot 
adopt a different approach in 
Kashmir or. if I may say so, in Goa 
without violating that major approacfr 
of ours. Well, that has beai both our 
strength and our weakness. I admit
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that But,,in the final analysis, one 
cannolf ride two horses or follow two 
contradictory policies. We had to do 
that. Of course, if we ^ e  attacked, 
it is a different matter. Some friends 
have thought this is a weakness of 
our policy; it was weakness only that 
we insisted on following a policy of 
peace, always thinking not of the 
immediate moment but of the future 
also, because we haT̂ e to come to live 
in peace with our neighbours and 
with the world. ,

Blit, look at the broader picture of 
the world. In this world, we live on 
the verge of disaster with atomic and 
nuclear weapens constantly being 
produced, experimental explosions 
taking place and suddenly crisis 
arising which bring the world to tiie 
verge of war. No one can forget this 
major fact. And remember one thing 
also, if I may venture to say so, that 
for the first time in the world’s 
history we'^afe faced by a new possi
bility and a new contingency. There 
have been wars in the past, there 
have been disasters in the past, terri
ble disasters, they occurred either in 
one part of the world or another, a 
great part of the world, but even 
where they occurred something 
survived; some civilisation, some 
culture, some histor}’, the accumula
tion of human experience survived. 
Aixd after the war was, over, it grew 
again from that thing that has 
survived.

Today, we have to “face a contin
gency that all history and all hunian 
experience might be wiped off leaving 
nothing behind to survive. Now, that 
is the first time that such a contin
gency has arisen. And this has arisen 
jiecause of these lerrible weapons oi 
mass destruction, and weapons of 
mass destruction which not only 
destroy outwardly and suddenly, but 
which are s6m«‘thing infinitely worse, 
gradually destroying our boaes your 
marrow, ^ d  everything, due to 
radiation going in. It i  ̂ not imme
diately obvious. It may take weeks, 
it may take months, it may take 
years, l^iat is the' major thin^ that 
you have to face today. And all your 
problems, and all the hard work &at

you put in in solving ytmi;̂ problenu> 
&nd all the conflicts that you may havrr, 
of ideologies and everytlung pales 
into insigniiicance before this m a j ^  
fact that if somehow we go on over* 
this brink, then all history and 
past experience ' of humanity m i^ht 
be wiped off.

I repeat this, and I seek the indirt- 
gence of the Hoiise to do so because*
I myself feel that people do not. 
realise it. They talk about the atomic 
bomb as a joke, and they talk about-
nuclear weapons and all that, and*
radiation. They do not realise the-
extreme danger that faces the world. 
And I confess that the prospect dep
resses me, because ultimately this-
danger can only be held back by the- 
character of human beings and noth
ing else by the peaceful approach, by 
me compassionate approach. You may • 
make terms with each other, but if ' 
you are full of h''.tred and violence, I 
have not a of doubt that th is .
danger will break out and submerge- 
everybody.

Therefore, I think that the approach; 
the cold war approach, if I may say 
so, is an exceedingly bad approach.
I say so with all respect. And I am 
not moralising. Who am I to tell 
anybody else? I do not thin»c 
ihal̂  we in India are in any sense 
better than other people in -other 
countries. I do not boost up my own 
people. I like my people, I love my 
people, because I, am one of tKem  ̂
but I do not boost them up and say 
they are better more spiritual, more - 
moral. I do not believe that. Every* 
country has a spirituality, a morality. 
Every country has its periods of 
growth and decay. I do value what 
India has, I think it is something 
wonderful. May be, I am, partial t(y \. 
India; maybe, all: of us are partial :);© 
our country. Bui let us not forget 
this, let us not assume a superior' 
pose about it.

■ "
I say this with all humility 

th is, business of cold war w h i^  is 
based essefitially on violence 
hated—the essence of it was
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headed against the other party—is a 
thing which is bad and is a thing, 
which, il it is not controlled, will lead 
to all manner of disaster.

Take again this fact. As a result of 
this cold war, armaments go or. and 
go on; experimental explosiofis of 
nuclear weapons take place. The 
other day, there was an explosion. I 
think, somewhere in the Soviet Union. 
Soon, there is eomg tc be an explo
sion in the Christmas Islands in tne 
Pacific. We b!«ve received pathetic 
complaints from organtsations and 
people in Japan about these explo
sions. They have had experience of 
them. And they dread a repetition of 
that experience. But what can we do 
about it? But it does Feem to me 
tragic, a tragic circumstance, thit 
these experimental explosions should 

take place, when tven according to 
scientific advice, each explosion adds 
to the vitiation, making the atmos
phere more vitiated an':’ more 
dangerous. Nobody can say to what 
extent that poison spreads from each 
explosion. But every scientist knows 
that poison is there. Some people say 
That the p:>ison is not so great as to 
kill you or to affect you very much, 
it  is only in a small quantit>, b\A 
others say it may affect you a little 
more. Nobody knows, because we are 
<m the verge of the unknown. And 
suppose there is doubt about it. 
Even apart from certainty, suppose 
there is doubt about it. Then, certainly 
there U one aspect that it may be 
very dangerous to the human race. 
In view of that, that experiments 
should still be carried seems to be 
tragic in the extreme.

Why is this done? We come back 
to the cold war. We come back to 
tl>is policy of believing in arms and 
latest armaments, in military 
alliances and the like. The other day, 
scaneone said, speaking about 
S.E.A.T.O.—I hope I am correct I 
think it was something to this effect— 
that aE.A.T.O. will preserve peace in 

ISouth-East Asia for a thousand years.

llr. B s m  J t e  (KakimUU): 
J n r  atom Wmbs.

with a

Shri Jawaharlal Nehfo: But,
whether it is a thousand years or a 
hundred years, that meant, I suppose, 
the continuation of cold war for a 
thousand years, or whatever the 
period may be. With all that, it also 
l eminded me of something rather 
unpleasant. Hitler had said that 
Nazism would last a thousand years, 
the Nazi regime in Germany.

So, this whole approach of cold 
war and military alliances, if persisted 
in sometime or other, I suppose, will 
lead to that final catastrophe. Now, I 
do not venture to offer advice. Who 
am I to offer advice to any country?
I know that many things that we 
would like to do in this country we 
cannot do, for fear of having our 
country weak and unprotected. We 
dare not take that risk, and if I dare 
not take that risk, I cannot ask 
other countries to take that risk, 
obviously. At the same time, it is 
equally obvious that this race in 
armament and this continuation of 
cold war is an even greater risk than 
anything else.

I would ver respectfully suggest 
to the great countries who have to 
shoulder these heavy responsibilities 
that the time has come—the time is 
always there, in fact—for some kind, 
of a step in another direction to be  ̂
taken. I realise that you cannot 
suddenly reverse big policies; you 
cannot, as I said, take steps which 
make you face risks which you are 
not prepared to face. But even if the 
step be small it should be in the 
right direction, and no step should 
be taken which adds to this cold war 
business.

I think—I have often said so—some 
people do not like our criticising these 
pacts. So far as we are concerned, 
whether it is the Warsaw Pact or 
S.E.A.T.O. or the Baghdad Pact, they 
are ail, I think, dangerous things in 
the modem world which add to 
hatred, fear «nd a p p rd i^ io n . Some
how each one thinks that because of 
the other, he has to keep going, just 
as many countries aiy tiiat they wiU 
st<^ nuclear explonoDa providad
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everybody else stops them. Every- 
l>ody says so and nobody stops, and 
50 feey go on.

We have seen recently how the 
Baghdad Pact and S.E.A.T.O were 
dragged in in regard to the Kashmir 
issue- You see how one affects 
another and how a wrong step leads 
to innumerable other wrong steps. 
The other day the Prime Minister of 
Pakistan, describing the Baghdad 
Pact, used rather striking language— 
I  would not dare to do so. He said— 
^ r o  plus zero plus zero plus zero 
equals zero. His point was that unless 
some powerful country like the 
United Kingdom or the United States 
'was in the Baghdad Pact with its big 
defence apparatus, all the other mem
bers of it, from the point of view of 
armament, were relatively zero. That 
means that there is another aspect to 
it. When a country considering itself 
zero attaches itself to some figure, it 
is the figure that counts, not the zero; 
obviously, it is the other figure that 
must count because the zero does not 
■count. So not only policy but every
thing is determined by the ot^er fac
tor, not by this.

Whether it is Kashmir or whether 
it is some other country, recent events 
have shown us that one cannot build 
a country which has no roots in its 
own past. You cannot ultimately im
pose anything on a country; it may 
grow into it. You cannot impose 
anything and you cannot uproot a 
country from its nationalist roots. We 
saw in Central Europe some months 
back in the case of Hungary how ten 
or eleven years* attempt did not suc
ceed in imposing something, and the 
nationalism of Hungary was strong 
and tried to resist. There are many 
other factors; I am merely pointing 
out the major factor, that it was an 
extraordinary example of how strong 
nationalism is in a country, for it has 
deep roots. Nationalism may become 
socialist, may become commun^t, may 
Tsecome anything—that is a different 
matter—as, I believe, in some coun
tries it has. But it cannot be impos
ed; anything cannot be imposed upon

it, and a country which has not got 
these nationalist roots in its past UCe 
and culture and all th a t will be a 
rootless country.

Now I venture to point out that this 
theory—or call it what you like—tSie 
two-nation theory, which was advanc
ed in India some years before inde
pendence and about which reference; 
is still made in our neighbour coun
try, is a theory which makes a coun
try rootless. It ignores the real life 
of the country, the roots of a country 
in its past, and tries to impose some
thing without those roots, with the 
result that difficulties come in. We 
can see these things in recent history. 
And if I may, in all humility, say to 
the people and to the leaders of Paki
stan, I have sympathised with them 
in their difficulties; but their major 
difficulty has been their having up
rooted themselves from their own 
past—I am not talking about India— 
and tried to develop something in the 
air on the basis of the two-nation 
theory. The result is that they can
not get a grip and they have to rely 
more and more on external force and 
external aid, because they think in 
terms of transplanting religion to 
nationalism and to statehood. That is 
a medieval conception. In the old, 
medieval days, it might have sue-, 
ceeded because communications were 
not there, because many things hap
pened which cannot happen today. 
But the conception of joining state
hood to a religion is so out of place 
that no amount of repetition of it 
can make it real; it is unreal, and it 
becomes still more unreal when it is 
sought to be applied to, iet us say,
Kashmir. It is fantastic. It is not
there—the two-nation theory—-in 
Kashmir. Our friends, some ia
Pakistan and more so in some other 
countries, always talk 'about it to us.

So we see in this Kashmir issue not 
only the basic facts to which I have 
referred but a basic conflict between 
the modem age and medievalism, a 
basic conilict between progress and 
reaction, a basic confikt IN ^een 
welfare the pe<^e of add
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theL- ruination. Something back, the 
Prinie Minister ot Pakistan himse^ 
said that he did not believe in the 
two-nation theory. I was glad to r ^ d  
that b«ausc I heped that from that 
other things would flow. I still hope 
that might happen, but, unfortunate
ly, it is not apparently easy even for 
him to give tlus new direction. Per
haps gradually it may come. Mean
while, it is this two-nation theory, 
again, which has led, in the final 
analysis, to this tremendous and 
alarming exodus continuing from East 
Pakistan. If that theory is there, 
whether there is exodus or not, there 
can never be really contentment and 
satisfaction among those who, inevit
ably, become some kind of an infe
rior race.

The House will forgive me if I have 
not dealt with the various criticisms 
which have been made in the course 
of the debate. We deal with them 
from time to time; we shall, no doubt, 
deal with them in the future. I would 
only just like to correct one or two 
statements that were made. I think 
more than one hon. Member oppo.site 
referred to large sums of money paid 
by industrialists to the Congress 
Party; and enormous sums were men
tioned, Hs. 25 lakhs, Rs. 50 lakhs and 
crores. I really do not know where 
these large sums are. I know cer
tainly that contributions have been 
made by industrial leaders and others 
to a political party witii a wide plat
form and we accepted contributions; 
we have done that. But I can assure 
this House that the figures mentioned 
are completely unknown to me.

Slirl K« K. Baso (Diamond Har
bour): What are the figures?

Shri Jawaharlal Nehm: I do not
know; it is not just one chest But 
rest afflured I do not know because it 
is not a sort of one chest in which it 
is kept But I can tell you that I am 
quite sure with the knowledge of 
wittt has happened in India that the 
Congress, considering the ‘number of 
seats It has fought has spent less 
mmgr per seat tb ^  other p a rtis We

have spent it over all seats, ilnter^  
Tuptions).

Shri Kamath (Hoshangabad): Tatas: 
have paid Rs. 15 or Rs. 20 lakhs,, 
haven't they?

Shri Jawaharlal Nehm: I am giving: 
the House my information; I may be 
wrong. But remember this that every 
industrialist who has contributed to* 
any party funds—his company funds— 
must show that money in hi& 
accounts____

Shri Kamath: Exactly. That is how  ̂
we came to know.

Shri Jawaharlal Nehru: . . . .  apart 
from individual private contributions. 
But that has to be shown; that can
not be hidden. I honestly teil the- 
House that I really do not know. L 
would have told the House if I had 
known. I had some broad idea of it 
because from time to time I had in
formation of it. It is nowhere known: 
how these large sums .........

Shri Kamath: May I ask in all
humiliW whether the Prime Minister 
knows that the Tatas have contribut
ed Rs. 20 lakhs and that is known. I t  
is not secret

Shri Jawaharlal Nehm: It is not 
secret. You mentioned the Tatas. I 
am saying that all these matters are 
not secret* they will come out in their 
acctunts and there is no secret. But 
I say I would be very happy at a later 
stage if some procedure is adopted— 
shaking for myself—when all party 
f ^ d s  are made public.

Shri Kamath: We accept it.
Shri K. K. Basa: We all accept i t
Shri Jawaharlal Nehm: I do not

know on whose behalf Shri Kamath is 
accepting it.

Shri Kamath: I accept it on behalf 
of the P.S.P. just as you do on behalf 
of the Congress but of the P.SP. I 
can give that assurance.

Shri Gadgil (Poona Central): Why 
not accept your defeat gracefully?

Shri KamaOi: Let the Prime Minis
ter speak
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Shri Jawahtflal Nelira: There is
another very small matter. Hon. Mem- 
Tjer Shri Sadhan Gupta referred. I am 
told—I saw his speech whidi was re- 
Twrted in the Press—that a British 
gentleinan with a recommendation 
from Lady Mountbatten undertook a 
-trip into the Naga Hills. It was said 
!he was recommended by the Prime 
lkilii>ister and so on and so forth.

Dr. Rama Rao: Our paper has pub
lished the contradiction.

Shri Jawaharlal Nehru: In spite of 
the contradiction the statement was 
made. May I state when I saw this, 
I  knew nothing about it and I made 
enquiries. Although my name was 
mentioned I did not know anything 
.about the entry of anybody into the 
l^aga Hills. I got the information. My 
information was confirmed that no
body has gone to the Naga Hills or 
has gone across the inner line and 
poor Lady Mountbatten has had noth
ing to do with this matter.

An Hon. Member: Why poor?

Shri Jawaharlal Nehru: But I say
this. Some years back there was a 
case which has nothing to do with the 
Naga Hills, notMng to do with the 
inner line and nothing tq do with the 
Mountbattens. There was a case of 
some botanists coming here and going 
to some parts of Assam and their 
general behaviour was not considered 
satisfactory by us and we told them 
so. It may be that that incident of 
some years ago has got mixed up with 
the Naga Hills, inner line and ail that. 
It is quite independent. There have 
been several odd cases of foreigners 
coming and sometimes being asked by 
MS to leave rather rapidly.

' I must apologize to the House for 
speaking rather about broad and gene
ral subjects in a broad and general 
way and not trying to reply to the 
individual criticisms that hon. Mem- 
loers made. Bui; I thougl^t that on 
this occasion when Parliament
was considering the President's 
Address for the last time we Tnight

nave this larger penpective imd m  1 
have spoken in this way.

Mr. Speaker: Now I will put the 
amendments to the vote. Does any 
hon. Member want any particular 
amendment to be put separately?

Dr. Rama Rao: No. 2, Sir.

Shri Kamath: Amendments Nos. 2 
and 12 may be put separately.

Shri V. G. Deshpande (Guna): 13 
also, Sir.

Mr. Speaker: Order, please. I take 
it that the other amendments are not 
pressed. Amendment No. 1 jf  Dr. 
Lanka Sundaram—not pressed.

The amendment was, by leave, with* 
drawn.

■

Mr. Speaker: I will now put amend
ment No. 2.

The question is:

‘That at the end of the motion, the
following be added:

“but regret that reorganisation 
of the States on linguistic basis 
has not been completed by form
ing (1) Samyukta Maharashtra, 
including Bombay City; and (2) 
Maha Gujarat”.'

Those in favour will please say 
‘Aye'.

Some Hon. Members: ‘Aye .̂

Mr. Speaker: Those against will
please say ‘No’.

Several Hon. Members: No.
Mr. Speaker: I think the *Noes’

have it. The motion is negatived.
Shri Kamath: The ‘Ayes’ have i t  
Mr. Speaker: I am getting the Rob

bies cleared.
Shri Nambiar' (Mayuram): Let us

try this new apparatus.
Mr. Speaker: The apparatus is not 

yet complete; it will be used in the 
next session.

The Lok Sabha divided: X7«
Noes 172.

the AMress by the
President ^
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The motion was negatived.

Mr. Speaker: Amendments Nos. 9, 
10 and 11 have not been movod.

Amendments Nos. 3, 4, 5, 6, 7 and 8 
are being withdrawn.

The amendments were, by leave 
withdrawn.

Mr. Speaker; Now I shall put 
amendment No. 12 to the vote cf the 
House.

The question is:

That at the end of the motion,

“but regret that it has not been 
possible so*far to take practically 
any effective steps for imple
menting the policy of liberating 
Goa and other Portuguese colo
nial outposts on the soil of India 
from the coloriial domination of 
Portugal and enabling thereby 
the people of Goa and of other 
Portuguese territories in India to 
share in the freedom of rest of 
India.” ’

Those in favour will please say 
‘Aye’.

Some Hon. Members: ‘Aye’.

Mr. Speaker: Those against will 
please say 'Ifo’.

Some Hon. Members: No.

Mr. Speaker: The ‘Noes’ have it.

8!rf Kanath: The ‘Ayes’ have it.

Mr. Speaker: I am getting tlie lob
bies cleared. I shall now put thr- 
question again.

The question is:

‘That at the end of the motion,, 
the following be added:

“but regret that it has not beem 
possible so far to take practically^' 
any effective steps for imple
menting the policy of lii^eratine: 
Goa and other Portuguese colo
nial outposts of the soil of India 
from the colonial domination o t 
Portugal and enabling thereby 
the people of Goa and of other 
Portuguese territories in India to 
share in the freedom of rest of 
India.” ’

Those in favour 
‘Aye’.

will please s a r

Some Hon. Members: ‘Aye*.

Mr. Speaker: Those against wilV.
please say ‘No’.

Several Hon. Members: ‘No’.

Mr. Speaker: The ‘Noes’ have it.

Shri Kamath: The ‘Ayes’ have it.

Mr. Speaker: Is it necessary to  
a Division on this?

Shri Kapiath: This relates to our*
foreign policy.

Mr. Speaker: Division.

The Lok Sabha divided; A3W  
Noes 168.
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The motion was negatived,

Mr. Speaker: So far as amendment 
No. 13 is concerned it is covered by 
amendment No. 2.

Shri V. G. Deshpande: Some differ
ence is there.

Mr. Speaker: Amendments Nos. 14 
and 16 are being withdrawn.

The amendments were, by leave, 
withdrawn.

I shall now put the original motion 
to the vote of the House. The ques
tion is:

“That the Members of Lok 
Sabha assembled in this Session 
are deeply grateful to the Presi- 
Qc'nt for the Address which he has 
Deen pleased to deliver to both the 
Houses of Parliament assembled 
together on the 18th March, 1957.”

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY 
GRANTS* (RAILWAYS), 1956-57 
Mr. Speaker: The House will now 

tLke up Demands for Supplementary 
Grants with respect to Railways. One 
hour has been allotted by the Busi
ness Advisory Committee. May I 
just have an idea as to how many 
Members want to take part in the 
debate? I find only four Members 
and then the Minister. I will allow 
ten minutes for each hon. Member.

D e m a n d  N o . 2— M i s c e l l a n e o u s  
ExPENDlgUM 

Mr. Speaker: Motion moved:
‘That a supplementary sum not 

exceeding Rs. 1,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in respect 
of ‘Miscellaneous Expenditure'.”

Vanna, Shri M. L  
_ Venkataraman, Shri 

Wilson. S h riJ . N. 
Wodeyar, Shri 
Zaidi.Col.

Supplementary GranU
(Railways) 1956-57

D e m a n d  No. S— P a y m e n t s  to  W orked  
L in e s  and  o th er s

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 10,38,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, 
in respect of ‘Payments to Worked 
Lines and others’.”

D e m a n d  No. 9—O rd inar y  W o r k in g  
E x p e n s e s — M isc e l l a n e o u s  E x p e n s e s .

Mr. Speaker: Motion moved;
“That a supplementary sum not 

exceeding Rs. 63,38,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘Ordinary Working Ex
penses—Miscellaneous Expenses’."

D e m a n d  No. 20—A p p r o p r ia t io n  to  
D e v e l o p m e n t  F u n d

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 3,95,63,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in res
pect of ‘Appropriation lo Develop
ment Fund'.”

Shri Nambiar (Mayuram): Mr.
Speaker, Sir, I am not going to deal 
with the main problems concerning the 
Railways and its working, because I 
hope that I will get an opportunity to 
speak on them when the Budget comei 
up for discussion tomorrow or the day 
after. Today I am confining my re
marks only to the Supplementary 
Demands asked for.

•Moved with the recommendation 
of the President.



ISbTi Nambiar]
I want to make a particular men

tion of Demand No. 9 on page 5 which 
is for paying compensation to those 
who met with accidents etc. In this 
connection I want to bring to the 
notice of the House what happened in 
the recent Ariyalur disaster. An en
quiry was ordered into that disaster 
and Hon'hle Justice H. K. Bose of 
Calcutta High Court was entrusted 
with that Job. He enquired into the 
reasons for the accident and the per- 
.sons reiiponsible for that. The scope of 
the enquiry was confmcd only to the 
reason.^ and the persons respon.sible for 
the accident and not to the loss of life 
and material belonging to the Rail
ways. Therefore, the people could not 
get the information with regard to loss 
of life and property out of the enquiry 
into the disaster. Justice Bose said 
that the scope of the enquiry did not 
permit discussion of those matters.
We had, therefore, to rely on what the 
Government told us. They said that 
the death-roll was only 154 and about 
70 bodies could not be identified. The 
question of compen.sation of those 
families could not, therefore, be raised.
Because the identification was not pos
sible, they said that it was not possible 
to fix the compensation and the party 
to whom it was to be paid.

We, Sir, representing the people 
raised the question that the real loss 
should be found out. The Govern
ment gave the figure as 154 and that 
relates only to the bodies they could 
pick up, whereas due to heavy current 
many bodies were washed off and the 
Government could not get all the 
bodies. 1 understand that several
bodies were found in the Anakett
about 30 to 40 miles away from the 
scene of the accident. We have also 
got reliable information that many 
bodies could not be unearthed. The 
authorities were not able to take out 
all the coaches. That matter also
came up before this House. I was not 
present in the House then as I was on 
the spot of the enquiry. There was 
a sort of controversy going on between 
the Deputy Minister on tiie other side 
and Members on this side who said 
that there were still bodies lying
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under the debris. A whole carriage 
which contained women and children 
was set on fire by pouring petrol. The 
public at large know about it. When 
I heard that bodies were burnt along 
with the carriage I tried to go to that 
spot. I was prevented from going to 
the spot by the officers of the Railways. 
I can give you, Sir, specific details. It 
was on the 2?Lh, about five days after 
the accident. I wanted to get first
hand information about the reported 
burning of bodies along with the car
riage. Along with men belonging to 
the Press I went to Dalmiapuram, 
about ten miles away from the place 
of the accident, in a car. Beyond that 
it was not possible to go. Then I 
boarded a special train, a motor coach. 
As soon as the authorities heard that I 
was in that coach, the Divisional Sup
erintendent on the spot asked the 
Station Master, Dalmiapuram to cancel 
that train and the train was cancelled. 
Then I had to go in a borrowed jeep 
for about five miles and then walk the 
rest of the distance in the rains. Men 
belonging to the Press were also with 
me and all these appeared in the 
papers. When I reached the spot on 
the 27th evening I saw that bull-dozers 
were being used to pave the way for 
closing the breach and re-laying the 
line. I understood from reliable sour
ces that some more bodies were 
beneath the new line that they were 
laying and virtually. Sir, the trains 
are now running over the skulls of 
the dead persons. The total death 
can never be 154,

We raised this matter before the 
Enquiry Commission. As I have al
ready said, the Enquiry Conunission 
refused to take up this matter as this 
particular affair was not within the 
scope of enquiry. Therefore, * I sub
mit that the enquiry conducted was 
not full. The dead bodies were not 
identified. The total loss of lif-2 and 
property was not assessed. The Rail' 
way officers on the spot actually tried 
to prevent the public from knowing 
what was happening. The total loss 
of life and property due to the 
Ariyalur accident is not yet known to



do their job properly. So, the engi
neers wsre S130 responsible. Tlie rail- 
w-iV tried to put the blame on God, 
but the judge did o> arcept it. The 
Commission sairt that /  course there 

• was heavy and suddf i jain and it 
mi-'H have led tt' the collapse of the 

r.t nc.-.n' t'.i ; bvidgr b'V. '.hat 
alone was not reajrons'blt The i.engi
neers who were resp nsible for the 
rvii’itonapce did not do well. They 
nelgected their duty. The regional engi
neer, the district engineer and the as
sistant engineer and the P.W. Inspec
tor—all failed in their duties and the 
judge made very strong re- 
[Li.dK;:; i'juLu iL. 1 iiop«j hon.
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the public. That was, I should say, 
suppressed. This point was also rais
ed in the Press. The people who 
know about it, especially the people of
Tirucnirappalli, still have a feelmg 
that the Railway authorities with the 
help of the Government suppressed 
the real facts.

In this background I do not know 
how we can give proper compensa
tion to the families of the persons who 
were involved in this accident. I 
would, therefore, request tne am. 
Minister now in charge of the Rail
ways kindly to enqun-e into this mat
ter. I have all respect for him be
cause he was not the person then in 
charge of the Railways. The Minis
ters then in charge of the Railways 
are fortunately not there now, the 
chief and also the deputy. We are 
thankful to the people and also to the 
Minister who relinquished his post. I 
have full confidence that the new 
Minister will certainly look into 
the matter. The Ariyalur accident 
is a thing which the people in 
the south can never forget—not 
only the people in the south but 
the people in the whole of India. 
Therefore, let us do justice to the 
demised and their families. Let us 
honour them by giving at least the 
meagre compensation to which they 
are entitled.

With regard to the speedy process 
of giving the compensation, I can only 
appeal to the judge who is in charge 
of that work, and I hope that the Gov
ernment will not stand in the. way, on 
technical grounds, of expediting the 
work. I hope they will render justice 
to the person who are connected with 
the people who died in the accident.

I appeal to the authorities to find out 
the real truth behind the accident. 
The Enquiry Commision has given its 
report. The railway and the Govern
ment, I told, have accepted the report 
But I do not know to what extent 
they are going to implement the re
commendations of the Enquiry Com
mission. I- know the Enquiry Com- 
missicm strongly critidsed tihe be- 
havioiir of the railway engineers. 
They said that the engineers did not

Miii/stcr will po throuj:.':’ '*'ie report 
carciully and I would say that the 
railway administration should not 
hesitat:} to deal with those engineers 
and oftkials. If they are to be 
punished, they are to be punished. 
If they have to lose their jobs they 
must lose, and if prosecution has to 
be launched against certain of them, 
we should not hesitate to launch the 
prosecutions. Under section 101 of 
the Railways Act, any negligence on 
the part of a railway servant, com
mission or omission,wjiatever it be, 
which endangers the safety of the 
travelling public, is an offence and 
the persons responsible have to be 
prosecuted. That is the law. If a 
small fry, a small Class IV employee, 
fails in his duties, immediate prose
cution is launched and arrests are 
made on the spot and the people are 
suspended. But I do not know whe
ther, even after the strong remarks 
made by the Commission, the Gov
ernment will take suitable action. 
The divisional engineer is still there; 
he was responsible for the negligence 
of that particular bridge; he is still 
serving there. His assistant is there; 
the permanent way inspector is there^ 
All are there. No punishment hat 
been given. No prosecution has 
been launched nor thought of. I do 
not know why. Is it a partiality 
shown to those officers? If it is so, 
many more Ariyalur accidents would 
happen. Many more deaths will hap
pen. The responsibility will lie on 
the shoulders of the Railway Minis
try and the Railway M inist^ alone.
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[Shri Nambiar]
Let us not repeat the things that 

bai^>ated previously. Let us not 
create a situation which resulted in 
Shri Lai Bahadur Shastri quitting
ofRce. Let us see how the safety of 
the travelling public is to be safe
guarded. I appeal to the hon. Minis
ter, with all humility and with all 
respect, that he should go through 
the report and deal with the officials 
concerned suitably.

Shri Ramachandra Reddl (Nellore): 
I have got very few observations to 
make, especially in regard to the 
supplementary demand No. 2, Time 
and again, it has been mentioned on 
the floor of this House that a survey 
will be made of a few new lines in 
Andhra Pradesh and about the doub
ling up or converting metre gauge 
into broad gauge.

I particularly mention the propo
sal to have the Bezwada-Masuli- 
patam line converted from mctre- 
gauge to broad gauge or mixed 
gauge. A new line has also been 
urged upon in this House, the line 
between Kazipet-Nagarjunasagar- 
Macherla and Nellore. These two 
lines have been very much pressed 
on the House and on the hon. Minis
ter of Railways, and I think assur
ances have been given on the floor 
of this House that a survey will be 
undertaken in regard to these two 
lines. But what hapoenod to them 
h u  not been intimated thus far. I do 
not find these lines in the list of lines 
that have been mentioned in this de
mand under the Southern Railway. 
I should like to ask the hon. Minis
ter whether any attempt has been 
made to take up these two lines and 
to survey these lines and to what 
extent the survey has been completed 
and what amount of money is going 
to be spent upon the survey opera
tions alone.

The third point I would like to 
mention is about the extension of the 
broad gauge from Renigunta to Tiru- 
pithi. On an earlier occasion, i t  was 
m otioned on the floor of this House 
how necessary and important Is the

conversion of the metre gauge into 
broad gauge in that small strip of 
five to six miles between Renigunta 
and Tirupathi. Tirupathi’s importance 
need not be emphasised here, because 
every Member of the House knows 
about it. If that bit of four to five 
miles or six miles between Renigimta 
and Tirupathi is converted into broad 
gauge, there will be a sort of through 
communication between the broad 
gauge on the north-east line up to 
Renigunta, Madras, Bombay. Pro
bably the distance can be covered 
much more quickly than it is being 
done today.

With these observations, I would 
only urge upon the hon. Minister to 
tell this House to what extent these 
questions have been examined and to 
what extent they have been pursued 
and what amount of money is likely 
to bo spent during the year for these 
purposes.

Shri B. S. Murthy (Eluru): Mr.
Speaker, I want to make only one 
observation regarding Kottapalli and 
Kakinada line which was removed 
during the days of the war. Several 
appeals had been .sent to the Railway 
Ministry and several times even 
deputations waited on the Minister of 
Railways and the Deputy Minister of 
Railways, but so far the demand of 
the public has not been attended to 
in this regard. Kakinada is the head
quarters of the district and also it is 
a cultural centre of Andhra. Moreover 
the port there is of very real 
importance since it deals with other 
ports of the world. Therefore, there 
is a lot of traffic around it at alsooir 
the route from Kottapalli to 
Kakinada. Every 20 minutes, a bus 
runs on this route with 50 to 60 people 
in each bus. There is a lot of traffic 
both from Kakinada as well as 
Kottapalli. I do not know why this 
question has not been taken up. I  
hope the hon. Minister 'will give his 
earnest consideration to this questipn 
and see that the Kakinada-Kottai)alli 
line is restored soon.

Tbe hon. Minister has toured the*
East Godavari district and he knows
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this particular route. The line from 
Kakinada to Ramachandrapur and 
from Ramachandrapur t6  Kottapalli 
was very prosperous when it was in 
existence. I am sure the Minister 
will recall to his mind his experiences 
of this line when he toured that 
district sometime back.

Again, the running of the train 
from Nidadavolu to Narsapur is, to 
speak the least, not at all satisfactory. 
For 41 miles it takes nearly five hours, 
and very often the train runs very 
late, and sometimes we miss the train 
either this side or that side for the 
connecting trains. Therefore, people 
are put to a lot of difficulties through 
waiting either at the stations or else
where. On this point, I have already 
sent a memorandum lohg ago, but 
nothing has been done so^far.

As a matter of fact, I voice the 
feelings now expressed in this House 
by Shri Ramachandra Reddi, namely, 
Andhra is most neglected as far as 
railway communications are concern
ed. Only one line has been given 
from Nellore, I hope.

Mr. Speaker: No new line has been 
given.

Shri B. S. Murthy: I mean only for 
surveying, and that too at the dead
end near Cuddapah district. There
fore, I think Andhra needs a better 
treatment from the Railway Minister. 
In several places there is a large 
demand for railway communications. 
Now that Telangana has been opened 
for industrialisation, I think Telangana 
must get a special preference, as far 
as railway communications are con
cerned. Therefore, I want the Rail
way Minister to see that the now 
existing neglect and indifference of 
the Railway Ministry towards Andhra 
railway conununications are removed 
and a real, sympathetic interest 
shown, so that the railway com
munications in Andhra may be 
doubled during Vac secord Five Year 
Plan and bo tt the in̂  lii^trlal and 
agricultural of^eraticct in Andhra 
may be facilitated as as possible.

Shri D. G. Bharma (Hoshiarpur): 
The hon. Member whe preceded zae

was very sweeping in his condemna
tion of the railways, beginning from 
the ex-Railway Minister and coming 
down to the engineers___

Shri B. S. Murthy: On a point of
refutation, Sir. I never said anything 
about the Railway Minister.

Shri Kamath (Hoshangabad): He is 
referring to his pre-predecessor.

Shri D. C. Sharma: ......... whom he
held responsible for the accidait 
I must say in all fairness to the Rail
way Minister who resigned that Ris 
decision to resign his job was a moral 
decision and that it did not reflect in 
any way on his integrity or effici
ency or administration. I would also 
submit that the Chairmafl of the Rail
way Board, Mr. Pande, laid down his 
office because his term of office came 
to a natural end; he did not do so 
because of any external condition. I 
believe he also did his work very ably 
and very efficiently. It is but in the 
fitness of things that we should 
honour those officials and ministers 
who do their work very well, but if in 
their tenure of office certain things go 
wrong; they are not to blame for 
those things. I do not know about 
the engineer, but I think it is a very 
sweeping condemnation to say that an 
engineer could be responsible for such 
a ..callous thing. 1 hope ftiy hon. 
friend will wait for the report and 
study it.

Shri Nambiar: I have studied the
report; I now request the hon. Mem
ber who is speaking to fitudy it.

Shri D. C. Sharma: After that, he 
should indulge in such sleeping 
condemnation.

It has been said that there are 
certain parts of India which are not 
being treated fairly and equitably 
by the Railway Ministry. J do not 
want to indulge ir  any regional 
differenc3s» but T «rant to submit that 
when I leok the Supplementary 
Demands, I feej that tEe Northern 
Railway has not been given as good 
a deal as it should have been. Ter 
instance, I have been asking tiie Rail
way Ministry on the floor of this 
House to do something f«r a line 
from Una to Nangal and I have



[jgSiri D. C. Sharma]
m n y  promises that it would be done.
But I find that no mention has been 
Biade of any kind of survey being 
made for this line, the length of 
which is about 8 to 9 miles only. At

■ the same time, I find that there is 
gicat necessity for the doubling of 
certain lines, in the Northern Railway 
more than anywhere else. But I find 
that all these benefils arf'teServ'ed for 
Other regions. So, I would submit to 
the Railway Minister that so far as 
the extension of lines and extension 
of marshalling yards are concerned, 
these benefits should be spread over 
the different regions of India, after 
taking into account the traffic density 
in those places and the requirements 
of those regions. I hope that Gomo 
formula would be evolved by means 
of which these* dilTerent railways may 
get what I may call addition j1 
revenues from our Central Govern
ment.

I am amazed to find that there are 
still some branch lines existing in this 
country and that the owners of ♦hose 
branch lines are oeing paid My 
feeling has bien tLac the udian Rail
ways are one Lndi/is.ble unit owned 
by our Central Government; but, 1 
find that somg payments are j^oing to 
be made to the owners of some branch 
lines. I would only submit to the 
hon, Raihwiy Mlnistef that ;his kind 
of thing shouid be put an end to as 
«urly as possible. Of course, I know 
they might have entered into some 
agreements with the owners; but, I 
believe that the railw'ay jagirdaris 
or zamindaris should be abolished, 
as we have abolished other jagirdaris 
and zamindaris.

So far as the Demand for special 
con^bution to provident funds, 
gratuities etc.. is concerned, I think 
this is a very good Dwnand and I 
hope the ben^ ts from this Demand 
will be spread over the different 
branch^ of the railway administra- 
ticm very equitably. I hc^e that this 
Demand will either give additional 
adm toges or at least grant all the 
•dvaiiliig^ that have already been 
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Demand shouid meet with the appro
val of this House much more readily 
than any other Demand, because this 
Demand has the human factor behind 
it and it is for the good of those 
persons who are responsible for run
ning the railways so ably and well.

I would like to ask the hon. 
Ministet as to how the development 
fund is being administered these 
days, v.'hat portion of it is being 
allotted for difierent purpo~es for 
which the railways stand and why it 
waj that this deveiopn-icn fund h .ia , 
not been taken nota of wlun the 
appropriations were made at the 
time 01 the 1 believi^ that
all the Supplementary Demands for 
Grants here represent something pro
gressive—new lines, new mar- 
shuMin" yird.-; etc. Thr̂ y aiso repre- 

: omething human, like special 
coiV.nbulion to provident fund, and 

sorne developmental v»'orks. I 
would also ark the Railway Minister 
to SCO that each one of the persons 
who sufTered in the railway accident 
is given not only a fa.’r deal, but a 
generons deal. After all, the rail
way accident was a great disaster and 
I think the only way in which the 
wounds inflicted by that disaster 
can be salvaged is this, namely, that 
the victims of that disaster and their 
survivors should be treated most 
generously by the railway adminis
tration.

Shri M. D. Joshi (Ratnagiri South): 
Mr. Speaker, something was said by 
my friend there about the neglected 
parts in this country. He mentioned 
Andhra. I have been mentioning my 
own part as a most neglected part, 
namely the Konkan tract, consisting 
of the tw'o districts of Colaba and 
Ratnagiri. Colaba and Ratnagiri have 
no railw’ay practically along the coast 
From Bombay to Mangalore, the whole 
coast is without a good railway line 
and without a good road. Our main 
need is a railway along the coast line.
1 think the illustrious predecessor of 
the presGit Railway Ifinister had suffi* 
d e itly  realised this b ^ u s e  he visit
ed that area. I hope ^  boo. Ifinis-



265 Dejnands jor 21 MARCH X957 Supplementary Grants
(Railways) 1956-^7

ter Shri Jagjivan Ram also realises it. 
He had promised us that he would 
visit our districts, of course, in 
another connection. He wanted to see 
the condition of communications. 
Commimication and transport are our 
■sore needs. I have been voicing the 
feelings of my constituents for the 
last five years and I do not think I 
shall do justice to my office before 
relinquishing it if I go away without 
saying the last word that my part of 
the country needs a railway very 
urgently.

On page 7 of the Demands for 
Grants, I find in respect of the Diva- 
Dasgaon Engineering Survey, the 
anticipated cost was Rs. 197,000. The 
Revised Estimate for 1956-57 provid
ed a sum of Rs. 9,000. The Budget 
Estimate for 1957-58 is only Rs. 2,000. 
I do not understand the meaning of 
this. Either the survey is complete 
or it is not. If it is not complete, the 
provision should have been more. I 
want to know the exact position about 
the Diva-Dasgaon railway. There is 
a good deal of agitation and a good 
deal of misgiving about this railway. 
Comments have appeared in the 
newspapers that this line has been 
given up as an unworkable project. I 
do not think that it is so. In fact, I 
remember the able predecessor of the 
hon. Railway Minister gave us the 
promise that this railway would be 
taken in hand. However, I would 
request the hon. Minister to make the 
position clear.

Then, I find on page 9, under the 
sub-head Dasgaon-Ratnagiri-Manga- 
lore Aerial Survey, a provision of 
Rs. 200,000 was made in the Revised 
Estimate for 1956-57. In the Budget 
Estimate of 1957-58, no provision is 
made. That also I do not quite under
stand. I heard—of course I am not 
quite sure whether what I heard was 
correct—that the aerial survey was 
complete and that the question when 
the Bombay-Mangalore railway is to 
be taken remains to be decided. I 
wish to urge with all the force at my 
command before our hon. Railway 
Minister that this jg a matter wfaic^ 
eaniM>t be f n i t to  ddayed without

incurring the resentment of the peo
ple who are very impatient about i t  
Particularly my part of the country 
,'which is deficient in industry and 
transport, very sorely needs the rail
way. I understand that the Diva- 
Dasgaon line will be taken in hand in 
the course of the Second Plan. If an 
extension is made and the railway 
touches my district, the people will, 
be supremely happy.

On this occasion, I wish to express 
on behalf of my constituency our 
deep appreciation of the work done 
by the predecessor of the hon. Rail
way Minister, Shri Lai Bahadur Shas- 
tri and his kindness in coming down . 
to our district and seeing the condi
tions there. I wish to make the 
same request to the present Railway 
Minister that he may kindly visit my 
part of the country and see the condi- 
rions there. Then he will be con
vinced, I am sure, of the necessity of 
extending the railway and building up' 
the Bombay-Mangalore railway 
through Ratnagiri district.

vjiHisi, ^ 1+^ 3Tcf pp
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Member has depicted is overdrawn 
My predecessor Shri Lai Bahadur 
Shastri set a very good and healthy 
democratic example and he resigned 
on account of that accident. Person
ally, I do not feel that he himself was 
responsible in any way or even in the 
remotest way for that accident, for 
which not only the South, but the 
whole of the country is sorry. Loss of 
life of any individual is one for which 
«ach one feels, and feels sadly.

I would not have said much on that 
point, but it has become a fashion 
^ i th  some of the Members to exag
gerate things. Suppression of the 
facts about the Ariyalur accident is 
not to the interest of any person. The 
Ariyalur Railway Accident Enquiry 
Committee has held an enquiry into 
that accident. The report has 'been 
received. It is under the examination 
of the Government and I may assure 
the hon. Member and the House that 
whoever is found in any way negli
gent of the duties cast upon him will 
be properly dealt with. I may assure 
him once more that I will be the last 
person to spare any of the officers 
who were found in any way guilty of 
the slightest negligence of their duties 
and appropriate action will be taken 
in the matter, but we should not pre
sume things. We proceed on the basis 
that even a person against whom alle
gations are made is innocent until 
his guilt is proved. On the railways, 
we have got a very fine band of work
ers and officers and Engineers. There 
are human factors when in spite of 
all endeavours and best of efforts, one 
cannot prevent certam things from 
happening. But one has to judge 
whether the person concerned has 
honestly and sincerely carried out 
what is expected from him or not 
Therefore, I say that the report of the 
Enquiry Commission has been receiv
ed. It is under the consideration of 
the Grovemment and appropriate ac
tion will be taken on the findings and 
the recommaidations of the Enquiry 

'C o m m is s io D ^

During the last of Parlia
ment also S m  H. V. Kamath quoted 
^  A ;]eafiet was 1^

lished by some Member of some Dis
trict Board in the South,!........^

Shri Kamath: Shri Govindan.

Shri Jagjivan Ram: Yes. Shri
Govindan, but the allegations made in 
that leafiet were found to be base
less .........

Shri Kamath: May I submit, S ir..

Shri Jagjivan Ram: I have not
finished.

Shri Kamath: All right, carry on.

Shri Jagjivan Ram: The hon. Mem
ber will have a little patience. Per
haps I will have answered the point 
which he had raised.........

Shri Kamath: I have plenty of it.

Shri Jagjivan Ram: I may assure
him and the House again that I am 
further looking into that leafiet and I 
shall take appropriate action in the 
matter.

Shri Kamath: That is very good.

Shri Jagjivan Ram: I again repeat 
that these allegations about the burn
ing of dead bodies and burying them 
under the bull dozers passes all com
prehension; they cannot be correct 
That is what he has said in the leaf
let. I think I must leave the matter 
at that. I am geting that matter ex  ̂
amined and shall take suitable action 
in the matter.

About compensation, when a human 
life is lost it is very difficult to com
pensate for it. No amount of money 
can be an adequate compensation foi 
the loss of life.........

Shri Kamath: Can you not make
any gesture?

Shri Jagjivan Ram: I am not think
ing of gesture. I was going to say 
that the settlements of these compen
sations are not in the hands of tha 
Railways. It is in the fitness ol t h i i ^  
that the question of s e t tk B i^  oC 
these compensations either t e s t m  
property are Redded by tiie Claim, 
Commissioners, and whatever cMWS 
or whatever an^pnmt they 
W
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I may asure Shri Nambiar that I 
will issue instructions that objections 
on technical grounds should not be 
ra i^ d  on behalf of the Railways. I 
will further examine whether I can 
do something in addition to what is 
awarded by the Claim Commissioners. 
Again I will repeat that no amount of 
compensation is a compensation for 
the loss of life.

Shri Kamath; We agree.

Shri JaisJtvan Eam: Then other
hon. Members have ventilated the 
grievances of the so-called backward 
areas. There is no denying it. U 
Shri Joshi will be happy to be back
ward, I have no hesitation in cla.ssify- 
ing him as such. There are many 
areas in our country where there is a 
necessity for opening of railway lines 
and providing the people and the areas 
with the facilities which the Railways 
can provide. But the House is aware 
that we have provided in the Sccond 
Five Year Plan a very limited amount 
in comparison with the requiroinonts 
of the country and the Plan provides 
only for 834 miles of now railway 
lines. The House should not fortjet 
that we should have to give the first 
priority to the places and areas from 
where we have to mo^e the basic 
materials like coal, iron and steel, and 
only after that we will consider the 
areas where the traffic density is very 
high, and then comes the place of the 
new areas where no doubt the neces
sity is as urgent as anywhere else, 
but today, as 1 said while presenting 
the Budget, apart from the limitations 
of funds, we are faced with acute 
shortage of materials, of iron and steel, 
cement and things like that. That 
also works as a great handicap in the 
opening of new lines. But I may as- 
wire the hon. Members who have 
placed the claims of different areas or 
ot different lines for rehabilitation, 
n s^n U o n , expansion and doublmg, 
l i l t  all d f them will be very sym- 

<K»isid«red by the Rail^
v w r n o a r d .
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Every effort, and sincere effort, w ilt 
be made to expand the railway faci
lities as far as possible and as quickly 
as we can, of course commensurate 
with the funds at our disposal.

Shri Sharma had perhaps a very 
limited picture of the railways when 
he advanced the argument that the 
allotment of funds should be to some 
extent on a regional basis, or that the 
expansion of marshalling yards should 
be done on that basis. He forgets per
haps that railways cannot function 
unless they function as an integral 
whole, because a bottleneck at one 
place may affect all the facilities at 
the other places. When we consider 
doubling the lines or expanding the 
marshalling yards, we have to take 
the railways as a whole, though there 
are so many zonal railways, then 
make allotment of the funds to places 
where we find the utilisation of the 
money will be in the best interests of 
the country as a whole.

There are a number of private 
branch lines still in the country and 
we have decided not to take them 
over for the present, because we do 
not want to spend our -esources on 
these old railways. We want to uti
lise that money for the opening up of 
new areas. Many of these branch 
lines are narrow gauge and are serv
ing a useful purpose in those locali
ties, but as soon as we take them 
over after paying compensation, they 
will require rehabilitation because the 
Indian Railways will have to run 
them according to their own stan
dards, and therefore immediately the 
question of rehabilitation, replace
ment and things like that will arise. 
Therefore, at present we have decided 
not to take over those railways. 1 may 
inform Shri Sharma that most of 
these railways are anxious to hand 
over the railways to the Government^ 
but we are not tsMng them because 
we want to utilise tiie money at our 
disposal with discretion, and I think 
the naticmal interests will be s^ved 

opening up new lines than by tak - 
mg ov«r old di3spidated lines.
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I have not much more to say. I 
shall ag^in assure hon. Members thai 
the claims and cases of all the areas 
which were put forward here and 
even those areas whose cases have not 
been placed before the House will be 
considered, but the progress will de
pend upon the availability of funds 
and materials.

Mr. Deputy-Spi'aker: The question
is:

“That the respective sums not 
exceeding the amou'^ts shov/n in 
the third column of the Order 
Paper be granted to the Presi
dent to defray the charges which 
v/ill come in course of payment 
during the year ending the 31st 
day of March, 1957, in rcspect of 
the following Dcmards entered 
in the second column thereof:

Demand Nos. 2, 3, 9 and 20.”

The m.otion was adopted.

[The motions /or Demands /or sup
plementary Grants (Railways) which 
were adopted by the Lok Sabha are 
reoroduced below.—Ed.]

D e m a n d  No. ' 2—M is c e l l a n e o u s  
E x p e n d it u r e

“That a supplementary sum not 
exceeding Rs. 1,000 ,be granted to 
the President to defray the char
ges which will come in course of 
payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘Miscellaneous Expendi
ture’.”

D e m a n d  N o . 3— P a y m e n t s  to  W orked  
L in e s  and  o t h er s

‘That a supplementary sum not 
exceeding Rs. 10,38,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of Tayments to Worked 
Lines and Others’.”
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D em a n d  N o . 9— O rd in a r y  W o r io n c  
E x p e n s e s — M isc e l l a n e o u s  E jc fen ses

‘That a supplementary sum not 
exceeding Rs. 63.38.000 be grant
ed to the President to defray the 
charges which will come in course- 
of payment during the year end^ 
ing the 31st day of March, 1957, 
in respect of ‘Ordinary Working 
Expenses—Miscellaneous Expen
ses’.”

D f.m a n d  N o . 20—A p p r o p r ia t io n  T a  
D e v e l o p m e n t  F u n d

‘ That a supplementary sum not- 
exceeding Rs. 3,95,63,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957,. 
in respect of ‘Appropriation to 
Development Fund’.”

DSMl^NDS FOR SUPPLTIMENTARY 
GRANTS,* 1956-57

Mr. Dcputy-Speaker: Now we take
up the Supplementary Demands for 
Grants for 1956-57 and Demands for 
Exccso Grants for 1952-03. The timfr 
av:iiiable for both these items is three 
ho’jrs. May I know how we should 
apportion the time between these two 
items—2 hours and 1 hour or 2̂  hours 
and  ̂ hour? Any suggestions that 
any hon. Members might like to 
make?

Shri Nambiar (Mayuram): Most of 
the Members are at their lunch tables.

Mr. Deputy-Speaker: Yes, let us 
proceed and then see.

The Minister of Railways and 
Transport (Shri Jagjivan Ram): It 
should not take three hours.

Mr. Deputy-Speaker: All right. If 
we finish earlier, that is good. First we 
take up the Supplementary Demands. 
May I know the hon. Members who* 
would Uke to participate in this?

Shri Kamath (Hoshangabad): Ma^r
be in one or another, not in alL

Mr. Deputy-Speaker: Yes, in either^
Shri Kamath and Slui Nambkyr

rose.

•Moved with the recommendation of the I^esident.
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Mr. D^pnty^peaker. The Demand 
are 1, 12. 23, 31, 34, 37, 47, 76, 89, 

and 104, 123, 135, 145. There U one 
cut motion I learn tabled by Shri 
Eamachandra Reddi, but lie is not 
present. So that finishes the matter.

The Minister of Revenne and CivU 
Ezpendltnre (Shrl BL C. Shall): So, it
m ay be  passed.

Mr. Depnty-Speaker; I think we 
might take these Demands one by one 
and if any hon. Member wants to 
speak on a particular Demand, he can
do so.

Shri Namblar: Better put the whole 
lot together.

Pandli Thaknr Das Bhargava (Gur- 
gaon): Better one by one.

D emand N o . 1—M in istry  o f Co m - 
M ^C E AND Industry

Mr.
moved:

Depaty-Speaker: Motion
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voted upon. Does anybody want to 
speak? No.

Demand No. 12—Defence ^ hvicbs-* 
Effective Army

Mr. Depaty-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs'. 5,67,12,000 be grant
ed to the President to defray the 
charges which will come in course 
of paym ^t during the year end
ing the 31st day of March, 1957, 
in respect of ‘Defence Services— 
Effective—Army*. ”

Shri M. C. Shah: Demand No. 15 
also concerns Defence Services.

Mr. Depaty-Speaker: Demand No. 15 
is also a charged item.

Shrl Kamath: I shall confine my 
remarks to Demand No. 12. It would 
appear from the elaborate foot-note 
on pages 6 and 7 of the booklet ,that 
there is something radically wrong 
with the manner in which contracts 
are placed by Government for various 
supplies or ser/ices, with contractors. 
There are four or five cases here, but 
I would stress only one transaction in 
this long list of four or five which 
have been included in this fjot-note.

I would invite your attention to 
para, (c) of the foot-note on page 7,
which reads as follows:

su p p ly  O lder f o r  40,000 
m au n d s of h a y  w as p la c e d ........... ”

—making hay while the sun shines, 
I beUeve—

**— On a contractor for supply 
by 30th November, 194a Up to 

December, 1948, supplies to the 
extent of about 7,500 maunds were 
accepted, after which the supply 
was st0K>ed. The contractor 
fkimcd cMnpenBatioc for certain 
losses suffered by him on account 
of alleged brmi± at the terms of 
the agreement by th r Govonment 
in failing to a a w t the stodLs 
brought by him a t the d ^ v e iy  
point, and stc^iping the suppliea 
atter Becanb&, IMS wiXboiA

“That a supplementary sum not 
exceeding Hs. 2,81,000 be granted 
to the President to defray the 
chnrges which will com^ in course 
of payment during the year ending 
the 31st day of March, 1957 in res
pect of 'Ministry of Commerce and 
Industry*. ”

Would any hon. Member like to 
speak on Demand No. 1? No.

The question is:

‘That a supplementary sum not 
exceeding Rs. 2,81,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year «id- 
ing the 31st day of Mareh, 1957, 
in respect of 'Ministry of Com
merce and Industx̂ *.**

The motion was adopted.
Mr. Ikpvly-Speskir:. Demand No. 
is a charged item. We can have a 

cH«cua«ion if hon. Members want to 
m tk  m  it» it m m  be
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Now follows fbR interesting part, or 
rather the fishy part of the whole 
affairs.

"The allegations were found to 
be incorrect by the court of en
quiry.”

The court of enquiry must have 
been instituted by Government, 
naturally by the Ministry.

“The Government, however, 
offered a sum of Rs. 30,000......... ”

After finding that the allegations 
were baseless, and after accepting this 
finding that the allegations were base
less and incorrect,

“The Government, however, 
offered----

that is, the Government offered an 
ex gratia payment of Rs. 30,000 to this 
contractor.

I would like to know who this 
favourite contractor was. I suppose 
his name need not be concealed, 
because he is not a sort of pro
tected person, I believe, as in the case 
of income-tax matters. Though the 
court of enquiry found that the allega
tions were baseless, yet Government 
were prepared to advance to that con
tractor an ex gratia payment of 
Rs. 30,000. That contractor seems to 
have been a favourite of Government. 
I would like the Minister to tell us 
who that favourite contractor was.

Then come the further interesting 
developments in this case. The con
tractor did not accept the payment. 
He refused the ex gratia payment. He 
did not accept the mercy. He did not 
want the favours of Government. He 
did not accept the offer, and f in a l ly  he 
sued Government in the High Court 
claiming Rs. 2:4 lakhs. Ultimately, 
the case was decided for Rs. 1*82 
lakhs in his favour.

The Government court of enquiry 
had found that there was no su b s^ c e  
in the allegations, that the allegations 
were baseless. But the High Court 
found that Rs. 1*82 lakhs was due to 
himj and they decreed in his favour. 
Fiorttier on, what did Government do?

SujiplemeKtaru M

Having been pu^ed  into a c o m m ^  
the High Coui% Goverranent said, 
shall pay you even more thain 
Rs. 30,000. We would have paid you: 
only Rs. 30,000 formerly, but now we* 
shall pay you Rs. 1*45 lakhs.*. The" 
court of enquiry had found the entire- 
thing basdless. We would like t<  ̂
know who the members of this court: 
of enquiry were and whether they 
went into the matter carefully or care-- 
lessly, and how they found these alle-- 
gations to be baseless, when the High 
Court has subsequently found them to 
be true and had decreed in favour of 
the contractor. Then, Government 
come forward and say, ‘All right, ws* 
cannot pay you Rs. 1*82 lakhs, but we* 
shall pay you Rs. 1'45 lakhs’, that is, 
more than what they were prepared? 
to pay after the court of enquiry had? 
given its finding. I would, therefore, 
like the Minister to enlighten thii  ̂
House on these points.

Mr, Deputy-Speaker: When the 
High Court had given its decision, 
where was the effect of the court of 
enquiry’s conclusion?

Shri Kamath: I want to know why 
the court of enquiry came into this- 
conclusion, and how it came to this: 
conclusion.

Mr. Depnty-Speaker: The court of 
enquiry might have* been a depart
mental one consisting of somebody ap«- 
pointed by the Ministry.

Shri Kamath: That means it must 
have been inefficient or incompetent.

Mr. Depaty-Speaker: But, suppose- 
there was a mistake on their part.

Shri Kamath: The court of en
quiry must have been inefficient. I 
am prepared to say that it was in* 
competent and inefficient court ol en
quiry, which did not go into the matter 
completely. It just dabbled, and per
haps it dealt with this matter in a. 
careless manner.

I would like the Minister to t ^  us. 
the name of that contractor and iRit 
conceal his name in public 
We would like to know who Utfi.
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contractor was, who was about to be 
treated as a favourite, because in 
spite of the court of enquiry having 
given its finding against him. Govern' 
ment were prepared to pay him an 
ex gratia payment of Rs. 30,000.

Mr. D epsty-Sp^er: But subse
quent events show that he was not 
being favoured. Rather, it was the 
mother way about.

Shri Kamath: I am talking of the 
ilrst part of the episode. Even though 
the court of enquiry had given a find
ing against him, Government were 
pared to pay him an ex gratia pay
ment. I am referring to th’u part of 
the episode. On this score, I want the 
name of the contractor to be disclosed.
I want to know why in spite of the 
finding of the court of enquiry, Gov
ernment were prepared to pay him a 
sum of Rs. 30,000.

Mr. Depoty-Speaker: Would Gov
ernment not have gained if the con
tractor had accepted it? They would 
have gained certainly if the sum of 
lU. 30,000 had been accepted by the 
contractor,

Shri Kamath: I am glad you have 
made this point and helped me in my 
argument. The contractor felt he was 
in the right and Government were in 
the wrong.

Mr. Depnty-Speaker: If he had 
accepted this Rs. 30,000 then Govern
ment would have.........

Shri Kamath: But he refused. If 
I were in his position, I would have 
refused this paltry sum of Rs. 30,000.
He refused to receive this amount, and 
later on the High Court found in his 
•Hivour.

Mr. Depaty-Speaker: Would the 
Iwm* Member have blamed Govern
ment, it the contractor had accepted 
that amount?

Shri K m i^ :  I blame Government 
4becauatd̂  j H  court of enquiry found 
Against me conti;pctor and yet Gov- 
« n im a it-4  am referring to thai s t i ^  
mad not to the High Court stage—

were prepared to pay him, ex gratia a 
sijjn of Rs. 30,000 in spite of the 
adverse finding of the court of en
quiry. Why was it that the court of 
enquiry had given its finding in that 
manner while the High Court had 
decided the other way? I think Gov
ernment have not gone to the Supreme 
Court yet in this case; perhaps they 
have not the guts to go to the
Supreme Court. There are other
contracts also referred to in this foot
note, but I do not want to refer to 
them because of lack of time.

But, here is a sort of instance where 
Government favoured and acted, 
and how finally when they were
concerned by the High court, they had 
to make good the claim ultimately. I 
want the Minister to throw light on 
these points that I have raised in re
gard to this particular matter, and not 
conceal the names in the public
interest, as he is wont to.

Shri Nambiar: In addition to the 
points already referred to by my hon. 
friend Shri Kamath, I would like to 
know these 40,000 maunds of hay, 
which were contracted for in the 
beginning were given up after the 
supply of 7,500 maunds. After all, the 
officials responsible for entering into 
this contract should have known that 
they were in need of 40,000 maunds. 
So, the indent must have been the’-e. 
When they must have known that 
they were in need of it, they must also 
have known that if after entering into 
the contract and after they had ac
cepted 7,500 maunds they were to 
stop the supply, they would be liable 
for compensation. Even this elemen
tary knowledge has not been there on 
the part of the officials responsible for 
this contract. Otherwise, why did 
they stop the further supplies under 
the contract?

My second point is this. When 
once the supplies are stopped and ^ e  
contract is put an end to, then it is 
up to th ra  to see that the matter ia 
settled properly, and they shoulc^not 
go to the e z t^ t  of going to tbe comt 
where they have to pay fbe cost alao.
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Mr. Depnty-Speaker; We shoulS not 
bungle now.
. Shri Kamath: A big lawyer is 
bungling.

Mr. Deputy-Speaker: It is a matter 
of opinion.

Pandit Thakur Das Bhargava: The
question about the court of inquiry is 
a rather delicate question. The officials 
making the inquiry are not here. 
We do not know how they behaved.

So far as I am concerned, I am used 
to the sort of language at his hand. He 
is capable of saying that I have bung
led or done any thing like that.

That only shows how he behaves. 
That does not mean that my argument 
is wrong. In the first instance, it 
appars that the supply was. to be 
made to the extent of 40,000 maunds, 
of which 7,500 maunds were accepted. 
Then there was some dispute. There 
may be many kinds of dispute. I can 
only conjecture what the dispute 
could have been. It might have 
relevance to the quality of the hay 
supplied or there might have been dis
pute about some of the relevant matter. 
So in some manner a dispute did arise 
and there was a difference of opinion. 
The contractor claimed that as a 
matter of fact the Government were 
not justified in stopping to receive 
supply. But it is written here that 
this allegation was incorrect. We do 
not know the circumstances. At the 
same time, we know that even officers 
take a good view. They might have 
thought that this man had been put 
to great loss and they offered him 
Rs. 30,000 as ex-gratia payment. 
There is nothing unusual, nothing new, 
if an officer of the Government thinks 
that a contractor is really not to 
blame, but would suffer a great loss 
for no fault of his. If Government 
offered Rs. 30,000 by way of ex-gratia 
compensation, they did the right 
thing. But even then, the man was 
not satisfied. He went to the H i^  
Court. Then the High Court d ec ide  
that this man was entitled to Rs. 1 * ^  
lakhs.

After this, all criticism skm M  be 
stopped. After all, tbe decree of 
High Court was the InM

So, it is clear that there was a bung
ling on the part of the officials who 
were responsible for having entered 
into this contract. The officials had 
sanctioned it, and here we are asked 
to sanction the amount for the bung
ling of these officials and vote for this 
amount, while the officials responsible 
^ e  allowed to go scot-free. They are 
going astray; we cannot allow that.

Besides asking us to sanction this 
amount, because we are bound by the 
judgment of the High Court, the 
Minister must also assure us that the 
officials responsible will be dealt 
with, that enquiries will be conducted 
and they will be punished. Otherwise 
there is no meaning in squandering 
away public money as and when the 
officials responsible like it.

Therefore, I want a categorical as
surance from the Minister that he 
will deal with the officials so that the 
persons who had committed the mis
take may be punished and future mis
takes may not be repeated in the 
same manner.

Pandit Thakur Das Bhargava: I have 
gone through this case. No. (c) as it 
appears from the record. But I am 
rather surprised at the reasoning or 
the criticism advanced by my friends.

In the first place, Shri Kamath, who 
himself has been a Magistrate and a 
Civil Judge and all that, takes ex
ception to this fact that one court came 
to one conclusion and the High Court 
came to another conclusion, and there
fore, the first court should be sacked.

Shri Kamath: I have never said that; 
he is putting words into my mouth 
which I did not utter.

•

Pandit Thakur Das Bhargava: He
said the first court may have bungled. 
"What does it mean?

Shri Kamath: He is bungling.

Pandit Thakur Das Bhargava; Un
less and until we know the circums
tances, how can he come to this con
clusion? He does not know the cir
cumstances. First of all, he wants 
the facts. Before knowing them, why 
^ o u ld  he come to the conclusion that 
t h m  was bungling?
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[Pandit Thakur Das Bhargava]
Whoever m i^ t  have bungled or not 
bungled, when the High Court decided 
this, Uiere the matter ended. But again * 
we find that the officials did a very 
good thing. They came to a compro
mise with the contractor and they had 
to pay Rs. 145 lakhs only.

Sbri Kamatb; Only?

Pandit Thakar Das Bhargava: Only, 
because Government would have had 
to pay Rs. 182 lakhs if the decree of 
the High Court had to be executed. 
So this compromise was very good for 
the exchequer. I do not find anything 
wrong in this. On the contrary, so far 
as this contract is conccmed, I am 
satisfied that the Government’s officers 
behaved decently. The matter went 
to court. The court decided rightly. 
Afterwards a compromise was arrived 
at.

In regard to the other matters also— 
the subject-matter of items (i), (ii) 
(iii),—I have examined the cases and 
I am veiy much satisfied that the 
right decision was taken and every 
care was taken by the officers of the 
Government to see that money was 
rightly saved or spent.

In regard to (d), I have one remark 
to make. It says:

*The additional provision is 
required to make payment for 
purchases of certain Defence 
Stores. Stores and Supplies from 
abroad decided upon during the 
course of the year”.

I never expected that any details 
of these stores would be found here.
I do not want that those details should 
be given. At the same time, it is very 
difficult for us to appreciate what 
these things were, whether they were 
nec^sary or not, how they were 
decided upon and so on. But I would 
say one thing; at least so far as this 
House .is concerned, if the Govern
ment, at the present juncture, want to 
s p ^ d  any money, t ^  House should 
be to sanction any amount that 

w ta l for defence stores etc. 
^  detsifls are not givoi here,

I still think that the r i ^ t  thing m ust 
have been done. I supposC this 
Demand.

The Depnty Minister of Defence 
(Sardar Majithia): There is really 
nothing very much for me to say after 
my hon. friend, Pandit Thakur Das 
Bhargava, has explained the case. It 
is true that this contractor did supply^ 
the hay and we found later on— that^ 
due to changing conditions of the 
operations in Kashmir, we did not 
want any more hay, and therefore, i t  
was stopped.

So far as the Demand is concerned,, 
you yourself have very rightly obser
ved that the court of inquiry was held 
and after that, the High Court decided 
that Government owed the contractor 
Rs. 1,82,000. It was the officials who 
took the initiative after that and 
settled the case with the contractor 
for Rs. 1,45,000, thus showing some 
gain to the Government. Therefore,. 
I think the officials should be congra
tulated on that.

As has been pointed out, the court 
of inquiry was held, and I do main
tain that they were quite honest about 
it. But certain other things were 
brought to light by the contractor 
later on in the High Court which orr- 
ginally he did not bring out. There* 
fore, I take it the High Court rightly 
took the decision that this extra 
amount was payable, and so it was 
paid.

Besides this, there has been no other 
criticism. I do not want to go into this 
any further, but will only assure the 
House that the-amount spent on gett
ing certain material from abroad, 
which is to the tune of Rs. 5,67,12,000  ̂
has been spent with the full know
ledge about its need and urgency. We 
all know about it. I need not say 
anything more than th a t Pakistan, 
due to the American aid, gained cer« 
tain war material and we have to do 
our best with the limited resources. I  
am very glad that the House does ap
preciate it and does see the reason
ableness of the Demand. ! hope flie 
House will pass i t
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iiid the 31st day of March, 1957, 
in respect of Defence Services- 
Effective-Army”.

The motion was adopted. 
D e m a n d  No. 23—E xternal  A ffairs

H

a i i l  NmmUar: On a point of clari- 
ficatioEL He said that becaiise the 
situation in the Kashmir area im
proved, there was no necessity for 
the continued supply of hay and, 
therefore, they had to stop it. That 
was the excuse offered. If that is so, 
the anticipation was wrong. Then 
what was the necessity for a court of 
inquiry to say whether compensation 
was to be paid or not? If it was a 
ijuestion of no further supply of hay 
being needed, that could very well 
have been anticipated. That should 
have formed part of the contract. 
Such things actually happen. There
fore, it is not exactly that that might 
have stood in the way of full supply. 
Heniee, it requires further clarifica
tion. If the Minister will be pleased, 
let us have full facts because this in
volves a big amount. His argument 
is not convincing.

Mr. Deputy-Speaker: He said that
the course of operations changed and 
then the hay was not required.

Sardar Majithia: Yes.

Mr. Deputy-Speaker: Who could 
anticipate that the course of opera
tions would change? I hope the hon. 
Member will apperciate that one can
not anticipate it.

Shri Nambiar: In such cases, usu
ally there will be a clause in the 
contract to the effect that in case such 
and such things happen, further sup
ply will not be received. This is a 
normal procedure in contracts. So 
that alone cannot be the reason.

Pandit Thakar Das Bhargava: It
could never have been anticipated 
when the war was going to stop.

Mr. Depaty-Speaker: The whole 
thing was not in our hands. The 
other party’s acts must also have their 
effect

The question is:

*That a supplementary sum not 
exceeding Rs. 5,67,12,000 be grant
ed  to the President to defray the 
charges which will come in course 
of payment during the year end-

Mr. Deputy-Speaker:
ed:

Motion move

“That a supplementary sum not 
exceeding Rs. 5,51,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘External Affairs’ ”.
Shri Kamath: The informative foot

note on page 10 tells us that the addi
tional requirements are due to pay
ment of arrear bills for furniture 
purchased for the Ambassador’s resi
dence in Peking last year, advance 
rent for two years for the residence 
of the Head of the Indian Mission at 
Phnom Penh—I do not know how to 
pronounce this; the Minister might 
help me.

Shri Nambiar: Some place.

Shri Kamath: I will leave it at 
that; I won’t pronounce it.

Mr. Deputy-Speaker: Everybody
has read it and understood it.

Shri Kamath: ‘Purchase of addi
tional furniture for officers and staff 
serving in ----

Mr. Deputy-Speaker: The Minister
may also feel the same difficulty.

Shri Kamath: I entirely agree.

Shri Nambiar: Then you can only
say.

Mr. Deputy-Speaker: 1 am sufferinf
from the same handicap.

Shri Kamath: We are all in
same boat

'^Purchase of additici|||l. 
tiire for officers and 
in Indian Missions t t  
CoJombo f o U o f ^ (  
of scale; a i^  ^



I Shri Kamaih]

(d) the decision to send supplies 
of medical stores, blankets, text
iles, tea ctc., in token of India’s 
sympathy with the sufferers in 
Egypt and Hungary.”

Tht last is the best to which we can 
lake no exception. No one in this 
Houi^e will take exception to that.
However, a.s regards (d), I would like 
the Minister to t<̂ ]l us as to how much 
was sent to Egypt and how much to 
Hungry. There must be separate 
accounts also with regard to these. If 
possible I would like to know the cost 

/involved in this relief afforded to 
Egypt and Hungary separately.

Comming to item (a), it is some- 
whul mystifying in the sense that it 
refer:; to the payment of certain arrear 
bilKs for furniture purchased for the 
Ambassador's residence in Peking 
last year. I am not trying to be very 
finickili or punctyous about details; 
but as the tax payer’s money is spent, 
we must be very careful, as Mahatma 
Gandhi used to say. This Govern
ment must account for every single 
pie of public money that is spent. I 
do not know whether they are anima
ted by that spirit now.

Shfl Nambiar: All forgotten.

Shrl Kamath: I hope they will be 
mindful in future if not at present.

Adiarya Krtpalani (Bhagalpur cum
Pumea): There will be no pie but 
naya paisa.

ShH Kamath: It is said, in Peaking 
last year. It may mean 1955-56 or 
1956-57. Whatever it is, some pre
vious year. It says, *purchased last 
year for the Abassador*s residence'.
We have had Ambassadors in Peking 
I suppose, since 1950. 'Hie first 
Ambassador was, I think Shri Pani- 
kkar........

Shri N aailto: Sbn  Panikkar and 
others.

^  Demands for ‘ MASCH 19§7 S u p p le m ^ ^  Grants, ^
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Shri Kamath: And Shri Raghavan 
and perhaps now we have got Shri 
NehriL I would like to know whether 
this necessity for additional furniture 
was realised only after Shri Nehru 
took office at Peking and whether his 
predecessors could manage with the 
furniture that they had; and, if sô  
how much money was spent on (a). 
I do not know whether details are 
given separately. I would like to 
know how much money was spent 
especially by Shri Nehru after he 
became Ambassador. {Interruption), 
My friend Acharya Kripalani says___

Mr. Deputy-Speaker: It was for
furniture and nothing for Shri Nehru,

Shri Kamath: For the Ambassador’s 
furniture.

Mr. Deputy-Speaker: Embassy fur
niture; the Ambassador might have 
also utilised part of it.

Shri Kamath: I do not speak of 
Shri Nehru as such; I say Shri Nehru 
as Ambassador—after he became 
Ambassador at Peking. I do not 
want to go into personal matters; I 
never do it. Therefore, I would like 
to know how much furniture the pre
vious Ambassadors got or managed 
with in the Embassy when they were 
holding this post, this exalted office 
and why this extra furniture was 
deemed necessary and at what cost it 
was purchased. I shall be grateful if 
the hon. Minister furnishes all these 
details. But he may say that he 
wants notice as usual and that is a 
very easy way of escape, to avoid 
questions now. But we would be 
deprived of very valuable information; 
the next Parliament may take it up.

The Minister of Agricoltnre (Dr. P. 
S. Deshmukh): But we are going to 
be deprived of your presence.

Shri Kamath: I will come back all 
T igh t. Last t im e  also, after the first 
General Election the Deputy-Speaker 
said, *You are not coming back*. 
But I did come back. Not you* Sir.

Mr. D epotr-Speate: 
like th a t

I  won*t
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Shri Kamath: Not you. Sir, but the 
then Deputy-Speaker, in 1952.

1 do not want to go into item (b); 
there is not much in th a t

Item (c) again refers to the pur
chase of additional furniture for 
officers and staff serving in Indian 
Missions at Dacca and Colombo fol
lowing liberalisation of the scale. 
There is no mention of liberalisation 
of scales in (a). I could have under
stood it if that also contained this 
phrase at the end. Apparently, 
there was no liberalisation so far as 
Peking was concerned, But there is 
reference to liberalisation in regard 
to Dacca and Colombo.

Mr. Deputy-Speaker: There is no 
mention of ‘additional furniture’ at 
(a) but only ‘furniture’. In (c), it is 
(‘additional furniture’.

Shri Kamath: I am grateful to you 
for the light you have thrown on this.

Mr Deputy-Speaker: I do not know 
whether it is light or darkness.

Shri Kamath: When it comes from 
you it is light but when it comes from 
the Treasury Benches it is darkness.

I would also like the Minister to 
tell us in regard to (c) what was the 
extent of liberalisation of scales, and 
whether it was only for Dacca and 
Colombo or also for other Embassies 
or Missions of our country abroad. If 
so, what was the liberalisation of 
scales as comjiared to the previous 
scales. I won’t dwell on this point 
b u t.........

Mr. Deputy-Speaker: The hon.
Member should also be mindful of the 
hands of the clock moving.

Shri Kamath: I am mindful of both 
the hands. I would look forward to 
the information to be vouchsafed to 
the House either by the Finance 
Minister or any of his colleagues.

Shri D. C. Sharma (Hoshiarpur): 
Mr. De^tlily-Speaker: Sir, I am afraid 
the speech of the hon. Member who 
preceded me has pursued a line which
I do not think is very legitimate. We 
have to look upon our E m b a s ^  as

21 MARCH 1957 Supplementary Grants,
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institutions and not in terms of 
Ambassadors—Ambassador A, or 
Ambassador B or Ambasador C. For 
insUnce, take this Lok Sabha. Tlie 
Lok Sabha has been growing; it has 
been expanding; it has been giving 
us more amenities; it has been giving 
us more service; it has been doing 
many things. If we wer.^ to come here 
and say tliat we have spent so much 
more money for the furniture of the 
Lok Sabha and we have spent so 
much more money for printing all 
these things, somebody may say that 
this was not done when Mr. A was 
the Speaker or when Mr. B was the 
Speaker. I think that will be not the 
right kind of criticism. Therefore, we 
have to look upon these Embassies, 
whether at Peking or anywhere else 
in terms not of Mr. A or Mr. B. We 
mu?;t look upon the Embassy as such 
whether Mr. A is the Ambassador or 
B is the Ambassador or C is the 
Ambassador. The Embassy will last. 
Therefore we must look upon this 
Embassy as also other Embassies in 
terms of institutions which render 
service to India, which are the cus
todians of the interests of India abroad; 
and as India grows our Embassies will 
also grow.

Acharya Kripalani:
will grow.

Furniture also

Shri D. C. Sharma: T am sure my 
hon. friend knows that an institution 
does not consist only of men but of 
so many other things also. It consists 
of furniture also. I think it consists 
of GO many items, and if only one 
item has been brought before us at 
this time, it does not mean that the 
money has been wasted and that the 
money has been ^ven to satisfy ih t 
whims of one ambassador or another. 
I do not think this is the right way of 
looking at the thing. The right way 
to look at the thing is this, namely, 
that we established an embassy at 
Peking and that the embassy has been 
growing as cur country has been 
growing in importance. Our a^eds 
have g r o ^  and so have the nciei^ 
out embassies abroad. I fb ii^
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true not only of this particular 
embassy but also other embassies; the 
needs of the embassies naturally grow 
with the growing importance of our 
country and they are of various kinds, 
in terms of personnel, in terms of 
sumptuary ailowance and such other 
things. Since those needs have grown, 
we have to incur this extra expendi
ture.

I would say just one thing. When 
I went to Turkey, I saw the Indian 
embassy thc'r* and I can assure you 
that by looking at the Indian embassy, 
there, I could never say that our 
External Affair-; Ministry was treat
ing our embas.'.ics in an extravagant 
manner. I iVou’d say that they were 
not treated even generou.sly but that 
we are treating them in the most 
economical manner Looking at so 
many other embassies over there, I 
came to the conclusion that our 
embassy was not a very good one in 
this respect because the embassies of 
other countries, which are even 
fsmaller, incur more expenditure on 
this account. Therefore, it is not right 
to look at it from that point of view.

Again, it has been asked why the 
furniture has been provided at Dacca 
and Colombo and not in other places. 
If the furniture had been purchiMd 
for other missions also, my friend who 
preceded me would have brought the 
roof of this House down.

Shri Kamaih: I cannot do that.

Shrl D. C. Sharma: You would like 
>0 do that, but you cannot do that.

Shrl Kamath: Neither wish nor can.

Shrl O. C. Sliamia: 1 know that, but 
what can I do? I was talking meta
phorically, but this gentleman takes 
me literally. What I was saying is 
that these tv̂ 'o missions have their own 
needs and, therefore, those needs have 
been satisfied.

Mr. Depoty-Speaker: There was a 
reference that it was on account of 
libenliBation of the teaks and, th m - 
lm »  aa obiection was taken. What

the causes were for, this liberalisation 
is not known. That is what the hon. 
Member wants.

Shri D. €. Sharma: There has been 
a liberalisation of scales of pay and of 
other things. Sometimes these missions 
might have been upgraded, and when 
a mission is upgraded, its needs are 
also increased. That may be the key.

Mr. Deputy-Speaker: Why should
we not hear it from the hon. Minister? 
Why should we take hypothetical
an.ivvers?

Shri D. C. Sharma: So far as medical 
.itorer,, blankets, textiles, etc., in token 
of India’s sympathy with the sufferers 
in E^ypt and Hungary are concerned, 
I think it is a very wrong thing to ask 
questions as to how much of it has 
gone to Egypt and how much to 
Hun.:jary, because after all we have 
made* this gesture on humanitarian 
grounds and when we are doing this 
gesture on humanitarian grounds, you 
should not go into the arithmetic of 
the case on the floor of the House. I 
think it should remain as a good and 
generous gesture and we should not 
try to look into it from the arith
metical point of view.

The Minister of Finance and Iron 
and Steel (Shrl T. T. Krisliiamachari): 
In regard to the amount of Rs. 2  ̂ lakhs 
for supply of medical stores, blankets, 
textiles, tea etc. in token of India’s 
sympathy with the sufferers in Egypt 
and Hungary, originally v/e were pre
pared to go up to Rs. 5 lakhs, but the 
Finance Ministry initially sanctioned 
Rs. lakhs—we have not got the 
accounts yet. The accounts will be 
available shortly and the entire money 
has been very nearly spent. I cannot 
even now say precisely as to what the 
proportion is between Egypt and 
Hungary, but it may be slightly more 
in the case of Hungary than in the 
case of ZgyyL We have better facili
ties to send them to Hungary than we 
have in the case of Egypt The nature 
of ^  commodities required by the 
two countries also has a bearing oo
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the cost of supplies. All that I can tell 
my hon. friend is that it is not a ques
tion of asking for notice, but it is 
merely a question of accounts being 
compiled and I would like to tell him 
that the money has been well and use
fully spent. I do not think we paid 
more than what was actually neces
sary; in fact, I would say that we 
have got these commodities much 
cheaper because of the purpose for 
which they were intended.

In regard to the item of furniture, 
I am grateful to my hon. friend, Shri 
Sharma, for high-lighting the fact that 
our embassies abroad are not in any 
sense luxuriously furnished or main
tained. In fact, I have not got the 
same opportunity of going ^broad as 
some of my hon. friends have, but on 
the occasions I have gone abroad, I 
have seen our embassies and I must 
say that they are rather poorly fur
nished. In terms of the cost of fur
niture even in Delhi, the hon. Member 
would have realised that the total 
amount for the three embassies, that 
is, a sum of about Rs. 1,85,000, is not 
very considerable. I am told that if 
you want to furnish one or two houses, 
it will cost about Rs. 60,000 to 
Rs. 70,000. Naturally one would like 
our ambassadors’ offices to be fur
nished somewhat decently, not in a 
grandiose style, but somewhat 
decently. I would give the break-up 
of the expenditure in respect of two 
or three embassies. The expenditure 
on the High Commission in Dacca is 
round about Rs. 50,000; on the Higii 
Com!'::' --n  i- Colombo Rs. 77,000; on 
the Embassy in Peking Rs. 60,000. 
Naturally accounts will be available 
to us in due course. As a matter of 
fact, it will be audited by the Auditor- 
General, and I would like to tell my 
hon. friend that I am not particularly 
liberal; at any rate, I have got pre
cisely bad reputation, even in the short 
time of my office, of not being liberal 
in these matters. We have only given 
such grants as are absolutely neces
sary in order to maintain the embas
sies in an average, decent standard, 
not even extraordinary, decent 
standard.

If my hon. friend wants more infor
mation to be given to the House in 
order to substantiate this expenditure, 
all that I can say is that we have done 
nothing more than what we do in the 
Budget, which the House is going to 
sanction again in the near future. We 
have to wait for the final accounts in 
order to tell the House how it has 
been spent. The final expenditure and 
accounts are not yet available, and all 
that I can do at the present moment 
it to anure the bon. MemberttattlM  
grants that have been made have been 
made on conditions which border on 
austerity standards, not on liberal 
standards.

Shri Kamath: Not liberalised? May 
I ask for a clarification? About the 
first item, is Rs. 80,000 austerity?

Shri T. T. Krishnamachari: It is
Rs. 60,000. The point is what you get 
for it. If you are getting 120 pieces, 
it may be even austerity.

Mr. Deputy-Speaker: The question
is;

“That a supplemf»ntary sum not 
exceeding Rs. 5,51,000 be granted 
to the President to defray Ike
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘External Affairs’.”

The motion was ndovted.

Mr. Deputy-Speaker: Let us now
take up the Ministry of Finance, 
Demands Nos. SI, 34, 87 and 121 
These four may be taken up together.

D e m a n d  No. 31—S t a m p s

Mr. Deputy-Spoaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 4,36,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of "Stamps*.”

D e m a n d  N o . 34— C u r r en c y  

Mr. Deputy-Speaker: Motion m d ^ ;
*That a supplementary sum t t i t  

exceeding Hs. 19,26,000 ^
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(Mr. Deputy-Speft<er] <
to the President to defray the 
charges which wiU come in course 
of payment during the year ^d ing  
the 31st day of Blarch, 1957 in 

of ‘Currency*.”

D m 4 N D  No. 37—S u pe r a n n u a t io n

ALLOWANCES AND PENSIONS

Mr. Depnty-Speaker: Motion moved:

*Tluit a supplementary sum not 
exceeding Rs. 16,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘Superannuation Allow
ances and Pensiims'.’'

D e m a n d  No. 123—C o m m u t e d  value  of

PENSIONS

Mr. Deputy'Speaker: Motion moved:

‘That a supplementary sum not 
exceeding Rs. 6,78,000 be granted 
to the President to defray the 
charges which will come in course 
of pament during the year ending 
the 31st day of March, 1957, in res
pect of ‘Commuted Value of Pen
sions’”
Shri Namablar: About Demand No. 

31, the foot-note says tliat the addi
tional expenditure is on account of 
printing of ballot papers and seals for 
the General Election. Was that not 
contemplated earlier? Why was this 
additional expenditure suddenly found 
out to the extent of Ri? 4.36,000? The 
foot-note says that in view of the 
urgency of the work, the Press was 
required to work overtime and night 
shifts had to be introduced during the 
later haH of the year, etc., etc. I 
want to know whether the Govem- 
ment did not anticipate the elections 
during February-March of this year 
or they thought that the electicms 
could be put off for one more year. 
What was the exact emergoicy i*^ch 
w is suddenly created which the Gov- 
mmm&it could not anticipate earlier. 
Tkere is something fishy about It, and 
tt ^  toEk. Ifiaister could explahi it.
II wouM be good.

15 hrs.
Shri T. T, Krishnamachari: It is not

that we were unaware of tlie fact that 
there was going to be election. But, 
we could not very precisely estimate 
the quantum of ballot papers, seals 
and other things because we did not 
have the information from the Elec
tion Commission. So, there was no 
provision in the Budget and that is 
why we are asking for it.

If my hon. friend says that provi
sion should have been made in the 
Budget or at least a token grant of 
Re. 1 should have been in the Budget 
and then we could have come out 
with a Supplementary Grant, I think 
that my hon. friend is right. Pro- 
cedurally, I plead guilty to the charge. 
We should have anticipated this expen
diture and provided for it. But, pure
ly on grounds of merit, my hon. 
friend will agree that this is a valid 
expenditure and therefore, I hope he 
will agree to sanction it.

Mr. Deputy-Speaker: The question
is:

"That the respective supplemen
tary sums not exceeding the
amounts shown Li Lhe third
column of the uidcr paper be 
granted to the President to defray 
the charges which come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of the following
demands entered in the second
column thereof:
Demand Nos. 31, 34, 37 and 123.”

The motion was adopted.
[The motions for Demands for Sup- 
plementary Grants which were adopt
ed by the Lok Sabha are reproduced 
below—Ed.]

D e m a n d  No. 31—S t a m p s  

•That a supplementary sum not 
exceeding Rs. 4^6,000 be granted 
to the P resid^ t to defray the 
charges which will come in course 
of paymoit during the year end
ing the Slst day of l iS a ^  1957, 
i?) req>ect of *Stan^.**
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D e m a n d  No. 34—C u r r e n c y  

Mr. Depufy-Speaker: Motion moved:
***rhat a supplementary sum not 

exceeding Rs. 19,26,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Currency*.”

D e m a n d  N o . 37— S u p e r a n n u a t io n

ALLOWANCES AND PENSIONS
Mr. Depaty-Speaker: Motion movTed:

‘That a supplementary sum not 
exceeding Rs. 16,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March 1957, in 
respect of ‘Superannuation Allow
ances and Pensions’.”

D e m a n d  N o .— 123— C o m m u t e d  V alu e

OF PENSIONS
Mr. Deputy-Speaker: Motion movBd:

“That a supplementary sum not 
exceeding Rs. 6,78,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Commuted Value of 
Pensions’.”

D e m a n d  N o . 47—M in is t r y  o f  H ea lth  

Mr. Deputy-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 93,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in res
pect of “Ministry of Health\”
Shrl Kamath: Sir, this demand raises 

several points and issues which are 
■of topical importance. The jaundice 
epidemic which ravaged Delhi some
time ago has recurred in this particu
lar demand. I would invite—

BIr. . . Depnty-Speakcr: Jaundice
^ o u ld  not be invited.

Shri Kamath: I am only inviting 
^our a tt^ tion  and not jaundice. The 
ioot note says:

*The increase is due to the 
^ipointment of additicmal ( ^ e r s

1956-57
and staff and consequent increase 
in contingent charges such as 
purchase of cycles typewriters fur
niture, telephones, etc. following 
the expansion of the activities of 
the Ministry......... ”

I do not mind that. But, further, 
it goes on to say:

“The increase in work is mainly 
attributable to (i) the immediate 
need for implementing the recom
mendations of the Jaundice 
Enquiry Committee.........”

I would like to know from the hon. 
Minister as to what progress has bem 
achieved so far. I believe it was 
appointed sometime last year. It is 
now almost a year since the Com
mittee reported. The recommenda
tions have been before the Govern
ment for quite a few months. I would 
like the hon. Minister to tell the 
House about the progress that has 
been made so far in the implementa
tion of the recommendations of the 
Committee so that the citizens of this 
capital may be reassured that there is 
no apprehension in future of any out
break of a similar epidemic and 
similar yellow murder on a large- 
scale in the capital.

The second item which refers to the 
settlement of legal and administrative 
problems concerning the clearance of 
slums, on a top priority basis, is rather 
intriguing. I would, therefore, ask the 
hon. Minister to be rather careful end 
attentive to what the House says, from 
this side particularly. So far as I can 
recollect, the Prime Minister once said 
that the only effective way to tackle 
the problem of slums was to bum 
them. You must bum down the 
slums. In Bombay, and again in 
Delhi he said that. I do not think 
he meant it seriously or that it is th<> 
deliberate view ai the Government It 
is his personal view and if he has his 
way, he would bum down the slums 
m Bombay as well as in Delhi. But, 
the Govemment, I suppose, (toes aot 
agree with the Prime Minister in 
this respect and is handling tMs n ^ t e r  
in another manner.
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Now, thif foot note refers to 

l^ a l  and administrative problems. 1 
am rather puzzled at this idiraseologsr 
here. What are these problems and 
how are they going to be settled? The 
Minister would do well to throw some 
light on this particular aspect of the 

What p r o ^ w  has be«i 
a & ^ e d  as it has bem given top 
priority? We can appreciate the 
matter only then. I do not wish to 
say anything about the other two 
itons. These are the two main matters 
which I would like the Minister to 
deal with.

8hri T. T. KrtahBamacharl: About 
the progress of work done to prevent 
an epidemic like jaundice breaking 
out, 1 may tell the hon. Member that 
the subject comes up again, as it 
would, in a few days when the 
Demands for grants are taken up. I 
promise I will ask my colleague to let 
him have a note on this and he will 
have another opportunity to discuss on 
that note.

But, in regard to the other expen
diture, I would like to submit to the 
House that it is valid expenditure 
becausc of various schemes that have 
been mentioned here, all of which 
necessitated some additional staff.

On the question of slums, I am glad 
that my hon. friend does accept that 
the statement made by the Prime Min
ister was indicative of the fact that 
something urgent ought to be done. I 
can tell him th it I am deeply con
scious of the fact that something has 
to be done. We propose to do some
thing about it in future. So, I am 
sure he will be sati.sfiod with the 
assurance that this problem of slums is 
a thing which is going to engage the 
serious attention of the Government in 
the enduing years. On the question of 
administrative and legal problems, I 
am sure my hon. friend, who. I sup
pose. is a good lawyer having been a 
Magistrate, as Pandit Tliakur Das 
Bhargava mentioned— ..

Shrl Kamath; I am not a lawyer.
Shr tr . T. Krishnamacharl:.............

knows that in ^ e  questi(m of slton
tiemBM. various leeil probloBS

arise in regard to ownership, easement 
and various other things and these 
have got to be studied so that one can 
evaluate what the final cost would be. 
There must be a certain amount o f 
what you may call legal scrutiny into  ̂
these problons. That is what exactlx 
is mentioned here. I am sure that my 
colleague would furnish further infor
mation in the course of the Demands 
for her Ministry that we may take up* 
either at the end of this week or early 
next week.

Mr. Depnty-Speaker: The questiooi
is:

“That a supplementary sum not 
exceeding Rs. 93,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in respect 
of ‘Ministry of Health’.”

The Motion was adopted.

Mr. Deputy-Speaker: Now, we will] 
take up Demand No. 76—Administra
tion of Justice under the Ministry of 
Law.

D e m a n d  N o . 76— A d m in is t r a t io n  o f  
J u stic e

Mr. Deputy-Speaker: Motion movedr

‘That a supplementary sum not 
exceeding Rs. 8,000 be granted to 
the President to defray the charges 
which will come in course of pay- 
mrnt during the year ending the 
31 St day of March, 1957, in respect 
of ‘Administration of Justice*.”

The question is:

“That a supplementary sum not 
exceeding Rs. 8,000 be granted to 
the Pre.- îdent to defray the chargeS s 
which will come in course of pay
ment during the year ending th e  
31st day of March, 1957, in respect, 
of ‘Administration of Justice*.”

Tht motion vm  adopMk
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Dem and  N o. 89—O ther Organisateons

UHSBR THE M d OSTBT OF PRODUCTION.

Mr. Depnty-Speaker: Motion moved:

**That a supplementary sum not 
exceeding Rs. 3,16,18,000 be grant
ed to the President to defray the 
charges which will come in,course 
of payment during the year end
ing the 31st day of March, 1957, in 
respect of ‘Other Organisations 
under the Ministry of JProduc-

D e m a n d  No. 91—M isc e l l a n e o u s

D e p a r t m e n t s  and  E x p e n d it u r e  under  
THE M in is t r y  o f  P r o d u ctio n .

Mr, Deputy-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 2,56,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Miscellaneous 
Departments and Expenditure 
under the Ministry of Production’.”

Shri Nambiar: With regard to
Demand No. 89 on page 21, the foot
note reads like this:

“The tempo of expenditure on 
the development of khadi and 
khadi industries has been steadily 
on the increase. In addition, a 
Supplementary Grant of Rs. 1-7 
crores was obtained in December, 
1956 for meeting a part of the 
expenditure on the Ambar Charka 
Programme. The total require
ment of khadi including the Ambar 
Charka Programme during the 
current year are of the order ol 
Rs. 11-22 crores.........

Vast sums are being spent on kbadi 
and Ambar Charkha every year. They 
say that the tempo of expenditure is 
on the increase. So this expenditure 
for Khadi and Ambar Charkha will 
be ever on the increase to the extent 
of several crores of rupees. And, what 
is the net result of this Ambar Charkha 
Programme? Have the prices for 
khadi ahd handloom cloth gone down? 
Has it helped tiie cottage industries to
{TOW? iB Ibis Anibar CharlCha a real

success or is it a mere writing on; 
water? Is there anything substanvia) 
as a result of tiiis? Without knowing: 
all these things it is very difficult to 
vote crores of rupees for this Ambax 
vCharkha and khadi. To my know
ledge it is becoming a sort of, if I msy 
use the word,—Î am sure the '
Benches may not like it—**humfi 
It gives nothing in return to the- 
country.

Mr. Deputy-Speaker: It is only
Rs. 11-22 crores of which Rs. 4 -8r 
crores are on account of loans.

Shri Nambiar: Loans for what, to- 
produce Ambar Charkha. And, what 
is this Ambar Charkha producmg? 
Khadi. To what extent does this help- 
the cottage industries? Sir, with all 
humility I submit that this is a fiasco 
and this does not give any substantial 
return. Therefore, let us not indulge 
in extra-ordinary expenditure on 
Ambar Charkha and khadi. To the 
extent that khadi is there I agree, but 
let us not give more money. Let us 
not enter into this sort of wasteful 
expenditure. This is my humble 
submission. It may be a policy of the 
Government because they exist on 
khadi, but my humble submission is 
that crores of rupees are being wasted. 
Therefore, I submit that the Govern
ment may reconsider this and see that 
we do not spend much more money 
on these items.

The Prime Minister and Minister of 
External Affairs and Defence <Shrl 
Jawaharlal Nehru): I think, Sir, the 
hon. Member would not have said what 
he has said if he had had all the facts 
etc. about the Ambar Charkha before 
him. It is not a question of approach
ing this, if I may say so, ideologically, 
for or against, but scientificaUy, in 
finding out what it can give and what 
it can do. The Ambar Charkha, I 
cannot say at the present moment, 
that it is final or a success, but I do- 
say that it is one of the most promising 
things in this particular direction, tiiat 
is to say, a higher technique in hand- 
spinning, a small cottage machiae iojr 
hand*spinning. It is being 
day today. As it is, it  ia:
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a very considerable improvement on 
ttie old method oi hand-spiiming, and 
we believe that it is quite likely that 
it can become a very great improve- 
m oit indeed, so that from every point 
of view, and looking at it purely from 
the scientific point of view, it is desir> 
able to experiment and find out, 
because if this is a success it would 
mean, well, a petty revolution in a 
sense.

But, apart from that, one has to look 
at it also from another point of view; 
that is the social, the employment k‘x. 
point of view. One must remember 
that this has not taken the olace of 
anything. There is no question of our 
thinking in terms of big industry being 
displaced by cottage industry. As 
things are in India, there is enormous 
room for both, and this is one of the 
most promising methods which has 
already yielded fairly good results and 
which is likely to yield, I think, much 
more substantial results. It is ^rom 
that point of view that we are loinR 
i t

Shrl T. T. Krishnamachari: I would 
like to add that so far as the quantity 
of 75,000 Ambar Charkhas is roncem-

the employment that it has pro
vided is somewhere in the region of 
five lakhs.

Mr. Deputy-Speaker: The question
is:

“That the respective supple
mentary sums not exceeding the 
amounts shown in the third column 
of the order paper be granted to 
the President to defray the charges 
which come in course of payment 
during the year ending the 31st 
4ay of March, 1957, in respect of 
the following demands entered in 
the second column thereof.

Demands Nos. 89 and 91.*'

The motion idos adopted.

[The motions for Demands lor Sup* 
Grants which were adopt- 

^  ^  the Lok Sabha are reprodu*:^

Demand No. 89—Otheb OsGANiSAtQONS
UNDER THE MINISTRY OF P^DUaiON.

“That a supplementary sum iioi, 
exceeding Rs. 3,1618,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘other Organisation.s 
under the Ministry of Production’."

D e m a n d  No. 91—M isc el la n eo u s

D e pa r tm en t s  and  E xpendtture  under  
THE M in is t r y  o f  P ro d u ctio n .

“That a supplementary sum lot 
exceeding Rs. 2,56,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘Miscellaneous Depart
ments and Expenditure under the 
Ministry of Production’.”

Mr. Deputy-Speaker: Now we go to
the Demands relating to the Ministry 
of Works, Housing and Supply.

Shrl Kamath: There is Demand No. 
95.

Mr. Deputy-Speaker: That is a
Charged item.

Shri Kamath: I want to ask some
information with regard to this 
Demand No. 95. It relates to the Min
istry of Transport. The foot note tells 
us that a certain firm supplied to a 
Regional Tourist Information Office 
certain articles of furniture of the 
value of Rs. 1,509. The firm presented 
a bill for the amount and in the 
department's cash book it was shown 
as having been paid. Later on the 
firm reminded the department for pay
ment and then it was suspected that 
the Kitries in the cash book were not 
genuine. I am glad that the Gov
ernment took prompt action in this 
matter and the casiiier was placed 
under suspension. 1 only want to know 
some chronological facts about this 
matter. Here it is only said ^ t  the 
cashier was placed under suspension.
The details have not been supplied
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in respect of the following 
demands entered in the second 
column thereof.

Demands Nos. 104 and 145.”
The motion was adopted.

Demanis f&r ^1 MARCH 1957 Supplementary Grants, 306 r
1956-57

this note as to when the firm suppli^id 
the furniture, when the discovery was 
made that the entry in the cash book 
was not genuine and when the cashier 
was placed under suspension. It is 
also not known when the enquiiy 
was instituted, whether it was Ust 
year or previous to that, and how far 
it has progressed. I want to know the . 
details as to when the furniture was 
supplied, when the discovery of forg
ed accounts in the cash book was 
made, how long the enquiry has 
been in progress and what stage if 
has reached up-to-date.

Mr. Deputy-Speaker: Is that infor
mation available?

Shri T. T. Krishnamachari: As the
Chair rightly pointed out, it is a 
Charged item, but I can let the hon. 
Member have that information. I will 
have it put on the Table of the House.

D e m a n d  No. 104—S t a tio n e r y  and  
P r in t in g

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 21,80,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Stationery and 
Printing’.”

D e m a n d  N o . 145—O t her  C a pita l  
O u t la y  o f  th e  M in is t r y  of

W o r k s , H o u s in g  and  S u p p l y .

Mr. Deputy-Speaker: Motion moved;

“That a supplementary sum not 
exceeding Hs. 21,80,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Other Capital Out
lay of the Blinistry of Works, 
Housing and Supply’.”

The question is:

* Îluit the respective supple
mentary sums not exceeding the 
amounts shown in the third 
eolumn of the order paper be

D e m a n d  No. 135—O th er  C a p it a l  O u t 
lay OF th e  M in is t r y  o f  I r riga tion  

AND P o w e r

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 34,07,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Other Capital Out
lay of the Ministry of Irrigation 
and Power’.”

Shri Kamath: After that I would
like to get some information with 
regard to Demand No. 109.

Shri Ramachandra Reddi: Sir, under 
Demand No. 135 a new corporation 
named the National Projects Construc
tion Corporation has been brought in. 
This is a new item and the details 
given in the foot note are not quite 
adequate to understand the whole 
scheme before the Government. Evi
dently the Government has been feel
ing some difficulty in executing these 
projects in several parts of the coun
try and a necessity has been felt to 
revitalise the entire system of con
struction and execution of these pro
jects. But I do think that the consti
tution of a National Projects Construc
tion Corporation may not be able to 
achieve the objects before the Govern
ment. If more details had been given 
in the note, probably I would not have 
stood up now to speak on the subject.
I would like to elicit this information 
from the Minister, namely, whetlier 
the amount of Rs. 2 crores, nominal, 
capital would be sufficient to execute 
these works which are spread w r  
several parts of India costing 
hundred crores of rupees, and wbe* 
ther recruitmoit to the aervkee kM
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be made \j(y this C<nporatioD itself or 
through the Public Service Cominis- 
ikm and whether those people who 
serve in this Corporation would be 
recruited fwHn all parts of the coun
try, from experiwiced groups of peo
ple, or only from amcmg raw 
graduates from the engineering col
leges. I want also to know whe
ther the Government contemplates 
to have a permanent, huge fund 
to execute these works. In fact, a 
couple of crores of rupees will not be 
sufficient to achieve or secure the 
n\?cessary financial and other assist
ance required for the execution of so 
many projects under icontempIatiGn. 
I want to know when this policy of 
having a National Projects Construc
tion Corporation was finalised by the 
Government, whether every one of 
the Stete Governments has been con
sulted and whether the replies of all 
the State Governments have been 
received in this respect.

One of the most prominent reasons 
given is that the surplus equipment 
available in certain projects is not 
being utilised in other projects and 
as such there is a wastage by way of 
equipment. It is just possible for the 
Government to divert and probably 
impose such useful equipment on the 
other projects as well. I am informed 
that when the Hirakud project was 
completed, there was a lot of surplus 
material available there and that 
when the surplus u.seful material had 
been offered to other projects, it was 
not taken. But it is within the power 
of the Central Government to tell the 
other Sttite Governments to take this 
equipment at a depreciated cost and 
use it to the best advantage and in 
the best possible manner. If, on the 
other hand, the State Governments 
feel that the equipment is not ade
quate for them, it is the engineering 
department which will be able to 
advise them fully on such matters. 
Recently, I was informed that when 
such equipment was available in Hira- 

dam project, it was said that the 
Pradesh Government refused 

take the surplus and {hai 
TOited to book new o r te s  lor new

equipment This is a very peculiar 
attitude for any State Government to  
take. I wish that the Central Govern
ment strongly urges upon the State 
Gk)vemments to utilise the available 
surplus equipment to the best advant
age and minimise the cost of construc
tion.

I would also like to know how this 
Corporation is going to function and 
what the representation of the State 
Governments is in the Corporation,, 
apart from the share capital that thex 
would contribute, and whether the 
State P.W.D. Ministers or the Chief 
Ministers would have a representatioa 
or their representatives will have a 
place in this Corporation. It is a  
matter which requires some elucida
tion.

As we have had some experience' 
about the working of such Corpora 
tions, we feel very much doubtfu 
about the proper working of a Cor 
poration like this. Unfortunately 
whenever a new Corporation is started, 
the House is completely shut out from 
the knowledge of the working of the 
Corporation and opportunities for this 
House are not given to examine them, 
criticise them or to give suggestions; 
for improvement of the administra
tion of the Corporation. If the same 
is the case with this'X^orporation, I am 
afraid the Government will have to 
work it with great caution and with 
greater care.

It is sometimes felt that the Central 
Government is drawing away all the 
available talent from the States by 
giving them better scales of salary. 
When that is so, the State Govern
ments are not able to maintain their 
own works or execute their own 
works with efficient hands, and as 
such it requires a good deal of con
sideration on the part of the Central 
Government as to whether it is not 
possible, even at this stage, to have 
an All-India Engineering Service so 
that such of those engineers as coming 
within the administrative sphere of 
the Central Government might be lent 
to the State Governments when they
take up projects Iw otbw-
wise, the disparity of the scales oT
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salary between the Central Govern
ment and the State Governments very 
much affects the work of the State 
Governments, and as such, a good deal 
of thought on this matter seems to be 
very necessary.

We have seen that when some of 
these projects have been worked with 
great drive and direction by people 
with good talents, some of those 
officers who retire from service had 
to be put in similar projects with a 
view to see that the projects are com
pleted expeditiously and with great 
efficiency. I would like to know 
whether such people with great experi
ence and talent and drive in them 
would have opportunities for working 
in such Corporations like this or 
^whether they would be eschewed 
tinder the ordinary rules of recruit
ment and service, and if so, to what 
extent the Government will be justi
fied in denying to themselves the 
services of such people whose expert 
knowledge is always an asset to the 
nation.

Under these circumstances, I would 
ask the hon. Minister to give greater 
details about this and to convince the 
House as well as the outside public 
that this Corporation would work with 
great expedition and be of greater 
utility. Thus, the justification of such 
A Corporation will have to be estab
lished.

To examine the need and working of 
' the National Projects Construction 

Corporation

I beg to move:

“That the demand for a supple
mentary grant of a sum not 
exceeding Rs. 34,07,000 in respect 
of Other Capital Outlay of the 
Ministry of Irrigation and Power 
be reduced by Rs. 100,”

Mr. Depnty-Speaker: Cut motion 
moved:

“That the demand for a supple
mentary grant of a sum not
exceeding Rsi 31|07|000 in lopw t
«f other Capital Outlay of the

SvppUmeiOary O rm tt, 3 1®- 
105M7

Ministry of Irrigation snd Power 
be reduced by Rs. 100,”

Shri Kamath: I would not take 
more than half a minute. I would 
only ask the Government to explain 
this seeming paradox here. The para
dox, to my mind, is contained at the 
bottom of the foot-note on page 32, 
in the following sentence:

“Although the Corporation 
would endeavour to work at a 
profit, profit-making will not be
its object.”

It is, to my mind, a paradox. I am 
not an adept at explaining paradoxes 
nor, I presume, is the Minister in 
charge. So, I would ask the Finance 
Minister or his supreme colleague, the 
Prime Minister himself, to enlighten 
this paradox, namely:

■‘Although the Corporation 
would endeavour to work at a 
profit, proflt-making will not be 
its object.”

That is my point ^

Shri Nambiar: That means it will 
not run on a loss.

The Deputy Minister of Irrigation 
and Power (Shri Hathi): Mr. Deputy-
Speaker, Sir, the object with which 
this National Projects Construction 
Corporation was incorporated was ex
plained by the Minister of Irrigation 
and Power during the last budget 
session also. Subsequently, many 
interpellations were made and this 
question was discussed at length on 
various occasions. The idea of having 
such a Corporation originated at the 
seminar of Irrigation and Power Engi
neers at Srinagar in 1955. The idea 
behind starting such a Corporation 
was that various States had not sufR- 
cient administrative machinery to 
handle big projects. It so happened 
that temporarily, for two, three or five 
years, they liad to recruit engineer! 
and staff. When the project is com* 
plete, these people become m ^ lu s  
and the State, small as it is, co^A  noft
afford to contiaw tbe irbste M
staff which it had ip aigage isp i



21M A B C Em 7 Sup̂ p̂ emetOofy OmU, 312.
m m

[ 1 ^  m m i
temporary period during the ronsfaiic- 
tion. The maintenance does not 
require such a huge staflF. So, tiiese 
surjdus staff had to be absorbed some
where else. The difficulty experienced 
by the States was that if they asked 
the other States to absorb them, in 
some cases the scales of pay would 
differ from State to State, in some 
ca»^ the staff themselves would not 
like to be shifted from one State to 
another and so on. Also, all the 
attempts made by the Irrigation and 
Power Minist y to have an All India 
Service of Engineers have not yet 
been realised.

The second administrative difficulty 
experienced by the States in dispos
ing of surplus machinery* by offering 
it to other States was this. The States 
were advised and are being advised 
to purchase the surplus machinery 
'and in a number of cases, it has been 
possible to do so. But, after all, there 
is a tendency of having new machi
nery rather than dealing with the old 
machinery. Although in a number of 
cases, all such surplus machinery has 
been utilised, it has not been to the 
extent which would satisfy us. They 
say, “It is not workable; it needs re
pairs and it would add to the mainten
ance charges” and so on. There are 
numerous excuses put forward some 
may be on valid grounds. Anyway, 
that was another difficulty.

The remedy would be to have a 
central pool of machinery and a 
central pool of surplus staff. There is 
also another point We have not got a 
large number of contractors in this 
country who would be able to handle • 
all the projects. There are only two 
Or three big firms. Therefore, we 
have decided that if some corporation 
like the National Projects Construc
tion Corporation could form a nucleus, 
it could undertake works in States 
'w hm  there is not adequate machinery 
to  handle the projects. It will be 
«pen to the SUtes to haadle the pro- 
jects departmentally also. But the 
flUM^oning of the National Projects 
Conslructioii Coipmticm or some sudi 
iMdy mmM  be in t e

sense that if there are surplus staff 
in a particular State at a particular 
moment, who have gained experience 
for 4 or 5 years, they can be absorbed 
here. New machinery which would 
be purchased would also be utilised 
in one project after another or 
simultaneously in different projects. 
Thus, all the available experienced 
technical personnel and the surplus 
machinery could be utilised. There 
might be surplus machinery and per
sonnel ’n another State and there 
might be shortage of personnel in an- 
otner State. Through this Corpora
tion, tha surplus personnel could be 
absorbed without much difficulty.

The decision to form this Corpora
tion was taken at the Srinagar Semi
na^ in 1955 and subsequently the 
Board of Co-ordination of Ministers 
al30 accepted this principle. Almost 
all the States have agreed in princi
ple to the formation of such a corpo- 
L-ation. But that does not mean that 
all the States have joined this Cor
poration. Seven States have joined as 
iihareholders and for the present each

itc will contribute Rs. 2 lakhs; the 
v^ciitre is going to contribute Rs. 10 
lakhs. As the hon. Member, Mr. 
Reddi, said, Rs. 2 crores will not be 
sufiicient to handle all the projects at 
a time. Such of those States as have 
sufficient personnel to handle their 
own projects, could do so. But the 
smaller States which have not got 
adequate machinery or personnel 
could give contracts to this Corpora
tion. After all, it is going to be run 
in a business-like manner.

Mr. Kamath wanted me to explain 
the statement that although the Cor
poration would endeavour to work at 
a proiit, profit-making will not be its- 
object. That means that over and 
above the actual charges, some over- 
tiead charges also will have to be 
borne; but, it will eliminate the huge* 
• r  reasonable or marginal profits that 
the contractors may earn and thus i t  
^iU be in the inter^te of the nation.

So far as the other point is ccm- 
oemed, n a m ^ , whether the recruit- 
jom i will \m throui^ ^  PuUie
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Service Commission, this' Corporation 
has been formed under the Companies 
Act and naturally the Corporation will 
recruit the engineers. They will take 
care to see that experienced people 
are taken. They will also take care 
t© see that fresh graduates are being 
trained jind that experienced surplus 
personnel are given priority.

So far as the representation of the 
State*? is concerned, all the share- 
holdors-States will be represented on 
this Corporation. At present seven 
States are there and as and when 
mo-’c States come in, they will also 
contribute and will be duly represent
ed.

I think I have explained the points 
raised by Mr. Reddi and Mr. Kamath.

Shri Kamath: You have not resolv
ed the paradox.

Mr. Deputy-Speaker: He has tried 
to resolve it.

Shri Kamath: That is not enough.

Shri Ramachandra Reddi: What will 
be the relationship between the pro
ject control boards and this Corpora
tion? Will this Corporation be a con
trolling authority or contracting 
auinority?

Shri Hathi: The control board will 
be m charge of the project. The Cor
poration will be in the position of a 
coniractor; they will not be the con- 
iroUing authority. The control board 
can give the contract to this Corpora
tion or to any other contractor.

Mr. Deiraty-Speaker: There is one 
cut motion.

Sliri Ramachandra Reddi: I would 
like to withdraw my cut motion.
The cut motion was, by leave, with- 

drawTi.

Mr. Depnty-Spe^er: The question
is:

“That a supplementary sum not 
exceeding Rs. 34,07,000 be granted 
to tlie President to defray the 
chaxgM will come in course

1956-57
of payment during the yeear end
ing the 31st day of March, 1957». 
in respect of ‘̂ n is try  of Irriga
tion and Power’.”

The motion was adopted.

Shri Kamath: On a point of infor
mation, Sir, with regard to Demandl 
No. 109. It is a rather awkward sub
ject, but I would like to make some- 
brief remarks and ask for some fur
ther information about what is given, 
in the footnote there. At times figures, 
are beyond me; they mystify me and 
baffle me. You are aware of the- 
story about Randolph Churchill, who 
referred to the decimals as ‘those- 
damned dots’ and all that.

The salary of the late Speaker has 
been referred to in the footnote. I do- 
not wish to say anything personal in 
this connection, but I would like to 
have some clarification of the last 
portk)n of the footnote, namely, 
“debits in respect of the salary for 
the months of April, May, June and 
August, 1955. . etc.; July is missing.
I also want to know what happened 
up to 1st October, 1955, because the- 
footnote starts by saying,

“Prior to the establishment of 
a separate Pay and Accounts 
Office, Lok Sabha, under the 
scheme of separation of audit 
from accounts from the 1st 
October, 1955. . etc.

That means up to 1st October, the 
old arrangement of the payment o r  
the salary from the Ahmedabad' 
Treasury was being continued. But 
here there is reference to the debits, 
for four months only, namely, April,. 
May, June and August. July is notr 
there and September is not there. I  
do not know what happened to*,
those months, whether he did not 
draw the salary or what else happen-^ 
ed  It is stated here:

‘Turther the salary for the 
month of February, 1956, amount
ing to Rs. 1397 was.........

According to the computetion 
on the earlier part ot the 
note—
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Mr. IX yly  tf ta k tr . Should not Om
lum, M m ber be more cm cm ted with 
what is being drawn rather than w i^  

’What if not drawn’

Shii Ksmsth; 1 am referring to the 
second part Working on the basis of 
the  first part of the foot-note, the com
putation comes to Rs. 2,250 a month.
I think the salary was Rs. 3,000.

Shri T. X. KHahnamachari: No; It
is Rs. 2,250.

Shrl Kamath: What happened to
the debits in respect of salaries for 
Jidy and September? That has got
to be explained. The second part of 
the foct^note is definitely intriguing....

Mr. Deputy-Speaker: There is an
other point that has been brought to 
my notice. The convention is that 

.any information that is sought in res
pect of the Lok Sabha has to be sup
plied b y  the Lok Sabl^ Secretariat 
or the Speaker and not by any Minis
try; not by the executive Government 
but by the Secretariat of the Lok 
Sabha or the Speaker. If the hon. 
Monber wants to have some infor
mation or elucidation of the facts that 
are stated here, certainly, he oan be 
supplied that Information. He may 
have that from the office or from the 
Speaker. That would l>e supplied to 
him.

Skri Kamath: Yes.
Mr. 0epaly-Speaker: So these sums 

^ re  granted.

DOfANDS FOR EXCESS GRANTS*, 
1952-53

Demand No. 39>-MisceLLAKE0U8 
. Ai^STMiorrs utwcsn the Union and 

STATI OOVCItNMCNT9

Mr. Dtpvty-Speftker: Motion mov- 
-ed:

**That a sum of Rs. 70,084. be 
granted to the President to make 
food an access on the grant in 
rcqkect of *Mi»cdlaneous Adjust- 
wmXs between the Union and 
State Goveraoents* f6r tilie year 
«nded the S lit day at MizcIl
m "

ItacA M D  No. 87—C i m

Mr. D^sfty-Speaker: UatUm mov
ed:

*That a sum of Rs. 2,855, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Civil Defence’ for the 
year ended the 31st day of March, 
19^3.”

D e m a n d  No. 75—MuLTi-puRPoa*
R iver  S c h e m e s

Mr. Deputy-Speaker: Motion mov
ed:

“That a sum of Rs. 10,37,177, be
granted to the President to make 
good an excess on the grant in 
respect of ‘Multi-Purpose River 
Schemes’ for the year ended the 
31st day of March, 1953.”

D em a n d  N o . 95—M in ist r y  of W orks, 
P roduction and  S uppl y

Mr. Depnty-Speaker: Motion mov
ed:

“That a sum of Rs. 43,179, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Ministry of Works, 
Production and Supply’ for the 
year ended the 31st day of March, 
1953.”

D e m a n d  No. 99—O t h e r  C iv i l  W o tk s

Mr. Depnty-Speaker: Motion mov
ed:

T h a t a sum of Rs. 2,33,14,376. 
be granted to the President to 
Riake good an excess on the grant 
in respect of ‘Other Civil Works* 
for the year ended the 31st day 
of March, 1953.*’

D e m a n d  No. 101—)yIiscEiJLANioi78
D e pa r t m e n t s  and  E x p e n d f t u k i 

UNDER THE MINISTRY OF WORKS, 
P ro d uction  and  S u p p l y

Mr. D ^ty-S peaker: Motion mov
ed:

**That a sum of Rs. 29,01^ b t 
granted to the P reddoit to vm kt
«oo4 «B fju m  on tbe t m t  to
respect of Hiscellaiieoits DifiBrt-

•hkm i with the reoomaeodatioa of the PntUietA.
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mezxts and Expendi^ire under the 
Ministry of Works, Production 
and Supply* for the year ended 
the 31st day of March, 1953.”

n̂ .MAN-D No. 103—M is c e l l a n e o u s  
EXPENDirtJRE UNDER THE PARLIAMENT 

S e c reta r ia t

Mr. Deputy-Speaker: Motion mov
ed:

'That a sum of Rs. 110 be 
granted to the President to make 
good an excess on the grant in 
respect of *Miscellaneous Expen
diture under the Parliament 
Secretariat’ for the year ended 
the 31st day of March, 1953’*.

D e m a n d  No. 105—C a p it a l  o u t la y  o n  
I n d ia n  P o s t s  a n d  T e le g r a ph ’s  

D e p a r t m e n t

Mr. Deputy-Speaker: Motion mov
ed:

•That a sum of Rs. 62,38,333, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Capital Outlay on 
Indian Posts and Telegraphs De
partment' for the year ended the 
31st day of March, 1953”.

D e m a n d  N o . 114—O t h er  C a p t ia l  
o u t la y  o f  t h e  M in is t r y  o f  F in a n c e

Mr. Deputy-Speaker; Motion mov
ed:

•Riat a sum of Rs. 6,18,032, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Other Capital outlay 
of the Ministry of Finance’ for 
the year ended the 31st day of 
March, 1953’\

I ^ baand No. 119—C a p it a l  o u t la y  
OP THE M in is t r y  o f  H e il t h

Mr. Deputy-Speaker: Motion mov-

*That a sum ol Rs. 33,39,509, be 
granted fo the President to make 
good an excess on the grant in 
respect of ‘Capital QUtlay (rf the 
Ministry of Health’ for the year 
^ d e d  the 31st day of Mardi, 
1958”.

Does any hon. Member want to 
speak on these?

Shrl Kamath (Hoshangabad): One 
by one?

Mr. Deputy-Speaker: There are no 
cut motions. All these can be dis
cussed together. Then I can place 
them one by one to the House, if the 
House wants.

Shri Kamath: I want some informa
tion with respect to Demand No. 101. 
Also in respect of Dennand No. 99. I 
shall take up Demand No. 101. first.-

Mr. Deputy-Speaker: Any other
hon. Member? None.

Shri Kamath: 1 shall take up first 
Demand No. 101. The foot note says:

“The excess was due largely 
to more expenditure than antici
pated on consumption of water 
and electricity towards the close 
of the year.”

This relates to the Ministry of 
Works, Production and Supply and 
the year is 1952-53. In the last ses
sion of this Parliament, I had tabled 
a question with regard to the details 
of expenditure on the consumption of 
water and electricity in the residences 
of hon. Ministers and Deputy Minis
ters. The answer of the usual type 
was given at that time that the in
formation was being collected and 
will be placed in the ordinary course 
on the Table. This particular demand 
does not pertain to last year. Bu^ 
certainly in the light of that question 
whcih I had tabled last session, I 
would like to know where this parti
cular expenditure on consumption ol 
water and electricity was incurred, 
at the residence of Ministers and 
Deputy Ministers or somewhere else. 
It is not stated here as to where it 
was I refer to extra consumption of 
water and electricity. Of course, I  
camiot raise the question which 1 
tabled last session. I wish I could get 
an answer to that also because m
DeM, the papers alleged &at tin
biUs in respect of certain Ministefif 
residences w ith respect to  etectrUa# 
and water su|»ply am o u n ts  to
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£Shri Kamath]
1000 a month or so. One of the 
papers referred to a sort of continual 
deepavali—

Mr. Depntj-Speaker: I think that 
can be discussed in the General 
Budget.

Shrl Nambiar (Mayuram): He wants 
to know whether that is included in 
this.

Shrl Kamatb: This is for 1952-53. I 
would like to get information as to 
the particular residence or building 
to which this particular demand re
lates.

The Minister of Works, H o n ^  and 
Snpply (iardar Swam Sbigh): Most
ly office buildings; Central offices.

Shrt Kamath: That is all for the 
present; I shall bring up the other 
matter later.

Mr. Deputy-Speaker: Shall I place 
aU the Demands?

Shrt Kamath: There is another 
point with regard to Demand No. 99. 
Here, the excess was mainly due to 
“heavy construction programme"— 
that is the phrase used here—“and 
consequently larger purchase of 
stores than anticipated. Stores were 
indented for in bulk and it was not 
possible to anticipate the quantities of
stores__ Some of it is Charged, not
Voted, because part of the construc
tion relates to Rashtrapati’s Bhavan, 
i^hether that information would be 
supplied in secret or in the House, I 
do not know. Is it sanctum san- 
torum? 1 want light from you.

Mr. Depoty-Speaker: The hon.
Member may put that question. If 
the hon. Minister has the informa
tion__

Shrl Kamalh: I want that infonna- 
tion. I •ai.U?;

Mr. Depatr-Speaker: Certainly, if
the boa Minister has it, that would be 
supplied.

8W  Kamath: Therefore, I would
thfi bon. Minister to teU

Emm  to what exactly was the 
 ̂ oriQSlnicti(m oitm m Bie under

taken at the Ra^trapati’s Estate or 
elsewhere. I would only like to add 
that the Rashtrapati himself is a 
man, as we know very well, of simple 
habits. I am sure he is averse to 
spending—I would not like to use the 
word wasting—public money on im- 
necessary constructions on his Estate. 
I do not think he approves this kind 
of expenditure.. I would like to 
know whether this was really need
ed, whether the expenditure was 
made as a matter of routine or 
whether he approved of it. I am 
sure he would be the last person to 
ask for expenditure on his Estate from 
the public exchequer.

Sardar Swaran Singh: With regard 
to the voted amount, it has already 
been mentioned in the foot note that 
this was due to actual expenditure 
incurred upon stores which were 
ordered in bulk. Actually, it could 
not be anticipated at that time as t 
what exactly will be amount spent on 
various types of stores, for instance, 
cement, steel, bricks and the like and 
also electrical goods. This is mainly 
due to the excess amount that was 
spent on stocks that had been ordered.

With regard to the Charged item of 
Rs. 34,000 or so, these excesses are due 
to larger purchases for the Rashtra- 
pati's Estate of building materials, 
furnishings, etc., more than what was 
anticipated towards the end of the 
financial year when it was too late to 
provide for necessary funds to cover 
the excess. These were in the normal 
course; there was no special item on 
which this amount was spent. The 
Public Accounts Committee desired 
that this should be regularised by Par
liament. That is why it has come.

Shrl Kamath: In the first part, what 
does this “heavy construction pro
gramme” refer to?

Sardar Swaran S tn^ : Heavy pro
gramme for construction: not that the 
construction itself was heavy. The 
programme was heavy.

SM  K u a tb ; 1 know. But what 
was the “heavy ccm struc^  pro- 
,gramme**?



321 Demands for 21 MARCH 1957 Excess Grants, 1952-53 33*

Sardar Swaraa Slngt: In 1952-53, if 
my hoa friend recalls—I think it will 
be difficult for him to recall, probably 
he was not a Member at that time—

Shri Kamath: That is why I want
to know. So a lot of construction as 
^orng on in Delhi, Bombay and other 
places. In Delhi itself, the Office 
building on Queen Victoria Road was 
started; the M.Ps. flats also were con
structed during that time and a large 
number of other buildings were also 
constructed here as well as outside, 
for instance, in Bombay and Calcutta 
Office buildings were constructed and 
this amount only represents the actual 
expenditure that was incurred against 
stores which were actually received 
and paid for during that period.

Mr. Depnty-Speaker: The question
is:

“That the respective Excess 
sums not exceeding the amounts 
shown in the third column of the 
order paper be granted to the 
President to make good the 
amounts spent during the year 
ended the 31st day of March 1953 
in respect of corresponding heads 
of demands entered in the second 
column thereof.”

Demands Nos. 39, 67, 75, 95, 99, 101, 
103, 105, 114, 119.

The motion was adopted^

\The motions for Demands for 
Excess Grants which were adopted by 
the Lok Sabha are reproduced 
below—Ed.]
f
D em a n d  N o. 39— M iscellaneous A d

j u s t m e n t s  BETWEEN THE UNION 
AND S t a t e  GOVERNMENTa*

“That a sum of Rs. 70,084, be 
granted to ^ e  President to make 
good an excess on the grant in 
respect of liiiscellaneous Adjust-

State GoYCTznents’ for the yeac 
^ e d  the 31st day of Much, 
1953.”

D e m a n d  No. 67—C iv il  D e f e x c i  

“That a sum of Rs. 2,855, Tae 
granted to the President to make 
good an excess on the grant in 
respect of 'Civil Defence* for the 
year ended the 31st day of March, 
1953.”
D em and  No. 75—M u l t i - P u r p o s r  

R iv e r  S c h e m e s

“That a sum of Rs. 1,37,177, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Multi-purpose River 
Schemes’ for the year ended the 
31st day of March, 1953.”

D em and  No. 95—Ministry of W o rk s . 
P r o d u c t i o n  a n d  S u p p ly .

“That a sum of Rs. 43,179, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Ministry of Works Pro
duction and Supply for the year 
ended the 31st day of Mardh, 
1953.”

D em and  No. 99—Other Cavil W irk s  

“That a sum of Rs. 2,33,14,376, 
be granted the President to make 
fiood an excess on the grant in
respect of 'Other Civil Works’for
the year ended the 31st day of 
March, 1953.”

D e m a n d  N o . 101—M isc ella n eo u s

D e pa r t m e n t s  and  e x pen d itu r e  
under  th e  M in is t r y  o f  W o rk s , 
P rod uction  and  S umply.

‘That a sum of Rs. 25,005 (
granted to the President to nfake 
good an excess on the grant in 
respect of ‘Miscellaneous Depart
ments and Expenditure under the 
Ministry of Works, Production 
and supply' for the year ended 
the 31st day of March, 1953.”

De m a n d  No. 103—M isc el la n eo u s

E x pek d it u r b  u n d er  t h e  P aru a- 
MENT S ecretaria t .

“That a sum of Rs. 110 be 
granted to the President to make 
good an excess on the grant in 
respect of Miscellaneous E x p ^ -  
diture under the P arlicm ^t 
Secretarial ior the year 
the 31st day of Mardi,
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D e b c a n d  No. 105—C a p i t a l  O u t l a y  cm 
I n d i a h  P o s t s  a h d  T k lb g b a p b s  
D e p a r t m i n t .

'T hat a sum of Rs. 62»38^ Ix  
granted to the President to make 
good an excess on the grant in 
respect of ‘Capital Outlay on 
Indian Posts and Telegraphs 
Department* for the year ended 
the 31st day of March, 1953”.

D e m a n d  No. 114—O th e h  C a p t t a l  O u t 
l a y  OP THE M i n i s t r y  o p  F i n a n c e  

‘T hat a sum of Rs. 6,18,032, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Other Capital outlay 
on ^ e  Ministry of Finance’ for 
the year ended the 31st day of 
March. 1953”.

D e m a n d  No. 119—C apftal O utlay  op 
t h e  M i n i s t r y  o f  H e a l t h

“That a sum of Rs. 33,39,509 be 
granted to the President to make 
good an excess on the granl in 
respect of ‘Capital outlay of the 
Ministry of Health' for the year 
ended the 31st day of March, 
1953.”
DEMANDS FOR GRANTS* 

(KERALA)
Mr. Depaty-Speaker: We shall now 

take up the discussion and voting of 
Demands for grants appropriated from 
the Consolidatd Fund of the Kerala 
State for the financial year ending 
the 31st March, 1957 and the con
nected Appropriation Bill.

Five hours were allotted by the 
Business Advisory Committee for 
discussion and voting for grants on 
account and the connected Appro
priation Bill, Of the three items we 
are only taking up the third portion 
lhat I read out, i.e. discussion 
of appropriation from the Consolidat
ed Fund of the State of Kerala for 
the financial year ending the 31st 
March, 1957 and the c o n n e c t  Appro
priation Bill. So would bon. Mem- 
b m  like to have scane time limit 
find  t o

SbriimUi ik m  C ^ a k r a w t t y  (Basir- 
hat): We had received a small bul
letin before. The impression I 
gathered was that it will come after 
the 25th, instead of debating it now.

21 MARCH 1^7  Demands for GranU 324
(Kerala)

The Minister of Finance and Iron 
and Steel (Shrl T. T. Krishnama- 
chari): May I explain the position? 
This is formal regularization of the 
expenditure for the 5 months ending 
the 31st March 1957. Now the 
Budget is coming on the 25th. That 
is, I think, what the hon. Member 
has in mind and it is the Budget for 
the new year that is beginning on the 
1st ' April. We have produced a 
Budget till the 31st March and are 
asking for a token grant, so that 
the administration might be carried 
on until such time as perhaps a 
Government is formed and brings its 
own Budget and that one is going to 
bu prt.u'ntod on the 25th...........

Mr. Deputy-Speaker: I thought that 
we are taking up ‘Foreign Affairs’ on 
that day.

Shri T. T. Krishnamachari: I am
in the hands of the House. I may 
say that originally it was on the 
25th. There is some legal doubt 
whether section 70 of the State 
Reorganization Act which regularizes 
all the procedure in regard to the 
changed accounts between 1st Novem
ber and 31st March was enough or 
there should be a regular vote by a 
Legislature and this Parliament hap
pens to be the Parliament for the 
State Legislature for the time being 
where we should bring it for regulari
zation.

Shrimati Reim Ctaakravartty: I was
also under the impression that we 
had discussed in the Business Advi
sory Committee the neW grants plus 
this would all come together and we 
will be discussing them for five hours 
at a stretch. I found out in the 
a ftm oon  t l^ t  this was immediatdy 
coming now. May I suggest that

^lloved i t m  the xm sm nendateK tf the P icd ik iit
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the matter be postponed, at least till 
tomorrow and we may take up other 
discussion now?

Shri A. M. Thomas (Ernakulam): 
We can have a detailed discussion on 
the Budget. This is a formal affair.

Mr. Depnty-Speaker: Would there 
be any special difficulty, if hon. Mem
bers feel it would be more conveni
ent?

Shri T. T. Krishnamachari: I think 
that it is a matter of procedure. I 
ajrree with Shri Thomas that it is a 
formality. The only thing is there is 
something here on which the House 
may like to express an opinion. So 
far as this is concerned, no change 
ran be made, because the whole thin- 
is a formality. It is just a formal 
imprimatur the House gives for the 
expenditure which has been incurred, 
which is more or less legitimized by 
section 70 of the State Reorganization 
Act. If it is the intention of the 
House and the Chair agrees with that 
particular desire of the House that 
the whole thing should be taken 
together and no extra time to 
be allotted for this purpose, I shall 
be quite prepared to fall in line. I 
can only mention that hon. Members 
do not commit themselves in any 
manner by passing this because ey 
would have ample opportunity to 
criticize the Government in regard to 
the Budget we are going to place for 
Kerala.

Mr. Depnty-Speaker; This expendi
ture has already been incurred. We 
have only to put our seal on them and 
give our approval, and other matters 
can be discussed while we are taking 
up the General Budget. If hon. 
Members agree, we can take it up and 
pass it just now.

Shri K. K  Baso: (Diamond Har
bour): May I suggest that we may 
put it off at least till tomorrow?

Mr. Defputy-Speiy^er: We can deckle 
it now.

Demands for Grants ^
(Kerala)

Shrimatl Rena Ghakravartty: We
are none of us prepared for it now.

Shri K. K. Baso: We shall take it 
up as the first thing tomorrow.

Mr. Deputy-Speaker: If we take it
up some other time, perhaps, there 
may be some other difficulty. Then 
some hon. Members may say that 
they are not prepared to do it. Then 
can we take up the General Budget 
now?

Shri Kamath (Hoshangabad); 
may adjourn the House.

We

Sbri T. T. Kridmamachari:
alreadv in the Order Paper.

It is

Mr. Deputy-Speaker: That will not 
be possible. I find that some hon. 
Members have got objection to the 
General Budget being taken up.

Shrimatl Renu Chakravartty: The
point is that if you take the Kerala, 
Budget now, at least our Members 
who are concerned with Kerala have 
gone away. I was under the impres
sion that we are going to have the 
discussion on the 25th. If the Budget 
is presented, it can be just passed 
without discussion.

Shri T. T. Krishnamachari: I am
perfectly willing. May I submit that 
I made my speech the other day 
explaining the whole position. So 
far as I am concerned, I have said 
all that I could possibly say. I can 
have no objection to the House decid
ing to pass it now, if they want it.

Shri Kamath: I would like to
state that before we proceed to dis
cuss Kerala where democracy was 
liquidated last year by the Govern
ment, we must have quonun in the 
House.

Mr. Deputy-Speaker: Let the Bell 
be runf..

Now there is quorum. We may 
proceed with these Kerala Demands.



Dbbcamd No. 1—Aibicuitdrill Iir- 
comz-Tax ahd Saub-Taz

Mr. Depoty-Speaker: Motion mov
ed :

3^  Demands far Gnmt#
(Kerala)

"That a sum not exceeding 
R«. 7,46,400 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
P r^ident out of the Consolidat
ed Fund of the State of Kerala 
to defray the charges for the last 
five months of the year ending on 

' the 31st March, 1957, in respect 
of ‘Agricultural Income-tax and 
Sales Tax.’

Demand No. II—Land Revenue

Mr. Deputy-Speaker; Motion mov
ed:

“That a sum not exceeding 
Rs. 24,25,700 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolidat
ed Fund of the State of Kerala 
to defray the charges for the last 
five months of the year ending on 
^ e  31st March, 1957, in respect of 
'Land Revenue’".

President out of the Consolidat
ed Fund of. the State of TTerala 
to defray the charges for ti.e last 
five months of the year enJihg on 
the 31st March, 1957, in respect of 
‘S tam ps'”.
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D e m a n d  N o . V — F o rest

Mr. Depnty-Speaker: Motion moved:

‘That a sum not exceeding 
Rs. 55,47.800 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the

year ending on the 31st March, 1957, 
in respect of ‘Forest”'.

D e m a n d  No. V I— R e g i s t r a t i o n  

Mr. Deputy-Speaker: Motion moved:
'That a sum not exceeding 

Rs. 8,02,000 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Registration*

Demand No. HI—ExciaE

Mr. DeiMity-Speaker: Motion mov
ed:

"That a sum not exceeding 
Rs. 7,66,100 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolidat
ed Fund of the State of Kerala 
to defray the charges for the last 
five months of the vear ending on 
^  Sl8t March, 1957, in respect of 
^Extise*”.

Dimahd N a IV—SxAMPB 

Mr. Deputy-Speaker: Motion mov-

*That a sum not exceeding 
3,95«200 as authorised under 

Section 70 of Uie States Reorga- 
nisation Act, be granted to the

D e m a n d  No. VII—T a x e s  o n  V e h ic l e s

“That a sum not exceeding 
Rs. 6,58,600 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of Taxes on Vehicles’”.

D e m a n d  No. VIII—I r r ig a tio n

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs. 10,23,100 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted tP the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
i n ------ -- *Irrigati03i* .̂
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D e m a n d  N o . IX—H ea d s  Of  S t a t e s  ̂
M in is t e r s  a n d  H e a d q u a rter s  s t a f f

Mr. Depoty-Speaker: Motion moved: 
‘‘That a sum not exceeding 

Rs. 20,56,600 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the Slst March, 1957, 
in respect of ‘Heads of States, Minis
ters and Headquarters staff’.”
D e m a n d  N o . X—5 t a te  L e g isl a t u r e  

Mr. Depnty-Speaker: Motion moved: 
“That a sum not exceeding 

Rs. 87,700 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘State Legislature’.”

D e m a n d  No. XI—E l e c t io n s

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding 

Rs. 21,19,600 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Election’.”
D e m a n d  No. XII—D ist r ic t  A d m in i s 

t r a t io n  a n d  M is c e l l a n e o u s  

Mr. Deputy-Speaker: Motion moved*. 
"That a sum not exceeding 

Rs. 26,99,200 as authorised under 
Section 70 of the States Reorganisa- 
tipn Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘District Administration 
and Miscellaneous’.”
D e m a n d  N o . XUI—A d m in is t r a t io n  

o f  J u s t ic e

Hr. Depaty-Speaker: Motion moved: 
•That a sum not exceeding

R& 24,13,000 as authorised

Section 70 of the States Reor^nisa- 
tion Act, be granted to the Presideat 
out of the Consolidated Fund ol the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Administration* of 
Justice’.”

D e m a n d  N o . XIV—J a il s

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding 

Rs. 7,86,200 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Jails’.”
I- D em an d  No. XV—P o u c i  V- 

Mr. D e p u ty -S p e a k e r: Motion m oved: 

‘That a sum not exceeding 
Rs. 67,34,300 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Police’.”

D e m a n d  N o . XVI—S c ie n t if ic  
D e p a r t m e n t s  

Mr. Deputy-Speaker: Motion moved: 
“That a sum not exceeding 

Rs. 1,39,000 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Scientific Depart
ments’.”

D e m a n d  No. XVII—E d u c a tio n

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding 

Rs. 4,19,87,500 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the Presidoit 
out of the Consolidated Fund of 
State of Kerala to defray the diaig* 
^  for tiie last five m o n ^  
year ending on the 31st M srdv 
in respect of ‘Educatkm*/*
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Ibr. Depotjr-Speaker; Motion moved;

**Th£t a sum not exceeding 
Rs, 89,95,000 as autiiorised under 
Section 70 of tlie States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of 'Medical’."

D e m a n d  No. XIX—P u d u c  H ealth

Mr. Deputy>Si»eaker: Motion moved:

“That a sum not exceeding 
Rs. 27,97,500 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of 'Public Health’."

D e m a n d  No. XX—A griculture 
I

Mr. Depfity-Speaker: Motion moved:

a sum not exceeding 
Rs. 51,13,400 as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg- 

for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Agriculture’.”

D e m a n d  No. XXI—R ural  D evelop
m e n t

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs. 46,47,600 as authorised under 
Section 70 of the States Reorganisa- 
ti<HJ Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
ym r  ending on the 31st March, 1957, 
in r^pect of *Rural Development”*.

D e m a n d  No. XXII—V e t e r in a r y

Mr. B ^ ty-S p eak ^ : Motion moved:

*iniat a sum not exceeding 
Rb. e.^800 as authorised u n ite  
Sactkm 70 of States Reoifanisa-

tion Act, be granted to the President 
out of ^ e  Consolidated Fund of the 
Stat^ of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Veterinary'.”

D e m a n d  N o . XXIII—C o - o p e r a t io n

Mi. Depnty-Speaker: Motion moved: 
‘That a sum not exceeding

Rs. 10,55,900, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Co-operation’.”

D e m a n d  No. XXIV—I n d u s t r ie s  

Mr. Deputy-Speaker: Motion moved: 
“That a sum not exceeding

Rs. 1,17,72,400, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of Industries’.”

D e m a n d  No. XXV—L a bo u r  an d

M is c e l l a n e o u s

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding

Rs. 48,92,000, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of *Labour and Miscel
laneous’.”

D e m a n d  No. XXVI—C iv il  W o r k s

Mr. Depoty-Speaker: Motion moved:
“That a simi not exceeding 

Rs. 2,39,92,7(H), as authorised under 
Section 70 of the S ta t^  Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of Uie 
year ending cm the 31st Mardi, 1957, 
in respect of ‘Civa Work^ •
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Demand No. XXVU—E l ec t r ic it y  

Mr. Depnty-Speaker: Motion moved:
'That a sum not exceeding 

Rs. 34,21,000, as authorised* imder 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the .last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Electricity’.”

D e m a n d  No. XXVIII—P e n s io n s  

Mr. Deputy-Speaker: Motion moved: 
‘That a sum not exceeding 

Rs. 44,53,000, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of Pension’.’'

D e m a n d  No. XXIX—S t a t io n e r y  and  
P r in t in g

Mr. Deputy-Speaker: Motion moved: 
'That a sum not exceeding 

Rs. 15,38,800, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of tb« Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Stationery and Print
ing’.**

D e m a n d  No. XXX—M isc e l l a n e o u s  

Mr. Deputy-Speaker: Motion moved: 
'That a sum not exceeding 

Rs. 19,26,000, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es lor the last five months of the 
year ending on the 31st March, 1957, 
in respect of *Miscellaneous’.”

D e m a n d  No. XXXI—C o m »«7N it y  
D e v e l o p m e n t  P r o je c t s  e t c .

Bfr. Deputy-Speaker: Motion moved: 
•That a sum not exceeding 

Rs. 64,40,400, as authorised under 
Secthm 70 ttf the States Beor^niM -

tion Act, be granted to the Presidott 
out of the Consolidated Fundoftiie 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Community Develc^ 
ment Projects etc’.”

D e m a n d  No. XXXII—T r a n spo r t  
S c h e m e s

Demands for Grants 334
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Mr. Deputy-Speaker: Motion inoved:

‘That a sum not exceeding 
Rs. 71,17,900, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Transport Schemes’.**

D e m a n d  No. XXXIII—C a p it a l  O u t 
lay  ON I rr ig a tio n  (C o m m e r c ia l )

Mr. Deputy-Speaker: Motion moved:

‘That a sum not exceeding 
Rs. 91,00,400, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Capita! Outlay on Irri
gation (Commercial)’.”

D e m a n d  No. XXXIV—C a p i ta l  Out
lay  ON Ir r ig a tio n  (N o n -C o m m b sc ia l)

Mr. Deputy-Speaker; Motion moved

“That a sum not exceeding
Rs. 59,84,200, as au^orised under
Section 70 of the Stetes Reorganisa
tion Act, be granted to the P re^deit 
out of the Consolidated Fund of the 
State of Kerala to defray the d itto 
es for the last five mtmtlia 
year en(&ig on the 31st M a r^  
in respect of *Capital Outlay <m t e l - : 
gation <N<m^ommerdal)^*^ 7
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D »«ad No. XX XV -C aptcal Oot-
tM  m  AxmCULTUBAL iMFBOVKlfZNT

Mr. Motion moved:
a sura not exceeding 

Rs. 46,100, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months,of the 
year ending on the 31st March, 1957, 
in respect of 'Capital Outlay on Agri
cultural Improvement* ”

D bm and  No. XXXVI—CAPriAL O tjr -  
LAY ON Industrial D evelopm ent

Mr. Deimty-Speaker: Motion moved:
- 'That a sum not exceeding 
Rs. 68,71,100, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
P ru d e n t out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Capital Outlay on 
Industrial Development’."

D em and  No. XXXVII—C a pital  Ou t 
lay ON C iv il  W orks 

Mr. Depoty-Speaker: Motion moved:
‘That a sum not exceeding 

Rs. 3,16,82,100, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Capital Outlay on Civil 
Wwks*.”

I^A N D  No. XXXVm—CiUTTAL OUT
LAY ON E le c t r i c i t y  S ch em es 

Mr. Depatj-Speaker: Motion moved:
**n»t a sum not exceeding 

Rs. 2,56,37,500, as authorised w der 
Section 70 of the States Reorganisa- 

Act, be granted to the President 
out of the Consolidated Fund of the 
SM /i ei Kerala to defray the charg
es li»f the last five mcmths of the 
fm c  ending <m the 31st Mardi» 1957, 
la  ii^peet of ^Capital Outlay on £lee-«

(KenUa)
D e m a n d  No. XXXIX—CanxaL
O u t l a y  o f  o t h e r  W o r k s  o u t s id e  x b e  

R e v e n u e  A c c o u n t

Mr. D ^aty-Speaker: Motion moved:

‘That a sum not exceeding 
Rs. 37,53,500, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Capital Outlay of other 
Works outside the Revenue Ac
counts’.”

D e m a n d  No. XL— C a p it a l  O u t l a y  o n

T r a n sp o r t  S c h e m e s  o u t s id e  t h e  
R e v e n u e

Mr. Deputy-Speaker: Motion moved:

‘That a sum not exceeding
R s . 16,17,300, as authorised under
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Capital Outlay on Trans
port Schemes outside the Revenue*."

D e m a n d  No. XLI—C o m m u t e d  V a l u e  
OF P e n s io n s

Mr. Depaty-Speaker: Motion moved:

‘That a sum not exceeding
Rs. 40,000, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of *Conmiuted value of 
Pension*. **

D e m a n d  N o . XLH—C a p it a l  O u t la y  
ON S t a te  S c h e m e s  o f  Go v e r n m e n t  

T r a d in g

Mr. D^uty-Speaker: Motion moved:

•That a sum not exceeding 
Rs. ^ ,^ 0 0 0 , as authorked im d »  
S ^ io n  70 of Qie States Beo^ganisa-
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tion Act, be grantfd to the President 
out of the Consolidated Fund of the ,
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of ‘Capital Outlay on State 
Schemes of Government Trading*.”

D e m a n d  No. XLIII—L o a n s  and  
Advances by  t h e  S t a te  G o v e r n m en t

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding 

Rs. 1,53,08,500, as authorised under 
Section 70 of the States Reorganisa
tion Act, be granted to the President 
out of the Consolidated Fund of the 
State of Kerala to defray the charg
es for the last five months of the 
year ending on the 31st March, 1957, 
in respect of *Loans and Advances by 
the State Government’.”

16 hrs.

Shri A. M. Thomas: Mr. Deputy 
Speaker, Sir. This is an expenditure 
which has been authorised to be made 
by the provisions of the State Re
organisation Act by the Governor of 
Kerala State. Although it may not 
be said to have been obligatory on 
the part of the Government to bring 
this before this House, it is good that 
it has been brought before this House 
for regularisation. I believe other 
States which are similarly placed and 
which have got legislatures function
ing would also adopt the very same 
procedure and bring the expenditure 
authorised by the Governors under 
the authority of the States Reorgani
sation Act before their respective 
legislatures.

It is true we are not in a position 
to discuss the various Demands for 
want of a report on the working of 
the Government after 13th November,
1956. Ever since the President took 
over the administration of Travancore- 
Cochin and subsequently of Kerala, 
two reports have been submitted to 
this House, one on the 31st August, 
1956 on President’s rule in 
nravancore-Cbchin, and another on 
the 27th October, 1956 with a sup
plement relating to the period till 13th 

IWfl. I would the

hon. Minister to give directions so 
that a report may be available for our 
benefit before the Kerala Budget ia 
being discussed. Otherwise I should 
think it will not be possible to have 
any useful discussion. In making my 
observations, I would emphasize the 
advisability of an up to date report

Demands for Orcmte ^
(Kerala)

The hon.. Minister has said in his 
statement made on the 19th instant la
follows:

‘The final results of the year are 
likely to show some savings which 
will help to improve the State’s 
budgetary position for 1957-58.”

I am not very much satisfied with 
that statement of the hon. Minister, 
if it means as a matter of fact several 
amounts which have been allocated 
are allowed to laose. In the report 
on President’s rule which was la s t . 
submitted to this House, It has been 
stated that out of an amount of Rs. 16 
crores set apart for developmental 
works under the Second Five Year 
Plan, the expenditure incurred till the 
end of October, 1956 was only Rs. 4-76 
crores, that is only about one-fourth 
of the total outlay under the Plan. 
It has been assured and confidently 
hoped for in this report that if the 
then rate of expenditure would be 
maintained, the provision for deve
lopment works would be fully utilis
ed. I would like to know whether 
this anticipation contained in the re
port on President’s rule is justified 
and whether the entire amount would 
be utilised or not Because of the 
statement of the Finance Minister to 
which I referred, I am apprehensive 
that the entire amount would not be 
utilised.

I find from the various items given 
in the appendices to the detailed 
budget estimates that there has been 
mere mechanical transfer of the it&m  
that have been provided in the B u l ^ ;  
of the Travancore-Cochin S ta^  as 
well as that for the M a la to  arwi to 
Madras State. A review has mot bea i 
conducted of the urgent reqidronaits 
under the changed midi^Ems. 
•would invite the a tte^ tm  tA 
enunent to one item Iw flfaB irW



[Sbri A. 11 Thomaf]
iiiow in iffeparing this Budget 
adequate attention has not been paid 
to the changed circumstances*

The sea erosion in the coastal areas 
of Kerala has attracted all-India 
attention, and it is gratifying to note 
that the Central Government has gone 
to the aid of the State Gkjvemment by 
making an allotment for anti-sea 
erosion works. But that has been for 
tiie area covered by Travancore- 
Cochin. Now by the formation of 
Kerala State, as we all know, the 
Fort Cochin area which was original
ly in Bladras State and which waa an 
enclave within Travancore-Cochin 
State has come to Kerala State.
These anti-sea erosion works are be
ing carried on from the point where 
this Fort Cochin area ends and from 
where the Travancore-Cochin area 
begins, in the coastal areas. Groynes 
and sea walls have been constructed, 
and that has to a considerable extent 
relieved that area from the ravages of 
the sea, but what has now happened 
is because these areas are protected, 
the ravages of the sea are now con
centrated upon the Fort Cochin area 
which is close to the area where these 
^ y n e s  and sea walls are being con
structed. This matter was brought 
to the notice of the authorities con
cerned that simply because provision 
has not been made in the previous 
Budget or in the grant of the Central 
Government for works in the Malabar 
area of the previous Madras State, 
this area has been neglected, and the 
result is that valuable lands, hc^e- 
ateads and cocoanut gardens have been 
•aten by the sea and damage to the 
extent of lakhs of rupees has been 
caused in that area. So I submit 
proper attention has not been paid to 
th« dianged situation and the chang
ed nquirements. Because this wall 
has been constructed in the adjoining 
a r ^  the sea has its attack on the 
l i jfttning side of the Fort Cochin 
Taluq. I believe that area is very 
laaiUiar to the hon. Finance Minister.
He would agree that it is a very valu- 
ahla area, and if it is eroded by the 
■Ml, it would be really disastrous to 
t ta l  ax«a. * Simply because that area
ta i t in  ai4  oocD n d u M  in Uit
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S ^ n d  Five Year Plim for the pur
pose of this anti-sea erosion works, it 
should not prevent the Government 
ext^ding the benefit of the works to 
this particular area also.

There is one other fact which I want 
to emphasise. Large amoimts have 
been allocated for rural electrification 
works in the budget. The amounts 
are available, and power also is avail
able, but I understand that the autho
rities concerned who have been 
authorised to incur expenditure, in
cluding the lower authorities or sub
ordinates who are now entitled to 
incur expenditure up to Rs. 10,000, 
Rs. 25,000 and Rs. 50,000, have ex
pressed their inability to spend the 
amount owing to want of materials, 
that is, posts and other materials. 
Since the moneys are available, and 
the power also is available, I feel that 
some way must be found for supply- 
mg the Department with the necessary 
materials for carrying out the rural 
electrification works which can very 
easily be done.

I would also like to point out that 
a substantial portion of the amount 
set apart for industrial development 
has not been utilised. There are only 
ten days more left for the close of 
the year, and I do not think that it 
would be possible to spend aU tWs 
amount within the5e ten days. So 
far as this State is concerned it is often 
said 'Industrialise or perish*. But if 
the authorities do not really spend 
the amount set apart for industrial 
development, it will really be a sorry 
state of affairs. That is the cauticn 
that 1 would like to give to the autho
rities concerned.

I would urge the Central Govern
ment who are incharge now to see 
that the amount set apart for indus
trial development is spent as much as 
possible during this year, and the 
balance that remains may be carried 
over to the next year to be spent in 
addition to the ordinary allotoient 
that would be made iind»  the Second
nve T ev  Plan.
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Hoping that I would get a chance to 
have a full-dress discussion of the 
Kerala Budget, I would conclude by 
supporting the motion made by the 
Minister for regularisation of the ex
penditure incurred by the Kerala 
Government. '

Shri Pocker Saheb (Malappuram): 
I would like to say only one word on 
this occasion. Even before the forma
tion of the Kerala State, I had been 
emphasising and pointing out to the 
Central Government the fact that the 
district of Malabar was being treated 
very badly by the Madras Govern
ment in whose charge it was at th^t 
time, and practically no provision was 
made for its development in the 
Second Five Year Plan. I had parti
cularly pointed out the necessity ot 
having a paper mill in the area of 
Emad and Valluvanad which form 
the most backward area in the whole 
district. The suggestion had been ac
cepted by Government also, but some
how or other it has not come to 
fruition yet. I do not know whether 
it was the unwillingness of the Central 
Government or the unwillingness of 
the Madras Government that had 
stood in the way. The condition of 
these areas, particularly Emad and 
Valluvanad is extremely backward, 
and the establishment of a paper mill, 
for which all the facilities are avail
able there, will go some way in solv
ing the problem of unemployment and 
the poverty-stricken condition of 
these areas. 1 would request the 
Minister to pay special attention to 
this aspect of the matter.

With these words, I support the 
motion.

Shri Nambfar: Of course, there i« 
not much use in criticising Govern
ment at present since they have not 
got the time at their disposal to undo 
the harm that they have already 
done. So, let us hope that the mis
deeds....

8hrl T. T. grfghnamachari: And 
also

ifr. B<riity>9p«keR b  Uut pnyw  
left to Shri Nambittf

Shri Nambiar: The ptvyex comes 
from the Treasury Benches.

Shri Heda (Ni2amabad): Why? The 
future Kerala Government will ba
theirs.

Shri Nambiar: I submit that the 
days are numbered for the Central 
Government to directly control the 
affairs of the Kerala State.

Earlier, it had been stressed and 
pressed that the Central Government 
should not interfere with the democra
tic set-up that was prevailing in the 
Kerala State at the time of reorgani
sation. We had said that a State 
Legislature was available in Travan- 
core, there was no need for Govern
ment to recommend to the President to 
intervene and stop the functioning of 
that Legislature. Subsequently, when 
the Madras State was reorganised, the 
Malabar portion had come away from 
it. The members of the Madras Legis
lative Assembly representing Malabar 
could have been allowed along with 
the other members of the Travancore- 
Cochin State Assembly to fonn the 
Legislature of the new Kerala State, 
and they could have been allowed to 
have a government of their own and 
nm the State by themselves. But 
the Central Government intervened 
again and recommended to the Presi
dent not to allow them to manage 
their own affairs.

The result is that today we are 
given this bundle of papers and we 
are asked to sanction every pie that 
has been spent in Travancore-Cochin, 
right from the pay of the chaprasis 
up to the pay of the secretaries, and 
we are asked to comment on this 
bundle of papers and give our criti
cisms. How are we to do it? That 
ought to have been the duty of the 
State Legislature, but the mischief 
was done by the Central Government 
not to allow that Legislature to func
tion.

But now everything is over, and a  
new era is opening. And 1 can state 
with humility and precision that Jor
the next live yean tiiere viQ ^  f
(table loverameitt in  Kerala. l(sr
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ISIiri Kambiar]
only api>eal to GovemmeDt is that 
they should not intervene or interfere 
io the affairs of that State and create 
difficulties in the way of the new 
Kerala State Government. That is 
my only appeal. I also expect that 
the Central Government will do their 
duties to help that State Government 
to function in the way in which the 
people want. •

Of course, we shall certainly put 
our seal of approval on this motion, 
because there is no meaning in criti
cising this, by picking up an item 
here and there and dealing with it. 
So, I am not attempting to do that. 
But, I would only say that let the 
Congress Government know that they 
had committed a mistake in Kerala, 
and they must at least now leam this 
lesson so that they may not repeat 
such mistakes with regard to the 
other States in future.

Mr. Depaty-Speaker: The hon.
Member should be happier for the 
mistake.

Shri Nambiar; Certainly. But the 
people of Kerala suffered. Compared 
to other States, that is a backward 
State, and as such the people should 
not have been put to that sort of in
convenience and difflculties. Let Gov
ernment learn this lessoft from this 
particular instance.

Mr. Depaty-Speaker: Now, we
should take up what is before us.

Shrl Nambiar: That is true. That 
is why I am also prepared to say, as 
you have suggested, that I am pre
pared to forget the past But let them 
behave properly in the future, and 
let us all help the young Kerala State 
Government which is going to take up 
the reins of admission in its hands, 
and M  that it is not intefered with 
by the President or the Central Grv- 
m m e n t

Shri T. T. I have
nothing much to say in regard to what 
Sbii A. M. Thomas has mentioned, 
but I think much of it can be said 
again when we discuss the Kerala 

a feirdays hiCDce. I quitere-
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cognise that sometimes the prevention 
of sea erosion in one area invites 
erosion in the adjoining area. I  know 
that engineers know about it, but 
nevertheless, they continue to make 
a mistake as my hon. friend has 
suggested.

He also mentioned the somewhat 
slow pace of developmental expendi
ture. He himself found a reason for 
it. Sometimes, it happens that we 
have a programme, but we do not 
have the material; the material takes 
time. It may be that time is taken 
because of circumstances beyond the 
control of Goverrmient.

Another hon. friend, Shri Pocker 
Saheb, mentioned about neglect of 
Malabar by the Madras Government. 
I am not quite sure that, excepting 
as a cry, that is very real. I think 
Malabar is no more and no less pros
perous than the rest of the Madras 
State. We in the Central Govern
ment had in our own sphere tried to 
carry out some experiments in 
Malabar which, I think, have been 
successful. In fact, we started two- 
handloom industrial co-operatives in 
Malabar, which are doing very well. 
We also started an industrial estate 
in Palghat, where a hard-board fac
tory and a plywood factory are 
coming up. Investigations in regard 
to paper are still going on. So far as 
the private sector is concerned, it is 
for them to open these factories. 
Government would certainly give 
them all encouragement.

If Malabar is backward, that area 
has been backward, even as Madras 
has been backward, and I do not think 
my hon. friend is quite right in say
ing that Madras has neglected 
Malabar. Malabar probably got as 
much of the expenditure of the total 
Madras State spent in that area as 
was warranted. So there is no point 
in going into the past We shall 
probably receive some suggestions in 
regard to the future when we come 
to the discussion of the Kerala budget^ 
and the new Government in Kerala 
win take the sugg^ctiais to heart and 
do what is necesaazy. Gerta&ilj Om
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Government of India, being responsi
ble for the well-being of the entire 
country, V'U do what is necessary 
and what is their duty in regard to 
the well-being of any particular part 
of this country which is called India. 
But my hon. friends—particularly, 
my hon. friend, Shri Nambiar—have 
recognised that there is no point in 
discussing this particular motion be
fore the House any more than what 
we have done. I would suggest that 
the House may approve of the pro
posals that we have put before i t

Mr. Depnty-Speaker: The question 
is:

“That the respective sums not 
exceeding the amounts s^own m 
the third column of the Order 
Paper as authorised under section 
70 of the States Reorganisation 
A c t, be granted to the President 
out of the Consolidated Fund of 
the State of Kerala to defray the 
charges for the last five montns 
of the year ending on the 31st 
March, 1957, in respect of tne 
following Demands entered in the 
second column thereof:

Demand Nos. I to XLIIF'.

The motion was adopted.

(The motions for Demands for 
Grants (Kerala) Expenditure from 
the Consolidated fund of Kerala State 
which were^ adopted by the Lok 
Sabha are reproduced below—-Ed.)

D e m a n d  No I— A g r ic u lt u r e  I n c o m e -  
T a x  AND S a l e s -T a x

*That a sum not exceeding 
Rs. 7,46,400 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
aiding on tiie 31st March, 1957, 
in respect of ‘Agricultural Income- 
tax jmd Sales Tax.’

Demands for Orants ^  
(Kerala)

D e m a n d  No. U—L an d  Revenus

“That a sum not exceeding 
Rs. 24,25,700 as authorised under 
Section 70 of tl e States Reorga
nisation Act, b t granted to the 
President out of the Consolida- / 
ted Fund of th^ State of Kerala 
to defray the charges for the 
last five months of the year
ending on the 31st March, 1957, 
in respect of ‘Land Revenue*".

D e m a n d  No. Ill—E x c is e

“That a sum not exceeding 
Rs. 7,66,100 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last live months of the year
ending on the 31st March, 1957, 
in respect of ‘Excise*”.

D e m a n d  No. IV—S t a m p s

'That a sum not exceeding
Rs. 3,95,200 as authorised imder 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year
ending on the 31st March, 1957, 
in respect of ‘Stamps’ ”.

D e m a n d  No. V—F o rest

"That a sum not ' exceeding 
Rs. 55,47,800 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year
ending on the 31St March, 1957, 
in respect of ‘Forest***.

D e m a n d  No. VI—R e g is t r a t io n

“That a sum not exceeding 
Rs. 8,02,000 as authorised vmd&c 
Section 70 cf the States Reorf^a- 
.lisation Act, be granted to 
President out of the Con8(did(^ 
ted Fund of the State of 
to defray the M
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last five months of the year 
ending on the 31st March, 1957, 
in respect ol Hegiatration’

D s m a n d  No. VII—T a x e s  o n  V e h ic l f s

“That a sum not exceeding 
Rs. 6,58,600 as authorised under 
Section 70 of the States Reorga
nisation Act, be pan ted  to the 
President out o£ the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of *Taxes on Vehicles’. ”

D e m a n d  No. VIII—Iiw iG A noN

‘That a sum not exceeding 
Rs. 10,23,100 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Irrigation’ ".

D e m a n d  N o . IX—H eads  o f  S t a t f s ,
M in is t e r s  and  H ea d q u a r t er s  

S t a f f

‘That a sum not exceeding 
Rs. 20,56,600 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President ou^ of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of Heads of States, 
Ministers and Headquarters 
Staff

D e m a n d  N o . X - ^ S ta te  L eg is l a t u r e

*That a sum not exceeding 
Rs. 87,700 as authorised imder 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the diarges for the 
last five months of the year 
enfing on the Slst Mardi, 1957,
In reapect of ^ t e

D e m a n d  N o . X I — E l e c h o n s

“That a sum not exceeding 
Rs. 21,19,600 as autohrised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the (^Tges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Elections’ ”.

D e m a n d  N o . XII—D is t r ic t  A d m i n i s 
t r a t io n  AND M is c e l l a n e o u s

“That a sum not exceeding 
Rs. 26,99,200 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘District Administra
tion and Miscellaneous*

D e m a n d  N o . XIII—A d m in is t r a t io n  
OF J u s t ic e

‘That a sum not exceeding 
Rs. 24,13,000 as authorised imder 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Administration of 
JusUce* ”.

D e m a n d  Nr XTV—J a il s

“That a sum not exceeding 
Rs. 7,86,200 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five montSs of the year 
ending on the 31st March, 1957, 
in respect of ‘Jails’”.

D e m a n d  No. XV—P o l ic e

T h a t  a sum not exceeding 
Rs. 67,34,800 as authorised under

benumds for GnaniU 348
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Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the
last five months of the year 
ending on the 31st March, 1957, 
in respect of Police’”.

D e m a n d  No. XVI—S c ie n t if ic  De
p a r t m e n t s

“That a sum not exceeding 
Rs. 1,39,000 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the
last five months of the year 
ending on the 31st March, 1957,
in respect of ‘Scientific Depart
ments’

D e m a n d  N o . XVII— E d u c a tio n

“That a sum not exceeding 
Rs. 4,19,87,500 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Education**’.

D e m a n d  No. XVIII—M edical

“That a sum not exceeding 
Rs. 89,95,000 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Medical’ ”.

D e m a n d  No. XIX—P u b l ic  H e a lt h

**That a sum not exceeding 
Rs. 27,97,500 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the  ̂
President out of the Consolida
ted Fund of the State of Kerala

615 LK )

to defray the charges for 
last five months of the year 
ending on the 31st March, 1957, 
in respect of “Public Health*”.

D e m a n d  No. XX—A gricu ltu re

“That a sum not exceeding 
Rs. 51,13,400 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 

V last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Agriculture’”.

D e m a n d  N o . XXI—R ural  D evei.o p -
MENT

“That a sum not exceeding 
Rs. 46,47,600 as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year
ending on the 31st March, 1957, 
in respect of ‘Rural Develop
ment’ **.

D e m a n d  N o . XXII—V eterinary

“That a sum not exceeding 
Rs. 6,92,800 as authoriseed under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year
ending on the 31st March, 1957, 
in respect of ‘Veterinary* ’*.

D e m a n d  No.—XXIII—C o - o per a tio n

“That a sum not exceeding 
Rs. 10,55,900, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year
ending on the 31st Marcii, ^ 7 ,  
in respect of *Co-0perati0fi* ’’.
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D em a n d  N a XXIV—In dustries

T h a t a sum not cxceedmg 
Rs. 1,17,72,400, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Industries’ ”.

D e m a n d  No. XXV—L abouh  and  
M is c e l l a n e o u s

“That a sum not exceeding 
Rs. 48,92,000, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of 'Labour and Mis
cellaneous'

D em and  N o . XXVI—C iv il  W okks

“That a sum not exceeding
Rs. 2,39,92,700, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Civil Works’ ”.

D e m a n d  No. XXVII—E L Ecm iciTY

'That a sum not exceeding
Rs, 34,21,000, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the
last five months of the year 
ending on the 31st March, 1957» 
in respect of ‘Electricity*

D em a n d  N o. XXVm—P en sio n s

"That a sum not exceeding
Rs, 44,53,000, as authcurised under 
Severn 70 ol the States Rewga-

nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of Tensions’”.

D e m a n d  No. XXIX—S t a t io n a r y  an d  
P m n t in c

“That a sum not exceeding 
Rs. 15,30,800, as authorised imder 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the
last five months of the year 
ending on the 31st March, 1957,
in respect of ‘Stationary and
Printing’

D e m a n d  N o. XXX—M isc e l l a n e o u s

"That a sum not exceeding 
Rs. 19,26,000, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Miscellaneous’”.

D e m a n d  N o. XXXI—C o m m u n it y

D e v e l o p m e n t  P r o je c t s  e t c .

“That a sum not exceeding 
Rs. 64,40,400, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the
last five . months of the year 
ending on the 31st March, 1957, 
in respect of ‘Community De
velopment Projects etc*”.

D e m a n d  N o. XXXII— T r a n sp o r t

“That a sum not exceeding 
Rs. 71,17,900, as authorised under 
Section 70 of the States Reorga
nisation Act, be g r a i ^  to the 
President out of the Consolida
ted Fund of the State of K ^a la
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to defray the chaerges for the 
last five months of the year 
ending on the 31st Mardi, 1957, 
in respect of Transport 
Schemes’

Demmds for Grants 
(Kerala) . ,

to defray the charges for
last ^ve months of the year 
ending on the 31st March, '1957, 
in respect of ‘Capital Outlay on 
Industrial Development*

D e m a n d  N o . XXXm—C a p it a l  O u t 
l a y  ON I r m g a t io n  (C o m m e r c ia l )

“That a sum not exceeding 
Rs. 91,00,400, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Capital Outlay on 
Irrigation (Commercial)'”.

D e m a n d  No. XXXIV—C a p it a l  O u t 
la y  ON I r r ig a tio n  (N o n - C o m m e r 

c ia l )

‘T hat a sum not exceeding 
Rs. 59,84,200, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Capital Outlay on 
Irrigation (Non-commercial)’ ”.

D e m a n d  No. XXXV—C a p it a l  O u t la y  
ON A g ric u lt u r a l  I m p r o v e m e n t

‘T hat a sum not exceeding 
Rs. 46,100, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolidated 
Fund of the State of Kerala to 
defray the charges for the last five 
months of the year ending on the 
31st March, 1957 in respect of 
‘Capital Outlay on Agricultural 
Improvement”.

D i m a n d  N o . XXXVI—C a p it a l  O u t la y

o n  In d u s t r ia l  D e v e l o p m e n t

‘That a sum not exceeding 
Rs. 67,71,100, as authorised imder 
Section 70 of the States Reorga- 
iiisati0B Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala

D e m a n d  No. XXXVII—C a p it a l  O u t 
la y  o n  C iv il  W o rk s

“That a sum not exceeding 
Rs. 3,16,82,100, as authorised under 
Section 70 of the gtates Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Capital Outlay on 
Civil Works’”.

D e m a n d  N o . XXXVIII—C a p t ia l  O u t 
l ay  o n  E lec t r ic ity  S c h e m e s

‘That a sum not exceeding 
Rs, 2,56,37,500, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of ‘Capital Outlay on 
Electricity Schemes'
D e m a n d  N o . XXXIX—C a p it a l  O u t 
lay  OF other W ork s  O u tsid*  

THE R e v en u e  A cco u n t

“That a sum not exceeding 
Rs. 37,53,500, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of Capital Outlay of 
other works outside the Revenue 
Account' ”.

D e m a n d  No. XL—C a p it a l  O u t la y  o n  
T ra n spo r t  Sc h e m e s  O u t s i m  t h e  

R ev en u e  ^

‘That a sum not exceeding 
Rs. 16,17,300, as authorised under 
Section 70 of the States R e o ^ -  
nisation Act, be granted id  #iil
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PM ideni out of flie Ccmsolida- 
ted Fund of the State of Kerala 
to d ^ y  the charges for the 
last dve months of the year 
ending on the 31st March, 1957, 
in respect of ‘Capitel Outlay on 
Ttransport Schemes outside the 
Revenue’

D em and  No. XLI—Co m m u ted  v a lu i 
OF, P en sio n s

‘That a sum not exceeding 
Rs. 40,000, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of *Commuted value of 
Pensions'

D em and  N o . XLII—CAprrAL Outlay 
ON State Sch em es of Govern

m e n t  T radinq

*That a sum not exceeding 
Rs. 29,38.000, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
President out of the Consolida
ted Fund of the State of Kerala 
to defray the charges for the 
last five months of the year 
ending on the 31st March, 1957, 
in respect of "Capital Outlay on 
State Schemes of Government 
Trading*”.

D em and  No. XLIII—L oans and

Advances by the State Govern
m e n t

**That a sum not exceeding 
Rs. 1,53,08,500, as authorised under 
Section 70 of the States Reorga
nisation Act, be granted to the 
Preddent out of the Consolida
ted Fund of the State of Kerala 
to d^ray  the charges for the 
last five months of the year 
ending on the 31st Mardi, 1957, 
k  respect of *Loans and Advances 
Iqr Steie G o v m im if  ^

GENERAL BUDGET—GE3IERAL 
DISCUSSION

Mr. Depnty-Speaker: The House 
wiU now take up the g ^ e ra l discus
sion on the General Budget for which 
10 hours have been allotted.

Under rule 226(3), I fix that fifteen 
minutes will be the time-limit ordi
narily for every hon. Member, ex
cepting the Finance Minister for 
whom one hour or more will be 
allowed, if necessary, for reply.

So far as leaders of particular 
Groups are concerned, if they want 
some more time, they can take up 
to a maximum of thirty minutes.
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fftr ^  ^  ̂  ?nft ^  ^rtij
pTflT ^  VT ipfA  f  I 

PfN^f WTT f  I

Bhsi N. B. Chowdlmry (Ghatal): 
Sir, we have started discussing the 
Oeneral Budget for 1957-58 one year 
ftfttf the Second Five Year Plan has 
commenced. But we And that the 
hope* that were raised in the minds 

 ̂ of the people In connection with the 
, adoption of the Second Five Year 

Plan are not going to be fulfilled if 
the Government continue to follow 
the taxation policy and other policies 
in respect of agriculture and indus
try, at they are doing now. Here, 
tem d ing  to the figures that are 
given in the proposed Budget, we 
note that a certain allocation has 
been made, a lthou^  these are not 
the final and detailed figures for the 
entire year will come later on and a 
detailed discussion would take place. 
We find that due attention is not 
being paid to the basic objective 
which was announced in connection 
with the Second Five Year Plan. 
There, it was said that the object of 
the Plan is to raise the standard of 
living of the people, to reduce 
inequalititt in income and to help 
the rapid industrialisation of the 
c o u n ^ .

We find that the policy of Govem- 
m«at with regard to taxation conti- 
nuea to be such as to increase the 
burden on the common people with 
tile resist that there is very little 
diaace ot their standard of living 
being raised. Along with that we 
note 9ho that the hope of getting 
nore ibiancial assistance for the 
defvelopmmat of cottage industry is 
also not going to be fulfilled. 
Prevknialy, we have noted that the 
m am U  mmaiked in the Budget for 
iStut dtevelwnent ci several cottage 
fndiatriea were not spent and there 
w m  lu fe  aa^ îgs. We do not Ifaid 

d « f e  tiie first ym t of
i i t  SeecKid Five Year Plan.

As regards the working of the 
Ministry of Irrigation and Power, I 
find that one project has been adopt
ed with regard to my State, West 
Bengal; that is the Kansawati Reser
voir Project. I had occasion to 
speak on this subject several times 
and I had demanded that the Kansa
wati Project should be taken up with 
Silawati River Project. There has 
been some modification with regard 
to these projects and it has already 
been expressed by the project autho
rities that the amount that is neces
sary to be spent during the Second 
Five Year Plan period, has not been 
allocated and there may be difficulty. 
It has been mentioned in the modi
fied report of the project itself. So, 
I would invite the attention of this 
Ministry to this matter and request 
them to consider very seriously the 
implications of it because it was said 
in different quarters that this project 
will not only help to irrigate large 
famine-stricken and scarcity areas 
but reduce the devastation caused by 
fioods in the lower regions. But, 
unless this Silawati is taken up along 
with Kansawati project, it will not 
give the full benefit. So, I would 
urge upon the Government to con
sider even at this stage the modifica
tion nf the project further and make 
a proper survey of the lower regions.

It has been clear with regard to 
the Damodar Valley Project that due 
attention was not paid to the lower 
valleys. There was an enquiry com
mittee but the report has not so far 
been published. There have beoi 
other committees also to enquire into 
this matter—the large-scale devasta
tions in the lower regions recently. 
So, we are afraid that with regard 
to the lower regions of these rivers 
Silawati and Kansawati also, unless 
CCTtain steps are tak«i to su rv ^  the 
regions and make modifications in 
the plan and add certain si^bsidiary 
projects, there will be some kind of 
dtflkulty. I would request the Mi
nistry to condder the posidon of Am 
lowor regions of tiiese riven.
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1 know from experience that seve
ral changes have taken place in 
the lower valleys of the Kansawati; 
but so far as these projects are con
cerned, they have not paid due at
tention to these regions. Previously, 
there was one main river and 
several branches; but, now, conditions 
have altered. There is no water 
during summer or winter in the 
lower regions of the main river. 
Other branches are carrying the main 
flood of the rivers. As such the con
ditions, in the lower regions have 
altogether changed and so it is very 
necessary that they should look into 
the existing conditions and make a 
survey not only of the upper regions 
which they have done but of the 
lower regions also so that the 
devastations caused by floods almost 
every year may be stopped and, at 
the same time, water may be utilised 
for irrigating other areas. This is one 
suggestion I have to make in con
nection with this project. I would 
request the Ministry to consider the 
demand which the project officials 
have made in their modified report 
about the necessity of making large 
allocations during the Second Five 
Year Plan period.

Then, I would say something with 
regard to the objective of the Second 
Five Year Plan, namely, the reduc
tion of inequalities. This has been 
one of the laudable objects announc
ed in the Plan. But from the practice 
of the Government in the working 
of the Plan we do not find that they 
have taken any concrete steps which 
wiU really r^ u c e  the wide dis- 
parties in income existing at the 
present time. If it is to be achieved 
then it is very necessary that Gov
ernment should take concrete mea
sures.

T h m  has been tax evasicm, accord
ing to Mr. Kaldor to the extent of 
Rs. 200 to Rs. 300 crores every year, 
lliere  is no serious attempt to plug 
the kxqpholes and to remove this 
lacuna. But, at the same time, they 
are impoong indirect taxes on the 
peqpie by  teipomng Im Ty taxes on

essential commodities. While they 
fail to exercise sufficient control over 
banks and other speculators, they are 
going on increasing the taxes on 
cloth, oil etc. Unless- this policy is 
changed, it would not be possible to 
show to the country, to the low in
come group people particularly, at 
the end of the Second Five Year Plan 
that they have reduced this inequa
lity to any extent.

It has been pointedly mentioned by 
Mr. Kaldor at the beginning of his 
report that if along with this policy 
of taxation they indulge in deficit 
financing to the extent of Rs. 1200 
crores during this Plan period, then, 
it will by no means reduce the in
equalities but it will rather increase 
those existing now. In view of these 
observations made by an eminent ex
pert, I would urge upon Government 
to consider it very seriously even now 
and take such steps for raising the 
resources as will not increase the 
burden on the common people but 
will tax those people whose income 
is increasing due to the policy of the 
Government by which wealth is being 
concentrated in the hands of the few.

Lastly, I would say a few words 
with regard to the necessity of 
making a proper survey of the Rup- 
narain river in my State. There was 
some survey made previously, but no 
plan was evolved to make the river 
navigable and to narrow it so as to 
maintain the depth of the river. The 
result has been that it is increasing 
the floods and at the same time 
making the transport problem more 
difficult. Sometime back they pro
mised to look into the matter and 
to evolve a suitable plan for remov
ing these difficulties. But now we 
find that there is a proposal to con
struct a new bridge at Kolaghat to 
connect with the national highway 
from Calcutta to Bombay <m either 
side. They are thinking only of a 
bridge of the type that exists a t pre
sent. There is not going to be m. 
hanging bridge, but it will be a b t i ^  
of the traditional type with pillars 
support i t  If a ^
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[£bri N. B. Chowdhury] 
net ccRiftnieted at K o la ^ t ,  it  will 
^ea te  fu rth ^  diiBculties so far as 
the Rujmarain river is concerned, and 
U will mean great difficulty lor trade 
and commerce with regard to the 
neighbouring areas in the districts of 
Midnapore, Howrah and Hooghly. I 
would, therefore, urge upon the Gov
ernment to look into this matter and 
take suitable steps so that there may 
be a hanging bridge and there may 
be some project to improve the con
dition of river transport in the Rup- 
narain river.

Shri H. G. VaUhnav (Ambad); I 
rite to say a few words regarding the 
General Budget, especially in connec
tion with the Marathwada area after 
it has been merged in Bombay State.

It is a well-known fact that this 
area. Marathwada, consisting of 
districts, formerly was part of 
Hyderabad State, but in view of the 
States' reorganisation, it has been 
merged in Bombay State, and so the 
schemes in the Second Five Year 
Plan 80 far as this area is concerned 
may remain intact I urge that pre
cautions will have to be taken to see 
that the schemes mentioned in the 
Second Five Year Plan by the 
Hyderabad Government are well 
axecuted and they are taken proper 
t tr e  of. This area, as is known to 
aU, has been all along neglected and 
remains undeveloped. Due propor
tion of amount for the development of 
this area was not at all provided by 
the former Hyderabad Government.

While allotting the amount in the 
Second Plan, it is known that about 
Rs. 25*6 crortt or so has been allotted 
for the varioitf schemes and develop
ment of this area. Many wiU think 
that this allotment does not bear a 
proper proportion of the Budget, but 
^dls mudi short of the needs of this 
area. 1 would r e q u ^  the Central 
Qofvmment to see that not only this 
uam mt of Ra. SS*6 c ro ra  should be 
ip in t over the devdoiMnecit of this 
a m  & the Second haX some- 

II a d M  to I t  Yaitoia

other schemes which are not taken 
into the Second Plan owing to lack of 
funds should be considered as pro
mised in response to our representa
tions through the Ministry in thig 
connection. Of course, this area, 
■being undeveloped, requires develop
ment in various aspects, and the first 
and foremost need is that of irriga
tion schemes. There is no major 
irrigation scheme in the First Plan 
for this area. Only one major irriga
tion scheme has been taken in the 
Second Plan, that is, the Puma pro
ject, and we hope that this project 
will be completed during the second 
Plan period and the two districts in 
that area will be properly developed.
I hope that the scheme will be started 
and executed during the Second Plan 
period within the scheduled time.

Apart from this scheme, as has been 
suggested in our representations to 
the Planning Commission and the 
Ministry concerned, the Godavari pro- . 
ject in the Heed district can be under
taken, which will be of a major 
nature. The Ministry has told us 
that the project will be considered in 
the proper perspective and survey re
ports made in the near future. If that 
project is taken on hand and com
pleted, 1 think the other two districts 
will be well developed, and the com
plaint of drought and want of irriga
tion will be removed so far as 
Marathwada area is concerned. This 
area has been transferred now to 
Bombay State where there might be 
various other schemes, and unless the 
Centre gives its attention for the 
development of this area, that State, 
which has various other schemes in 
respect of its other regions, may not 
consider this area as intensively as 
the Centre can do. Therefore, I re
quest the Central G ovem m ^t to see 
that not only the projects which are 
undertaken in the S m n d  Plan are 
executed, but some new surveys, m h  
as the Godavari project in Bead dis
trict and other schemes might be 
considered. Tbe State Government 
also should do its best for Hie d m -  
k sm o it ttiia arau  Apart ta rn
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these develojanent schemes, the edu
cational needs of this area are also 
very strong. They have been over
looked for a long time. The neces
sity for a Marathwada University has 
been ^elt very keenly after Hydera
bad's a^sintegration and the integra
tion of .̂ his area into the Bombay 
State. The Bombay State has kindly 
consented to help us and has pro
mised to establish the University. 
But, it means expenditure. I may 
request the Government to arrange 
for some extra fimds through the 
University Grants Commission and 
make provision for the development 
of the University.

I may make the old complaint 
again. The only broadcasting static ' 
at Aurangabad has been closed for 
the last four years. Various repre
sentations were made to the Ministry. 
That station was the best in that area 
and it should be opened. It was 
arbitrarily closed on some pretext 
that it was a small station and the 
expenditure incurred on it was com
paratively greater, and that in the 
new set-up more powerful stations 
were required. We were promised 
that a station will be given to us in 
the Second Plan. It should again be 
established at Aurangabad, that being 
the best place in that area for such 
a station. I hope this long-felt need 
of that area will be taken up as early 
as possible.

I shall then plead the cause of 
Aurangabad city. It has now become 
the centre of one division of the Bom- 
Iwy State. It is also an important 
d ty  from the tourist point of view. 
Tourists from various parts come 
there to go to EUora and Ajanta. The 
hon. Minister, Shri Datar, came to 
that d ty  while he was on tour and 
he f d t  the necessity for the develop
ment of that dty. He was kind to 
grant about Rs. 18 or Rs. 20 lakhs 
t o  the defvdopment of tiiat d ty  and 
t o  ccHistructing a road to ^ a n ta . 
All important persons who ccane to 
B k n a  and Ajanta lose ^ d r  good

condition of the d ty  while going 
back as they have to come to Aur
angabad to get into the train. For 
all these reasons, it has to be deve
loped in a proper manner.

About other developmental activi
ties, I . may say that there are very 
few community projects in Marath
wada. The NES blocks also fall far 
short of the needs of the people. 
Particular attention will have to be 
paid for the development of these 
projects in this area. It is an un
developed area and no major projects 
are possible. Some special attention 
will have to be given for the small 
schemes in that area. More NES 
blocks and two or three community 
projects more will have to be given 
to that area. Then only more villages 
will come under these projects and 
will be properly developed.

Lastly this area has substantial 
potentialities for future developmoit 
More educational facilities should be 
provided. Agricultural development is 
possible here. Cotton is the main pro
duct of that area and the other agri
cultural products are wheat, jowar and 
so on. But, because this area was not 
properly looked after, even the agri
cultural development has not taken 
its proper shape. If proper attention Js 
paid it will become the most valuable 
part of the Bombay State. Some smal
ler irrigation schemes should be given 
to this area and if this is done, it will 
be one of the richest parts of the Bom
bay State.

Shri Keshavalengar (Bangalore 
North): Sir, I crave the indulgence ol 
this august House tc make a lew 
general observations at this stage of 
the discussion. It is with cimsidenAle 
pain at my heart that I am constrained 
to make these observations on certain 
things which I was compdled to ob
serve while we contacted the pec^e 
of our country rather d o s ^  ducini 
the recent dectiims. We hsfm h e m
saying tta t neriod t i j i
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an opporttmity for educating the peo
ple of our country. I find from experi
ence that the people took it as a great 
opportunity to educate the representa
tives. I am constrained to submit to 
thii House that, except perhaps the in
ternational situation and the External 
Affairs Department of our Govern
ment, almost every other Department 
of our activity was very seriously 
questioned by the people-.

17 hours.

We talk many times “first things 
first". In fact, the Finance Minister 
was pleased to make use of that ob
servation in his speech even during 
this session. I feci that all priority of 
attention has to be paid to the lowest 
strata of society in our country. 
When we go to the city areas,
particularly, it is the ŝ lums that 
requiro our utmnst attention. But, 
what is it that we have been 
doing. What i.s it that is hap
pening in several cities? In the city 
of Bangalore we had about 36 slums 
in the year 1950. Today they have ' 
enormously increased and the number 
is coming to about 92 slums which are 
on of the Corporation. I
have beijn Hnding that the policy adopt
ed by the Government, so far as the im
provement and clearance of slum areas 
in the cities are concerned, has not 
be€?n bringing about any tangible re
sults. It looks as though the bottle
neck lir.c5 in the fact that the State 
Govmiments or the Corporations are 
required to contribute their quota of 
'he expenditure involved. If we are 
earnest about clearing the slums and 
improving them, if we are earnest to 
take fln t̂ things first, I think some ar
rangement has to be made and some 
solution has to be evolved in order 
to meet this expenditure on the part 
of the Central Government itself. 
Nearly about one-fifth of the popula- 
llon to the d ty  of Bangalore is living 
m slum areas; perhaps the salubrious 

Bangal(»« and the several 
iwhistries ^at have ccone about in

dty l»v» ^  room for flib

growth of the city. In addition, it has 
also been the capital of the new State 
of Mysore. As such, unless we tackle 
this problem of improving and clear
ing the slum areas in the cities, parti
cularly in the city of Bangalore, I am 
afraid we shall be faced w?.th more 
Important problems which we may 
not be able to tackle.

Then with regard to the housing of 
the people, it was an eye-opener to 
me. when I found whUe we were 
moving about in the Civil Station and 
other parts of the city, that even in 
big bungalows five or six Anglo- 
Indian and other families are living in 
one room where previously there used 
to be only one family. This is the posi
tion in big bungalows, let alone the 
un-inhabitable portions of the city 
which have been enormously over
crowded now. On investigation—what 
little I could investigate— Î found that 
the grants given by the Central Gov
ernment are not sanctioned in time 
with the result that even the low- 
income groups, in fact, have not been 
able to get any benefit from the grants 
given for solving the housing prob
lem in the cities. Hundreds and thou- 
.<;ands of applications have been called 
for by co-operative societies, scrutinis
ed and sanctioned, but the grants are 
not forthcoming with the result that 
no houses are being built There is any 
amount of welcome on the part of the 
people concerned in order to engage 
themselves actively in this field ol 
activity for providing themselves with 
better houses. But, unfortunately, the 
part that the Government has to play 
is not being played properly. I was 
surprised to find that enormous ex
penditure has been incurred on mansi
on-like buildings for accommodating 
the new Ministers. A series of build
ings have been built but none of the 
Ministers has occupied any of these 
buildings and they have b e »  allowed 
to remain vacant The q u a r t s  built 
for the labour population have been 
allotted to the incoming staff w h e r ^  
large num bm  of the labour population 
are left witfacHit proper accommoda-
tka. lv«o with to 0 *
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problem with very great pains I have 
to submit that some revolutionary as
pect has to be found out in order to 
overcome the red tapeism so far as 
grants and other things are concerned.

J7.06 hrs.

[S h r i  B a rm a n  in the Chair]

With regard to the industrial side I 
am constrained to find that even in the 
public sector the relationship between 
the employees and the management 
has not been what it ought to be. In 
fact, the employees of the Hindustan 
Aircraft Ltd., in the city of Bangalore 
—their number is about 20,000—have 
been absolutely constitutional in their 
demands, have been absolutely gentle
manly and respectful in their action 
and conduct, but, unfortunately, it 
looks as though the Government is 
likely to penalise them for their beha
viour. In other institutions where we 
have found lack of good behaviour in 
going on strikes the reliefs sought for 
have been granted. But, so far as this 
institution is concerned, for no fault 
of the employees they are being deni
ed their legitimate demands, even an 
ordinary demand like a reference of 
their demands to a Tribunal. The My
sore Government is ready and willing 
to refer i t  but, unfortunately, I do 
not know where the bottle-neck is, 
the Centre has not given the “no 
objection” signal. I do not understand 
for what purpose we are unnecessari
ly driving the employees to a serious 
situation. Therefore, that relationship 
has also got to be set right. I feel that, 
so far as the public sector is concern
ed. we must set up a sort of ideal re
lationship for the private sector to 
adopt and follow. Unfortunately, that 
has not been the case. I would like to 
bring that feature to the notice of the 
Government taking advantage of this 
opportunity.

Even in the private sector, we have 
beei saying so many times that we 
want to give every encouragement to 
the private sector. But what is it that 
we are doing? The metre gauge sec- 
ti(ai of the Railwairs is more promi
nent^  at work in the south. We also
ftid tt i t  ffUOD coDitnietioo Ji done
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only in Calcutta and other places and 
transhipped at very great cost to th« 
south. Even when earnest and sincm  
efforts are made and good endeavour 
is coming forward from the private 
sector for constructicm of wagons, •  
satifactory tackling of the problem is 
not made. I am at a loss to know why 
thi!. kind of treatment is being afford
ed to the private sector. There also 
I think we have to change our outlook. 
We must give the private sector every 
encouragement possible, so long as 
they keep themselves in line with the 
policies and principles involved in our 
planning. If in spite of their doing it 
we do not give them the proper en
couragement, I am really sorry to say 
that our treatment of the private lec
tor is certainly not what we profess 
to be.

As regards the distribution of Cen
tral Government scholarships for 
Backward Classes and other people, 
the position is that orders lapse and 
renewal of scholarships is not made. 
There is not only one sph^e of acti
vity in which we are put, to test and 
called to question so far as our affairs 
are concerned. I am constrained to 
make these observations; these things 
could certainly be modified and set it 
rest if only we put our heart into 
them. So far as the distribution of 
scholarships in time is concerned, i% 
could easily be done if only we expe
dite and find out some of the ways and 
means of overcoming some of the rules 
that stand in our way. Unless we 
grant these scholarships in time for 
those unfortunate and poor children, 
I think it will tantamount to not grant
ing them at all. I am aware of several 
instances which have been brought to 
my notice, where renewal of scholar
ships is not being made in time and 
consequently the full fees are to be 
paid into the college or schools. If 
the full fees are not paid, the poor 
boys have got to go without sitting 
for the public examinations of the 
year. Such a state of affairs is, to say 
the least, anything' but satis&ctory.

I would like to bring one 
point for ecmsiderttion, and tlial jr 
Kfaiding the qiMtko «<
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aeedf <rf the d tiz« ii. namely, water- 
fupply. Water wai in free stq^ly in 
file city of Bangalore, and no other 
d ty  had ftich a good supply of water. 
But now, there has been such a great 
icareity that water if being supplied 
to the several localities in the d ty  at 
aU sorts of unearthly hours, as for 
^stance, frcnn 11 p .m . in the night to 
7S o’clock in the early morning. At such 
time water is supplied to the several 
esrtensions. What is the fact of the 
people living in those areas?
I am told that the only difflculty is 
that the schemes are not being pro
perly and quickly sanctioned by the 
Central Government and the funds 
that are needed for the purpose are 
not being given at the opportune time 
I W e  is some bottle-neck somewhere. 
If only I am able to bring an iota of 
attention on the part of my friends on 
the Treasury Benches regarding thes^ 
matters, I shall be much gratified with 
the observations that I have made in 
this House.

I shall be immensely happy and 
grateful if the Government is pleased 
10 find out the ways and means of con
trolling the rise in prices of all the 
necessities of the common man. The 
prices are shooting up enormously, 
and merely withholding the credit for 
ttie middleman and telling him not 
to stock the grains is not enough. 
Unless some more rigid steps are taken 
and the prices are broui^it down, the 
people will not be in a position to 
appreciate the way in which we 
tackle our problems. With these few 
words, I have no other alternative 
txcept to support the Demands made 
before thti House.

t a d K  n a k i ir  Daa Bhargava (Gur- 
gaon)—rose,

Mr. CaialnttB; Does the hon. Mem
ber with to speak?

F aa ttl T b ak v  Das Bhargmva: Yes.
A e  D w rty  MliiMer of nnaaoe 

(8 ifl B. R. U ngai): How Icmg are we 
M ttin^

a: As Icmg as House 
A few words may be

^  1-^ I ■ ' I  ̂ ^

Pandit Thakor Das Bhargava: 1 do
not want to speak only a few words. 
If the Chair wants to adjourn the 
House he may kindly adjourn the 
House. I shall speak tomorrow. If the 
House so wishes, the House may be ad
journed. With your permission, Sir,
1 snail be in possession of the House.

Mr. Chairman: Yes; you can begin

Shri D. C. Sharma: I am also on 
my legs.

Mr. Chairman: Pandit Thakur Das 
Bhargava.

tv  ^  m  vf var i

^  ^  ^  ^ 5RTT
*sft ^  ^  'Tiwrr,

¥T ?TF3rr r̂rsrr

fifT I  Pp ^

^  ^  ^  t  ftp 5*̂  ^

^  cIVTvftl) ^

% I  I ^T»ft

^  JV T «TT I 4  g Pf ^  ^

r-*nr sftr 4  i  ft? ^
^  TT ^  I

BIr. Chalmsan: The House stand
adjourned till 11 a .m . tomorrow.
17.16 hrs.

The Lok Sahha then adymmed  till 
Blet>en of the Clock on Friday, the 
22nd March, 1957.
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COLUM

papers l a id ^, o n ^  t h e
TABLE . . . .  221—24
The following papers were 

laid on cue i able ;

(1) A copy of the Industrial 
Disputes ( Central) Rules,
1957, paDhsned m the 
NoLiticauon No. 770, 
dated the lotn March,
I957j under sub-section
(4) of Section 38 of the 
Industrial Disputes Act,
1947.

(2) A copy of each of the 
following statements 
snowing the action taken 
by tne Government on 
various assurances, pro
mises and undertakings 
given by Ministers dur
ing the various sessions 
snown against each«

(i) Supplementary Succment 
No. i. i’oartccntii Session 
19561 of Lok Sabha.

(ii) Supplementary Statement 
No. Vill. fmrteenth Session,
1956, of Lok Sabha.

(iii) Supplementary Sutement 
No. XIV. Twelfth Session,
1956, of Lok Sabha.

(iv) Supplementary Statement ’
^0- Eleventh Session,

of Lok Sabha.

) Suppl^eatary Statement 
No. Tenth Session,
1955, of Lok Sabha.

(vi’J SuDplementary Stotemenl 
No. XXV. Ninth Sisaion,
1955, of Lok Sabha,

(3) A copy of each of the fair 
Noti&cations, under Bco- 
tionioofthc Mines and 
Minerals (Regulation and 
Development) Act,

ij) A copy of the Agreement 
for relief from or 
avoidance of double taxation 
of income between the 
Govepuaeotof Ind ian4

Columns

the Government of Cey
lon published 111 the Non- 
hcauon No. S.R.U. 456, 
dated tne 6th I'ebruary^
1957.

(5) A copy of S.R.O. No. 3134, 
dated tiic2ist Dccembcr,
1956, under sub-scctiun 
(3; of Section 641 of the 
Companies Act, 1956.

(6) A copy of cach of the two 
Notmcations, under sub-. 
secLion (3) Cl Section 642 
of tlie Cuinpiiiucs Act, 1956, 
making certain anieiiu- 
meats in tne Companies 
(Central Govcrmncnt’s) 
General Rules and i:’orms, 
1956.

(7) A copy of the Hyderabad 
State Bank (Lumpcnsa- 
tion) Raics,i95D.paoiiiined 
in tne Notihcation 
No. S.R.O. 2274, 
dated the 4th October,
1956, under sub-section 
(3; of Section 41 of the 
5cate Bank of Hyderabad 
Act, 1956.

(8) A copy of the Notifica
tion No. S.R.O. 217, 
dated tlie 19th January,
1957, under sub-section 
(2; of Section 7 of tne 
LmployeL‘b’ Provident 
founds Act, making 
certain fartner amend
ment to tne Employees 
Provident Funds Scneme,
1952.

(0) A copy of the Notification 
No. S.R.O. 218, dated 
the 19th January , 1957, 
under sub-section (2) of 
Section 4 of tne Employe* 
es' Provident 
Act, 1952.

Lio) A copy of S.R.O. No. 
529, dated the 16th Febru* 
ary, 1957»
cbe E^loyees’ Brovi- 
dott Fiuds Aa> 19^
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{ it j  A copy of the Minucet 
01 ciic situng 01 ilic Kulei 
Cummutcc acid ou the 
I9cn iViiirch,

REPORT OF COMMITTEE 
UN PKIVATE M£MUERJ>* 
dlLL5 a n d  KESOLU- 
noN:^—?Rb:>ENTiiD . 224

Si<cy-ctga[h
prcseiucd.

Report was

OF BUSINESS 
AOv'iv? jK jf  C O M M irrE E — 
/ U ) J r i u J  2x4-25
Jtvr.y-cignt Report wai 

aUoptcu.
M O n o N  ON ADDRESS BY 

itiii i^KEjlDnNr . , 225—53

Oisicajjio.i on the motion on 
A JJress  by aic President 
wis conauded. On 
me amendment moved 
by Df. Kiina Rao, 
uic h JU ic divided Ayes.
17 ; Noes 172. The
axnciiumcnt was ac«ord- 
iagiy iicgaiivcd. Oa tue 
am^udmcat moved by 
Snri I'.K , C*laudtiuri, 
the Houie agiiii divided 
Ayes 18 i NovS. i68. 
i'iie amendment was 
accordingly ncgjtived.
I’ne amcndmciii moved 
by Shri V.G. Dcshpandc 
wa3 Ojrred and all the 
oiaer ainendiiients were 
wiindrawan. I'ne mo
tion was adupted.

j;iM A N D 3 FOR SUPPLE- 
MEN I'AKx' GRAN I’S (RAIL
WAYS), 1956-57. . . . ^53-74
Demands for Supplementary 

Grants in respect of Rad- 
vvjys for 1956-57 were 
discussed and the De- 
mandi were voted in 
fd J.

DEMANDS FOR SUPPLE- 
M ENTARY G RaN To 1956- 
57 .........................................

Columns

274—315

3^6

Demands for Supplementary 
Grants lor 1950-57 relat
ing to various Ministries 
Were discussed and tiie 
Demands were voted in 
lull.

DEMANDS FOR EXCESS 
GKAN16 1952-53

Demands for Excess Grants 
lor 1952-53 were discus
sed <uid cue Demands 
weie voted in fuii.

315-2^

DEMANDS FOR 
CKl:RAL/\; .

GRANTS
323-

Demiands for Grants appro
priated li-um tne Con- 
îoudaied rund of tne 

K era la  State authorised 
Uiider secuon 70 ol tne 
:>taits Keorgamsauon 
Acl, 1956 for the laijt 
live moiitiis of tne finan
cial year 1956*57 were 
discussed aLd tne Dc-^ 
mands were voted in** 
lull.

GENERAL BUDGET- 
GENi:KAL DIi^CUo:>iON_.  ̂ 355-71

General Discussion on the 
Gcaeral budget, 1957- 
56 comme îced. The dis
cussion was not con
cluded.

AGENDA FOR FRIDAY, 22ND 
MARCH, 1957—

Further General discussion 
on the General Budget,
1957-58 and Private 
Meir^ers’ Resolutions.
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